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Dated = /" 12: 205 >
Ta,
The Hegistrar
National Green Tribunal
Principal Bench
New Delhi.
E-mail : judicial-ngt@gov.in
Sub.-Compliance to the direction issued on 30.09.2022 bv Hon'ble
National Green Tribunal in O.A. No, 744/2022 Moharram Ali Vs.
State of Uttar Pradesh.
Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Heport in compliance of the order issued on 30.09.2022 by
Hon'ble National Green Tribunal in O.A. No. 744/2022 Moharram Ali Vs,
State of Uttar Pradesh.

Encl. : As abhove.
Yours faithfully

it
{Aﬁl it Singh)
Regional Officer

Copy to :
1. Member Secretary, UP. Pollution Control Board, Lucknow for information.

2. Bhrl Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for perusal
*and necossary action.

3. Chief Law Officer, U_P. Pollution Contreol Board, Lucknow for information,

4. Chief Environmental (Officer (Circle-3), U.P. Pollution Cantrol Board, Lucknow for
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Report of joint committee of industries generating fly ash and hazardous waste in compliance of order passed by the Hon'ble
National Green Tribunal in case of OA 744/2022 Moharram Ali Vs State of U.P. on dated 30.09.2022

1.0 Background:

In reference to the grievance aroused by Mohd. Moharram Ali, complaining 03 paper mills dumping their hazardous waste and coal ash at the bank
of Ganga Canal in huge quantity causing serious environmental damage besides health hazards to the residents in the nearby areas.

In the above matter, Hon’ble NGT vide order dated 30.09.2022, directed to constitute of joint committee comprising of State PCB and District
Magistrate, Muzaffarnagar with the direction to visit the site within a fortnight and submit a factual report within two months. State PCB shall also provide
the status of industries generating waste (fly ash/hazardous waste) and authorisation granted prescribing mode of disposal.

2.0 Order Passed by Hon'ble NGT on 30.09.2022

2. In our view the issue raised involves substantial question relating to environment arising from the implementation of the Scheduled enactment

under NGT Act, 2010 requiring adjudication by this Tribunal. However, in our view, first, it would be appropriate to obtain a factual report by

constituting a joint Committee comprising of State PCB and District Magistrate, Mujaffarnagar who shall visit the site within a fortnight and submit a

factual report within two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form of

Image PDF. State PCB shall also provide the status of industries generating waste (fly ash/hazardous waste) and authorisation granted prescribing

mode of disposal.

3.0 Joint Inspection of site at the Bank of Ganga Canal by UPPCB and City Magistrate Muzaffarnagar

In compliance to the said orders of the Hon'ble NGT dated 30.09.2022, a joint team of officials of UPPCB and District Administration Muzaffarnagar
visited accidental site and nearby area of Bhopa Road and the concerned industries mentioned in the complaint. During joint committee visit, contractor
Mr Irfan aliyas Bhura S/O Sukka resident of gram Nagla bujarg district Muzaffarnagar was present. During joint committee investigation and the official

record following facts came into light regarding the incident happened:-

Physical facts of the Site — During first inspection dated -

e The site in question was just next to the irrigation canal, and the site belonged to Irrigation Department
e Regional Office UPPCB Muzaffarnagar received information through electronic media on the above subject and Mr. Naushad s/o Mr. Parvash
resident of village Nangla Buzurg, Thana Bhopa, District Muzaffarnagar through his letter dated 11.07.2022 informed that on 09.07.2022 Mohd.
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Nadeem s/o Parvash resident Village Nangla Buzurg, Police Station Bhopa, District Muzaffarnagar have got burnt due to chemical-laden black ash
lying on the side of the canal and complaints were received from the local residents of breathing problems. As per the electronic media, 02 person
got burned and 01 person died due to the severe burning.

¢ Immediately, on 11.07.2022, a site inspection was done by the authorized officers of UPPCB office on the banks of the canal in village Nangla
Bujarg, police station Bhopa, District Muzaffarnagar. During inspection, it was found that fly ash has been stored in large quantity at the said site.

e |t appeared that the said ash was dumped long time back because grass was found grown on it.

¢ In addition to ash, brown colored waste (highly viscous sludge) was found stored on one side of the site, which was found to be extremely hot
(mainly due to exothermic reaction by unknown chemicals which might be present in the brown colored sludge waste).

e |t appeared that some hazardous chemical was previously lying under the fly ash which somehow reacted to an exothermic reaction making a fly
ash sludge material.

e Hence, Prima facie it appeared that the site was dumped with some unknown chemicals and fly ash (Boiler ash) was then dumped over it.

Various Photographs of the Site

LA
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Background of the Site

Action

During inspection of the site, It was informed by the complainant present at the time of inspection that the fly ash at the site was collected and
dumped by Irfan s/o Yusuf, Gul Mohammad s/o Irfan and Asif s/o Irfan. Further, it was informed that the fly ash was taken from various pulp and
paper industries operating in the nearby areas and disposed off on the area previously.

However, on further inquiry with the locals of the near by areas, it was informed that about 7-8 years ago, several drums containing unknown
chemicals were stored in the near by area of village Qasampur, due to which extreme smell and irritation in eyes of near by villagers started to
appear, because of which , after complaints from the affected villagers, in the presence of Police officials from police station Bhopa, drums filled
with unknown liquid chemicals were buried under the said site. However, there was no information regarding from where the chemical drums have
come.

Letter Dated 28.07.2022 was then issued by Regional Officer, UPPCB, to SDM Jansath for directing concerned police station incharge (Bhopa
Police Station) to provide all concerned details/documents of the incident which occurred in Qasampura village, so that departmental actions can
be taken against the violating industry/ persons.

In response of letter dated 29.07.2022, Sub Inspector, Thana Bhopa, District Muzaffarnagar intimated vide their letter dated 11.08.2022 that on
dated 13.11.2018 chemical drums were recovered from Village Qasampura and due to extreme hazardous nature of the chemicals affecting the
villagers, they were buried and disposed off in presence of SDM Jansath. Copy of G D No 031 (Relevant record of the Police Station) is enclosed
as Annexure-1.

There is no official record of any kind regarding this incident in Regional Office, UPPCB Muzaffarnagar.

Taken by Administration and UPPCB reqgarding fly ash and chemicals which were dumped on the site (Property of Irrigation Department)

ADM (E) Muzaffarnagar issued letter dated 01.08.2022 to Executive Engineer, Khand Ganga Nahar, Muzaffarnagar to carry out departmental
action for illegal dumping of material on site under jurisdiction of Irrigation Department.

For investigating the contaminated fly ash, UPPCB Head Office, Lucknow issued letter No. 66/CEO Camp(Admin)/2022 dated 29.07.2022 to IITR
for conducting physical inspection of the site, collection of samples and analysis of the samples for collection of data for further investigations.

Report of Joint Committee 0.A.N0.277 of 2022 Page 3 of 31



e Joint committee of scientists from IITR Lucknow and Head office, UPPCB visited the questioned site on Dated 30.07 2022 and took samples of
chemical contaminated fly ash at different depths (1 ft to 10 ft). Analysis report is annexed as Annexure-2.

e According to analysis report high concentration of calcium and potassium, chloride and sulphate were present with a possibility that with reaction
with moisture may have led to exothermic reaction leading to high amount of heat.

¢ High values of the above elements are not present in fly ash generated from boilers during fuel burning concluding that there was different nature
of chemicals present apart from fly ash causing the incidences.

¢ Observing immediate risk of health hazard due to high level of contamination in the soil in the site, all the chemical contaminated fly ash was
collected, transported and disposed off through TSDF M/S Bharat Oil & Waste Management Pvt. Ltd on dated 29.09.2022. For the same
documents are attached as Annexure-3.

Photographs of uplifting of Fly Ash for TSDF Disposal

e Report of I/c Police, Bhopa Thana dated 01.10.22 was received in Regional Office, UPPCB, Muzaffarnagar stating that in previous years, fly ash
was transported and dumped by Irfhan alias Bhura s/o Yusuf, Gul Moh and Ashiq S/o Irfan Alias Bhura, Resident vill Nanglabujurg, Bhopa Thana,
Muzaffarnagar. After filing of complaint, Irffan was arrested by Police for further investigation. During investigation it was found out that on
12.11.2018 person named Anjum S/o Latafhat Vill Nangla Bujurg, Thana Bhopa Muzaffarnagar had transported chemical filled drums from his
godown to the site, dug up the site from JCB and disposed off the chemical from the drums in the pit and covering it up from soil.
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Letter dated 08.09.2022 and 20.09.2022 (Annexure-4) have been sent to Police Department from UPPCB requesting to investigate and send a
report regarding industries/ persons who have dumped fly ash and chemicals unscientifically on the land under Irrigation department jurisdiction.
But no information has been provided till now. Strict action shall be further initiated against the defaulter industries once violators are identified.

Action taken against industries operating around the area generating fly ash

As noted from the above, there has been unscientific disposal of fly ash also on the said site by industries. 03 industries (M/s. Bindlas Duplex Ltd.
Bhopa Road Muzaffarnagar, M/s. Shree Bhageshwari Papers Pvt. Ltd. 9" Km. Bhopa Road Muzaffarnagar and M/s. Silverton Pulp & Papers Ltd.
Bhopa Road, Muzaffarnagar) have been mentioned in the complaint stating that these industries are not disposing fly ash in scientific manner.

In the matter of Liyakat Ali and Others Vs State of U.P. (OA 277/2022), regarding pollution by Pulp and Paper industries in and around the areas,
directions were issued by Hon’ble NGT for detailed study regarding the process by which industries are disposing the Fly Ash generated, in
scientific way.

In compliance to the above directions, UPPCB conducted inspection on 13.09.2022, 14.09.2022 and 15.09.2022 of 14 no. of pulp and paper
industries. During inspection it was found that fly ash is not properly transported and disposed. Few sites were also observed where fly ash has
been just dumped on agricultural lands. Specific location details were also not provided by these industries as to how much fly ash is being
disposed on specific sites. Ambient air pollution was found in nearby area where fly ash was not properly landfilled.

In view of the same, Show cause notices along with imposition of environmental compensation has been issued by State Board vide letter dated
18.10.2022 on 11 nos. of industries. Out of 03 industries mentioned in the complaint, 02 industries M/s. Shree Bhageshwari Papers Pvt. Ltd. 9"
Km. Bhopa Road Muzaffarnagar and M/s. Silverton Pulp & Papers Ltd. Bhopa Road, Muzaffarnagar have already been issued show cause notices
along with EC and is effective presently. (Show cause notices are annexed as Annexure-5)

The industries mentioned in complaint namely M/s. Bindlas Duplex Ltd. Bhopa Road Muzaffarnagar, M/s. Shree Bhageshwari Papers Pvt. Ltd. ot
Km. Bhopa Road Muzaffarnagar and M/s. Silverton Pulp & Papers Ltd. Bhopa Road, Muzaffarnagar visited by joint committee on dated
10.11.2022. The salient details, observations and recommendations based on inspection are as follows :
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1. M/s. Bindlas Duplex Ltd. (Unit-1), Bhopa Road, Muzaffarnagar.

01. Name of the Industry M/s. Bindlas Duplex Ltd. Ltd. (Unit-1)
02. Address/Tel Bhopa Road, Muzaffarnagar
03. Date of Inspection 10.11.2022
04. Name & Designation of Industry representative Mr. Pankaj Aggarwal, Director
05. Products/By-products/Process Kraft Paper
06. Production Capacity 150 MT/Day (130 MT/Day Waste Paper Based and 20 MT/Day Agro Waste Based)
07. Raw material & their consumption Agro Waste, Waste Paper, Caustic, Rosin, Alum etc.
08. Year of Commissioning 1991
09. Sector (Govt./Pvt./Co-0p) Private
Information pertaining to Water Pollution
10. Water source & Consumption (KL/Day) Tubewell
Industrial 1800 KLD
Domestic 5 KLD
11. NOC from UPGWD and its validity with date Valid upto 18.01.2027 (Copy Enclosed as Annexure-6)
(Expired / Applied for Renewal/ First Time Applied
/ Never Applied)
12. Waste water generation (KL/Day)
Industrial 1400 KID
Domestic 4 KLD
13. Waste water Treatment Facility
Industrial ETP
Domestic Disposed through Septic Tank
14. Details of ETP with unit wise detail/dimension Equalization Tank, Sedicell, Primary Clarifier, Aeration Tank, Secondary Clarifier, Activated
Carbon Filter, Sludge Drying Beds etc.
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Industry has Chemical Recovery Plant for disposal of generated Black Liquor for Agro Waste
Pulping. Unit has installed OCEMS at the outlet of ETP, which is connected with the Server
of CPCB Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent.
Values in OCEMS were found within prescribed limit during joint inspection.

15. Quality of effluent being discharged During visit on dated 10.11.2022 Sample from outlet of ETP was collected and deposited in
Regional Laboratory, UPPCB, Muzaffarnagar for analysis. As per the analysis, Parameters
pH=7.3, BOD=20 mg/l, COD=176 mg/l, TSS=42 mg/l in treated effluent found within the
norms.

16. Mode of Effluent Disposal Treated effluent discharged through Jat Mujhera drain into Dhandhera Drain which meets

(Land/River/Drain) River Kali West and then River Hindon.

17. Consent Status (Water) Granted Upto dated 31.12.2025 (Copy Enclosed as Annexure-7)

18. Treated effluent storage facility -

Information pertaining to Air Pollution

19. Source of Air Pollution Boiler 30 TPH and 12 TPH

20. Details of fuel and its consumption Coal/Biomass 120 MT/Day, Black Liquor 200 MT/Day

21. Details of Air Pollution Control Systems and For 30 TPH Boiler — ESP and Stack 47 M. High from ground level

Stack detail For 12 TPH Boiler — Multi Cyclone Dust Collector and Stack 30 M. High from ground level

22. Status of APCS Operational

23. Consent of status (Air) Granted Upto dated 31.12.2025 (Copy Enclosed as Annexure-8)

24, Quality of emission being emitted through stack | The unit has installed OCEMS for online and continuous monitoring of emissions being
emitted from the stacks. During inspections, the particulate matter value found within the
prescribed norms.

At the time of Inspection, Stack monitoring being conducted by Regional Office. As per the
monitoring, particulate matter found 118.2 mg/Nm?® which is within the prescribed limit.
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Compliance Status of industry regarding Hazardous & Other Wastes (Management & Transboundary Movement) Rules 2016

25. Hazardous Waste details

Valid Authorization :- The unit has authorization from UPPCB valid upto 12.01.2023
(Annexure-9).

Valid membership with TSDF for transportation and disposal of waste :- Unit has valid

membership with TSDF M/s. Bharat Oil & Waste Management Ltd. Kanpur Dehat for safe
disposal of Hazardous waste in compliance of Hazardous & Other Waste (Management &
Transboundary Movement) Rules 2016. Industry provided Form-10 for the month of July
2021, December 2021, March 2022 and August 2022 (Annexure-10).

Total waste generated as per valid Authorization :-

S.N. | Category of Hazardous Waste as Authorised mode of Quantity
per the Schedule I, Il and Ill of these| disposal or recycling or (Ton/Annum)
rules utilization of co-processing
etc.

1. As per Schedule-I
Cat. 5.1 Used or Spent Oil Disposal through TSDF 225 kg/Annum

Cat. 33.1 Empty barrels/containers/ | Disposal through TSDF 150 Pcs/Annum
liners contaminated with hazardous
chemicals/wastes

Cat. 33.2 Contaminated cotton rags | Disposal through TSDF 75 kg/Annum
or other cleaning materials

Total Waste Generated and Disposal from July 2021 to August 2022

Unit has submitted Form-10 for disposal of Hazardous Waste through TSDF. As per the
Form-10, units sent waste grease 65 Kg, Waste Oil 40 Kg., Use Filter 27 kg, Used Cloth 45
Kg and Plastic Drums 76 Kg.

Compliance found during inspection :-

During joint committee visit, industry found complying the provisions of Hazardous & Other
Waste (Management & Transboundary Movement) Rules 2016 as industry has common
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temporarily storage of Hazardous waste and separate display board at industry gate.

Compliance Status of industry regarding Fly Ash and Plastic Waste Disposal for Unit-1 and Unit-2

26. Fly Ash Details During joint committee visit industry didn't provided the details of Fly Ash generation and
disposal for Unit-1. Industry representative intimated that generated fly ash is being
disposed through covered vehicle on land, but not produced any relevant documents for

verification.
27. Plastic Waste Details and Compliances under During joint committee visit, industry representative intimated that both the unit sending
the Plastic Waste Management Rule the plastic waste to M/s. Harshit Trading Co., Chittorgarh (Raj.) for recyclying. For the

same, invoices are attached as Annexure-11.

Observations:

1. Industry has not submitted the details of fly ash disposal dump site (i.e. area of site, khasra nos. etc.), no details provided regarding preventive
measures of fugitive emission (i.e. green cover, water sprinkling and obstruction wall) at dumping sites. Further, transportation of fly ash found
partially uncovered through trucks/tractor trolleys. Fly ash was found being dumped onto the land and not being used for landfilling, thus, adding to

the further air pollution.
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2.

4.

Unit has Effluent Treatment Plant for treatment of polluted effluent generated from process which was found operational at the time of inspection.
Sample from outlet of ETP was collected and deposited in Regional Laboratory, UPPCB, Muzaffarnagar for analysis. Parameters of treated effluent
found within norms.Unit has also installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB Delhi and UPPCB, Lucknow for
continuous monitoring of discharged effluent. Values in OCEMS were found within prescribed limit during joint inspection.

During inspection, air pollution control system (ESP) was found operational. Stack monitoring done by Regional Office on dated 10.11.2022. As per
the monitoring report, Particulate matter found within the norms. Unit has Online Continuous Emission Monitoring System which is connected with
the Server of CPCB Delhi and UPPCB, Lucknow for continuous monitoring of emission emitted into ambient environment and was found within the
prescribed limit.

As per the inspection, unit is not complying with certain specific conditions under Air Pollution (Prevention and Control of Pollution) Act 1981.

Recommendations/Conclusion :

1.

On the basis of observations made by joint committee, Industry has been found non-complying in reference of fly ash disposal (not been used for
landfilling and is used as a dumping material) and as per the provisions of Air (Prevention and Control of Pollution) Act 1981. Hence, it is
recommended to issue show cause notice against the industry under section 31(A) of Air (Prevention and Control of Pollution) Act 1981 along with
Environmental Compensation of Rs. 30,000/- per day till the compliance has been achieved by the industry.

2. M/s. Bindlas Duplex Ltd. (Unit-2), Bhopa Road, Muzaffarnagar.

01. Name of the Industry M/s. Bindlas Duplex Ltd. Ltd. (Unit-2)
02. Address/Tel Bhopa Road, Muzaffarnagar

03. Date of Inspection 10.11.2022

04. Name & Designation of Industry representative Mr. Pankaj Aggarwal, Director

05. Products/By-products/Process Kraft Paper

06. Production Capacity 150 MT/Day

07. Raw material & their consumption Waste Paper, Caustic, Rosin, Alum etc.
08. Year of Commissioning 1996

09. Sector (Govt./Pvt./Co-0p) Private
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Information pertaining to Water Pollution
10. Water source & Consumption (KL/Day) Tubewell
Industrial 800 KLD
Domestic 5 KLD
11. NOC from UPGWD and its validity with date Valid upto 18.01.2027 (Copy Enclosed as Annexure-12)
(Expired / Applied for Renewal/ First Time Applied
/ Never Applied)
12. Waste water generation (KL/Day)
Industrial 700 KID
Domestic 5 KLD
13. Waste water Treatment Facility
Industrial ETP
Domestic Disposed through Septic Tank

14. Details of ETP with unit wise detail/dimension Equalization Tank, Sedicell, Primary Clarifier, Aeration Tank-1, Aeration Tank-2, Secondary
Clarifier, Activated Carbon Filter, Sludge Drying Beds etc.

Unit has installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB
Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent. Values in
OCEMS were found within prescribed limit during joint inspection.

15. Quality of effluent being discharged During visit on dated 10.11.2022 Sample from outlet of ETP was collected and deposited in
Regional Laboratory, UPPCB, Muzaffarnagar for analysis. As per the analysis, Parameters
pH=7.5, BOD=22 mg/l, COD=184 mg/l, TSS=38 mg/l in treated effluent found within the
norms.

16. Mode of Effluent Disposal Treated effluent discharged through Jat Mujhera drain into Dhandhera Drain which meets

(Land/River/Drain) River Kali West and then River Hindon.
17. Consent Status (Water) Granted Upto dated 31.12.2024 (Copy Enclosed as Annexure-13)
18. Treated effluent storage facility -
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Information pertaining to Air Pollution
19. Source of Air Pollution Steam taken from its sister concern M/s. Bindlax Duplex Ltd. (Unit-1).
20. Details of fuel and its consumption -
21. Details of Air Pollution Control Systems and --
Stack detail
22. Status of APCS --
23. Consent of status (Air) Granted Upto dated 31.12.2024 (Copy Enclosed as Annexure-14)
24, Quality of emission being emitted through stack | --

Compliance Status of industry regarding Hazardous & Other Wastes (Management & Transboundary Movement) Rules 2016

25. Hazardous Waste details

Valid Authorization :- The unit has authorization from UPPCB valid upto 12.01.2023
(Annexure-15).
Valid membership with TSDF for transportation and disposal of waste :- Unit has valid

membership with TSDF M/s. Bharat Oil & Waste Management Ltd. Kanpur Dehat for safe
disposal of Hazardous waste in compliance of Hazardous & Other Waste (Management &
Transboundary Movement) Rules 2016. Industry provided Form-10 for the month of July
2021, December 2021, March 2022 and August 2022 (Annexure-16).

Total waste generated as per valid Authorization :-

S.N. | Category of Hazardous Waste as Authorised mode of Quantity
per the Schedule I, 1l and Ill of these| disposal or recycling or (Ton/Annum)
rules utilization of co-processing
etc.

1. As per Schedule-I
Cat. 5.1 Used or Spent Oil Disposal through TSDF 225 kg/Annum

Cat. 33.1 Empty barrels/containers/ | Disposal through TSDF 150 Pcs/Annum
liners contaminated with hazardous
chemicals/wastes
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Cat. 33.2 Contaminated cotton rags | Disposal through TSDF 75 kg/Annum
or other cleaning materials

Total Waste Generated and Disposal from July 2021 to August 2022

Unit has submitted Form-10 for disposal of Hazardous Waste through TSDF. As per the
Form-10, units sent waste grease 70 Kg, Waste Oil 40 Kg., Used Filter 27 kg, Used Cloth
50 Kg and Plastic Drums 76 Kg.

Compliance found during inspection :-

During joint committee visit, industry found complying the provisions of Hazardous & Other
Waste (Management & Transboundary Movement) Rules 2016 as industry has common
temporarily storage of Hazardous waste and separate display board at industry gate.

Photographs of Temporarily Storage area and Display boards are as follows :

Compliance Status of industry regarding Fly Ash and Plastic Waste Disposal for Unit-1 and Unit-2

the Plastic Waste Management Rule

26. Fly Ash Details Unit didn't have boiler in the premises and steam supplied through Co-unit M/s. Bindlas
Duplex Ltd. (Unit-1), Bhopa Road, Muzaffarnagar.
27. Plastic Waste Details and Compliances under During joint committee visit, industry representative intimated that both the unit sending

the plastic waste to M/s. Harshit Trading Co., Chittorgarh (Raj.) for recyclying. For the
same, invoices are attached as Annexure-17.
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Observations:

1. Unit has Effluent Treatment Plant for treatment of polluted effluent generated from process which was found operational at the time of inspection.
Sample from outlet of ETP was collected and deposited in Regional Laboratory, UPPCB, Muzaffarnagar for analysis. Parameters of treated effluent
found within norms.Unit has also installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB Delhi and UPPCB, Lucknow for
continuous monitoring of discharged effluent. Values in OCEMS were found within prescribed limit during joint inspection.

3. M/s. Silverton Pulp & Papers Pvt. Ltd.. 9" Km. Bhopa Road, Muzaffarnagar.

01. Name of the Industry Silverton Pulp & Papers Pvt. Ltd.
02. Address/Tel 9th Km. Bhopa Road, Muzaffarnagar
03. Date of Inspection 10.11.2022
04. Name & Designation of Industry representative Mr. Sanjeev Jain, Director
05. Products/By-products/Process Craft Paper
06. Production Capacity 300 MT/Day
07. Raw material & their consumption Waste Paper, Rosin, Alum etc.
08. Year of Commissioning 2004
09. Sector (Govt./Pvt./Co-0p) Private
Information pertaining to Water Pollution
10. Water source & Consumption (KL/Day) Tubewell
Industrial 1800 KLD
Domestic 5 KLD
11. NOC from UPGWD and its validity with date Valid upto 13.03.2026 (Copy Enclosed as Annexure-18)

(Expired / Applied for Renewal/ First Time Applied
/ Never Applied)

12. Waste water generation (KL/Day)
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Industrial 1200 KID
Domestic 3 KLD
13. Waste water Treatment Facility
Industrial ETP
Domestic Disposed through Septic Tank

14, Details of ETP with unit wise detail/dimension Equalization Tank, Sedicell, Primary Clarifier, Aeration Tank, Secondary Clarifier, Sand
Filter, Activated Carbon Filter, Sludge Drying Beds etc.

Unit has installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB
Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent. Values in
OCEMS were found within prescribed limit during joint inspection.

15. Quality of effluent being discharged During visit on dated 10.11.2022 Sample from outlet of ETP was collected and deposited in
Regional Laboratory, UPPCB, Muzaffarnagar for analysis. As per the analysis, Parameters
pH=7.4, BOD=22 mg/l, COD=184 mg/l, TSS=32 mg/l in treated effluent found within the
norms.

16. Mode of Effluent Disposal Treated effluent discharged through Dhandhera Drain which meets River Kali West and then

(Land/River/Drain) River Hindon.

17. Consent Status (Water) Granted Upto dated 31.12.2023 (Copy Enclosed as Annexure-19)

18. Treated effluent storage facility -

Information pertaining to Air Pollution

19. Source of Air Pollution Steam supplied through Co-unit M/s. Silverton Pulp & Papers Pvt. Ltd. (Unit-2)

20. Details of fuel and its consumption -

21. Details of Air Pollution Control Systems and -

Stack detail

22. Status of APCS -

23. Consent of status (Air) Granted Upto dated 31.12.2023 (Copy Enclosed as Annexure-20)

24, Quality of emission being emitted through stack | Steam supplied through Co-unit M/s. Silverton Pulp & Papers Pvt. Ltd. (Unit-2)
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Compliance Status of industry in reference of Hazardous & Other Wastes (Management & Transboundary Movement) Rules 2016

25. Hazardous Waste details

Valid Authorization :- Unit has authorization from UPPCB valid upto 02.08.2027
(Annexure-21)

Valid membership with TSDF for transportation and disposal of waste :- Unit has

valid membership with TSDF M/s. Sheetala Waste Management Project, Bulandshahr for
safe disposal of Hazardous waste in compliance of Hazardous & Other Waste
(Management & Transboundary Movement) Rules 2016. Industry provided Form-10 for the
month of July, 2022 (Annexure-22).

Total waste generated as per valid Authorization :-

S.N. | Category of Hazardous Waste as Authorised mode of Quantity
per the Schedule I, Il and Il of these | disposal or recycling or (Ton/Annum)
rules utilization of co-
processing etc.
1. Category 33.2 As per Schedule || Through TSDF 0.150 MT/Annum

(Contaminated Cotton Rags or
Other Cleaning Materials)

2. Category 33.1 As per Schedule || Through TSDF 2.0 MT/Annum
(Empty barrels/containers/ liners
contaminated with hazardous
chemicals/wastes)

3. Category 5.1 As per Schedule ||Through TSDF 0.40 KL/Annum
(Used or Spent Oil)

4, Category 34.2 As per Schedule | (| Through TSDF 40 MT/Annum
Sludge from treatment of waste
water arising out of
cleaning/disposal of barrels/
containers)

Total Waste Generated and Disposed :-

Unit submitted Form-10 for disposal of Hazardous Waste through TSDF. As per the Form-
10, units sent Cotton Waste, Waste Oil, Process Sludge 480 Kg. in the Month of July,
2022.
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Compliance found during inspection :-

During joint committee visit, industry found complying the provisions of Hazardous & Other
Waste (Management & Transboundary Movement) Rules 2016 as industry has common
temporarily storage of Hazardous waste and separate display board at industry gate.

Photographs of Temporarily Storage area and Display boards are as follows :
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Compliance Status of industry regarding Hon'ble NGT order dated 21.07.2022 in reference of Fly Ash and Plastic Waste Disposal
26. Fly Ash Details Unit does have boiler in the premises and steam is supplied through Co-unit M/s.
Silverton Pulp & Papers Pvt. Ltd. (Unit-2). Hence. No fly ash is generated in premises

27. Plastic Waste Details and Compliances under During joint committee visit, it is found that all generated plastic waste is being disposed

the Plastic Waste Management Rule through gasifier.

Observations:

1. Unit has Effluent Treatment Plant for treatment of polluted effluent generated from process which was found operational at the time of inspection.
Sample from outlet of ETP was collected and deposited in Regional Laboratory, UPPCB, Muzaffarnagar for analysis. Parameters of treated effluent
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found within norms.Unit has also installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB Delhi and UPPCB, Lucknow for
continuous monitoring of discharged effluent. Values in OCEMS were found within prescribed limit during joint inspection.

4. M/s. Silverton Pulp & Papers Pvt. Ltd.. (Unit-2), 9" Km. Bhopa Road, Muzaffarnagar.

01. Name of the Industry Silverton Pulp & Papers Pvt. Ltd. (Unit-2)
02. Address/Tel 9th Km. Bhopa Road, Muzaffarnagar
03. Date of Inspection 10.11.2022
04. Name & Designation of Industry representative Mr. Akshay Jain, Director
05. Products/By-products/Process Writing Printing/Craft/Coated Duplex/News Print Paper
06. Production Capacity 300 MT/Day
07. Raw material & their consumption Waste Paper/Imported Waste Paper/Virgin Pulp etc.
08. Year of Commissioning 2018
09. Sector (Govt./Pvt./Co-0p) Private
Information pertaining to Water Pollution
10. Water source & Consumption (KL/Day) Tubewell
Industrial 3000 KLD
Domestic 5 KLD
11. NOC from UPGWD and its validity with date Valid upto 13.03.2026 (Copy Enclosed as Annexure-23)

(Expired / Applied for Renewal/ First Time Applied
/ Never Applied)

12. Waste water generation (KL/Day)
Industrial 2500 KID
Domestic 3 KLD
13. Waste water Treatment Facility
Industrial ETP
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Domestic Disposed through Septic Tank

14, Details of ETP with unit wise detail/dimension Collection Tank, Sedicell, Equalization Tank, Primary Clarifier, Aeration Tank-1, Secondary
Clarifier-1, Aeration Tank-2, Secondary Clarifier-2, Polishing Tank, Multigrade Filter,
Activated Carbon Filter, Belt Press, Sludge Drying Beds etc.

Unit has installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB
Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent. Values in
OCEMS were found within prescribed limit during joint inspection.

15. Quality of effluent being discharged During visit on dated 10.11.2022 Sample from outlet of ETP was collected and deposited in
Regional Laboratory, UPPCB, Muzaffarnagar for analysis. As per the analysis, Parameters
pH=7.6 , BOD=20 mg/l, COD=168 mg/l, TSS=28 mg/l in treated effluent found within the
norms.

16. Mode of Effluent Disposal Treated effluent discharged through Dhandhera Drain which meets River Kali West and then

(Land/River/Drain) River Hindon.

17. Consent Status (Water) Granted Upto dated 31.12.2024 (Copy Enclosed as Annexure-24)

18. Treated effluent storage facility -

Information pertaining to Air Pollution

19. Source of Air Pollution Boiler 80 TPH

20. Details of fuel and its consumption Coal/Biomass 400 MT/Day

21. Details of Air Pollution Control Systems and E.S.P.

Stack detail
65 M. high from ground level

22. Status of APCS Operational

23. Consent of status (Air) Granted Upto dated 31.12.2024 (Copy Enclosed as Annexure-25)

24. Quality of emission being emitted through stack | During inspection of industry by Regional Office, stack monitoring of the Boiler was
conducted on dated 10.11.2022. As per the monitoring report, Particulate matters found
110.80 mg/Nm? which is within the norms. The unit has also installed OCEMS for online and
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continuous monitoring of emissions being emitted from the stacks. During inspections, the

particulate matter value found within the prescribed norms.

Compliance Status of industry regarding Hazardous & Other Wastes (Management & Transboundary Movement) Rules 2016

25. Hazardous Waste details

Valid Authorization :- Unit has authorization from UPPCB valid upto 02.08.2027
(Annexure-26)

Valid membership with TSDF for transportation and disposal of waste :- Unit has

valid membership with TSDF M/s. Sheetala Waste Management Project, Bulandshahr for
safe disposal of Hazardous waste in compliance of Hazardous & Other Waste
(Management & Transboundary Movement) Rules 2016. Industry provided Form-10 for the
month of June, 2022 (Annexure-27).

Total waste generated as per valid Authorization :-

S.N. | Category of Hazardous Waste as Authorised mode of Quantity
per the Schedule I, Il and Il of these | disposal or recycling or (Ton/Annum)
rules utilization of co-
processing etc.
1. Category 33.2 As per Schedule || Through TSDF 0.150 MT/Annum

(Contaminated Cotton Rags or
Other Cleaning Materials)

2. Category 33.1 As per Schedule || Through TSDF 2.0 MT/Annum
(Empty barrels/containers/ liners
contaminated with hazardous
chemicals/wastes)

3. Category 5.1 As per Schedule || Through TSDF 0.40 KL/Annum
(Used or Spent Oil)

4, Category 34.2 As per Schedule | (| Through TSDF 40 MT/Annum
Sludge from treatment of waste
water arising out of
cleaning/disposal of barrels/
containers)
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Total Waste Generated and Disposed :-

Unit submitted Form-10 for disposal of Hazardous Waste through TSDF. As per the Form-
10, units sent Used Oil & Grease, Process Sludge 385 Kg., Empty Containers 42 Pcs in
the Month of June, 2022.

Compliance found during inspection :-

During joint committee visit, industry found complying the provisions of Hazardous & Other
Waste (Management & Transboundary Movement) Rules 2016 as industry has common
temporarily storage of Hazardous waste and separate display board at industry gate.

Photographs of Temporarily Storage area and Display boards are as follows :
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Compliance Status of industry in reference of Fly Ash and Plastic Waste Disposal

26. Fly Ash Details

During joint committee visit industry representative intimated that generated Fly Ash sold
to the Manufacturer of Bricks or to the supplier who further sale this material to cement
factories. Copy of compliance in the matter of OA No. 277/2022 Liyakat Ali & Others Vs
State of UP & Other is attached as Annexure-28. During joint committee visit, industry
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found complying in reference of fly ash disposal.

27.

Plastic Waste Details and Compliances under During joint committee visit, all generated plastic waste is being found disposed through
the Plastic Waste Management Rule gasifier established in the industry premises.

Observations:

1.

Unit has Effluent Treatment Plant for treatment of polluted effluent generated from process which was found operational at the time of inspection.
Sample from outlet of ETP was collected and deposited in Regional Laboratory, UPPCB, Muzaffarnagar for analysis. Parameters of treated effluent
found within norms.Unit has also installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB Delhi and UPPCB, Lucknow for
continuous monitoring of discharged effluent. Values in OCEMS were found within prescribed limit during joint inspection.

During inspection, air pollution control system (ESP) was found operational. Stack monitoring done by Regional Office on dated 10.11.2022. As per
the monitoring report, Particulate matter found within the norms. Unit has Online Continuous Emission Monitoring System which is connected with
the Server of CPCB Delhi and UPPCB, Lucknow for continuous monitoring of emission emitted into ambient environment and was found within the
prescribed limit.

During joint committee visit, industry found complying in reference of Fly Ash Disposal against the show cause notice issued by the UPPCB u/s 31A
of Air (Prevention & Control) Act 1981 in the matter of OA No. 277/2022 Liyakat Ali & Others Vs State of UP & Other

12. M/s. Shree Bhageshwari Papers Pvt. Ltd. (Unit-1), 9" Km., Bhopa Road, Muzaffarnagar

01. Name of the Industry M/s. Shree Bhageshwari Papers Pvt. Limited (Unit-1)
02. Address/Tel 9th Km., Bhopa Road, Muzaffarnagar
03. Date of Inspection 11.11.2022
04. Name & Designation of Industry representative Mr. Devesh Bansal, Director
05. Products/By-products/Process Craft Paper
06. Production Capacity Craft Paper 100 MT/Day
(Agro Waste based 30 MT/Day and Waste paper based 70 MT/Day)
07. Raw material & their consumption Agro Waste, Waste Paper
08. Year of Commissioning 1997

Report of Joint Committee 0.A.N0.277 of 2022 Page 22 of 31



09. Sector (Govt./Pvt./Co-0p) Private

Information pertaining to Water Pollution

10. Water source & Consumption (KL/Day) Tubewell
Industrial 1090 KLD
Domestic 10 KLD

11. NOC from UPGWD and its validity with date
(Expired / Applied for Renewal/ First Time Applied
/ Never Applied)

Applied for renewal (Annexure-29)

12. Waste water generation (KL/Day)
Industrial 900 KID
Domestic 6 KLD
13. Waste water Treatment Facility
Industrial ETP
Domestic Disposed through Septic Tank
14, Details of ETP with unit wise detail/dimension Equalization Tank, Sedicell, Primary Clarifier, Aeration Tank, Secondary Clarifier, Multi

Grade Filter, Sludge Drying Beds etc.

Black liquor generated from Agro Waste Pulping disposed through Chemical Recovery Plant
of M/s. Garg Duplex Ltd., Bhopa Road, Muzaffarnagar. Presently, unit is using waste paper
as raw material. Hence, black liquor is not being generated.

Unit has installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB
Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent. Values in
OCEMS were found within prescribed limit during joint inspection.

15. Quality of effluent being discharged

During visit on dated 11.11.2022 Sample from outlet of ETP was collected and deposited in
Regional Laboratory, UPPCB, Muzaffarnagar for analysis. As per the analysis, Parameters
pH=7.3, BOD=21 mg/l, COD=160 mg/l, TSS=44 mg/l in treated effluent found within the
norms.

Report of Joint Committee O.A.N0.277 of 2022

Page 23 of 31




16. Mode of Effluent Disposal Treated effluent discharged through Dhandhera Drain which meets River Kali West and then
(Land/River/Drain) River Hindon.

17. Consent Status (Water) Granted Upto dated 31.12.2024 (Copy Enclosed as Annexure-30)

18. Treated effluent storage facility -

Information pertaining to Air Pollution

19. Source of Air Pollution Steam supplied through 36 TPH Boiler established in Co-unit M/s. Shree Bhageshwari
Papers Ltd. (Furnace Unit).
20. Details of fuel and its consumption Coal and Agro Fuel 220 MT/Day
21. Details of Air Pollution Control Systems and E.S.P.
Stack detail Stack — 52 M. high from ground level
22. Status of APCS Operational
23. Consent of status (Air) Granted Upto dated 31.12.2024 (Copy Enclosed as Annexure-31)
24. Quality of emission being emitted through stack | During inspection of industry by Regional Office, stack monitoring of the Boiler was

conducted on dated 11.11.2022. As per the monitoring report, Particulate matters found
106.40 mg/Nm? which is within the norms. The unit has also installed OCEMS for online and
continuous monitoring of emissions being emitted from the stacks. During inspections, the

particulate matter value found within the prescribed norms.

Compliance Status of industry in reference of Hazardous & Other Wastes (Management & Transboundary Movement) Rules 2016

25.

Hazardous Waste details

Valid Authorization :- M/s. Shree Bhageshwari Papers Pvt. Ltd. (Unit-1) has authorization
from UPPCB valid upto 13.09.2027 (Annexure-32)
Valid membership with TSDF for _transportation_and disposal of waste :- Unit has

valid membership with TSDF M/s. Sheetala Waste Management Project, Bulandshahr for
safe disposal of Hazardous waste in compliance of Hazardous & Other Waste
(Management & Transboundary Movement) Rules 2016. Industry provided Form-10 for the
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month of July 2022 (Annexure-33).
Total waste generated as per valid Authorization :-

S.N. | Category of Hazardous Waste as Authorised mode of Quantity
per the Schedule I, Il and Ill of these | disposal or recycling or (Ton/Annum)
rules utilization of co-
processing etc.
1. Category 5.1 As per Schedule-l| Through TSDF 0.150 MT/Annum
Used or Spent QOil
2. Category 33.1 As per Schedule-1|Through TSDF 0.80 MT/Annum

Empty barrels/containers/ liners
contaminated with hazardous
chemicals/wastes

3. Category 33.2 As per Schedule-l| Through TSDF 0.10 MT/Annum
Contaminated cotton rags or other
cleaning materials

Total Waste Generated and Disposed

Unit has submitted Form-10 (Common for Unit-1 & Unit-2) for disposal of Hazardous
Waste through TSDF. As per the Form-10, units sent used/waste oil Waste Oil, Grease
565 kg and Process Sludge 32 MT.

Compliance found during inspection :-

During joint committee visit, industry found complying the provisions of Hazardous & Other
Waste (Management & Transboundary Movement) Rules 2016 as industry has common
temporarily storage of Hazardous waste and separate display board at industry gate.
Photographs of Temporarily Storage area and Display boards are as follows :
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Compliance Status of industry in reference of Fly Ash and Plastic Waste Disposal

26. Fly Ash Details During joint committee visit industry representative intimated that generated Fly Ash
being uplifted by M/s GMR Contractors, Vill. Nagla Bujurg, Muzaffarnagar. Copy of
compliance in the matter of OA No. 277/2022 Liyakat Ali & Others Vs State of UP &
Other is attached as Annexure-34. During joint committee visit, industry found complying
in reference of fly ash disposal.

27. Plastic Waste Details and Compliances under During joint committee visit industry representative intimated that generated Plastic waste
the Plastic Waste Management Rule sent to M/s. Aditya Cement Works, Chittorgarh (Raj.) Copy of compliance in the matter of
OA No. 277/2022 Liyakat Ali & Others Vs State of UP & Other is attached as Annexure-
35. During joint committee visit, industry found complying in reference of Plastic Waste

disposal.

Observations:

1. Unit has Effluent Treatment Plant for treatment of polluted effluent generated from process which was found operational at the time of inspection.
Sample from outlet of ETP was collected and deposited in Regional Laboratory, UPPCB, Muzaffarnagar for analysis. Parameters of treated effluent
found within norms.Unit has also installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB Delhi and UPPCB, Lucknow for

continuous monitoring of discharged effluent. Values in OCEMS were found within prescribed limit during joint inspection.
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During inspection, air pollution control system (ESP) was found operational. Stack monitoring done by Regional Office on dated 11.11.2022. As per
the monitoring report, Particulate matter found within the norms. Unit has Online Continuous Emission Monitoring System which is connected with
the Server of CPCB Delhi and UPPCB, Lucknow for continuous monitoring of emission emitted into ambient environment and was found within the
prescribed limit.

During joint committee visit, industry found complying in reference of Fly Ash Disposal against the show cause notice issued by the UPPCB u/s 31A
of Air (Prevention & Control) Act 1981 in the matter of OA No. 277/2022 Liyakat Ali & Others Vs State of UP & Other

13. M/s. Shree Bhageshwari Papers Pvt. Ltd. (Unit-2), 9" Km., Bhopa Road, Muzaffarnagar

01. Name of the Industry M/s. Shree Bhageshwari Papers Pvt. Limited (Unit-2)
02. Address/Tel 9th Km., Bhopa Road, Muzaffarnagar
03. Date of Inspection 11.11.2022
04. Name & Designation of Industry representative Mr. Devesh Bansal, Director
05. Products/By-products/Process Writing Printing Paper 100 MT/Day
06. Production Capacity 100 MT/Day
07. Raw material & their consumption Waste Paper
08. Year of Commissioning 2010
09. Sector (Govt./Pvt./Co-0p) Private
Information pertaining to Water Pollution
10. Water source & Consumption (KL/Day) Tubewell
Industrial 1990 KLD
Domestic 10 KLD
11. NOC from UPGWD and its validity with date Applied for renewal (Annexure-36)
(Expired / Applied for Renewal/ First Time Applied
/ Never Applied)
12. Waste water generation (KL/Day)
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Industrial 1800 KID
Domestic 8 KLD
13. Waste water Treatment Facility
Industrial ETP
Domestic Disposed through Septic Tank

14, Details of ETP with unit wise detail/dimension Equalization Tank, Sedicell, Primary Clarifier, Aeration Tank, Secondary Clarifier, Multi
Grade Filter, Sludge Drying Beds etc.

Unit has installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB
Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent. Values in
OCEMS were found within prescribed limit during joint inspection.

15. Quality of effluent being discharged During visit on dated 11.11.2022 Sample from outlet of ETP was collected and deposited in
Regional Laboratory, UPPCB, Muzaffarnagar for analysis. As per the analysis, Parameters
pH= 7.7, BOD=18 mg/l, COD=144 mg/l, TSS=34 mg/l in treated effluent found within the
norms.

16. Mode of Effluent Disposal Treated effluent discharged through Dhandhera Drain which meets River Kali West and then

(Land/River/Drain) River Hindon.

17. Consent Status (Water) Granted Upto dated 31.12.2024 (Copy Enclosed as Annexure-37)

18. Treated effluent storage facility -

Information pertaining to Air Pollution

19. Source of Air Pollution Steam supplied through 36 TPH Boiler established in Co-unit M/s. Shree Bhageshwari
Papers Ltd. (Furnace Unit).

20. Details of fuel and its consumption -

21. Details of Air Pollution Control Systems and --

Stack detail
22. Status of APCS -
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23. Consent of status (Air)

Granted Upto dated 31.12.2024 (Copy Enclosed as Annexure-38)

24. Quality of emission being emitted through stack

Steam supplied through 36 TPH Boiler established in Co-unit M/s. Shree Bhageshwari
Papers Ltd. (Furnace Unit).

Compliance Status of industry in reference of Hazardous & Other Wastes (Management & Transboundary Movement) Rules 2016

25. Hazardous Waste details

Valid Authorization :- M/s. Shree Bhageshwari Papers Pvt. Ltd. (Unit-2) has authorization
from UPPCB valid upto 13.09.2027 (Annexure-39)
Valid membership with TSDF for transportation and disposal of waste :- The unit

have valid membership with TSDF M/s. Sheetala Waste Management Project,
Bulandshahr for safe disposal of Hazardous waste in compliance of Hazardous & Other
Waste (Management & Transboundary Movement) Rules 2016. Industry provided Form-10
for the month of July 2022 (Annexure-40).

Total waste generated as per valid Authorization :-

S.N. | Category of Hazardous Waste as Authorised mode of Quantity
per the Schedule I, Il and Ill of these | disposal or recycling or (Ton/Annum)
rules utilization of co-
processing etc.
1. Category 5.1 As per Schedule-l| Through TSDF 0.150 MT/Annum
Used or Spent QOil
2. Category 33.1 As per Schedule-l| Through TSDF 0.80 MT/Annum

Empty barrels/containers/ liners
contaminated with hazardous
chemicals/wastes

3. Category 33.2 As per Schedule-l| Through TSDF 0.10 MT/Annum
Contaminated cotton rags or other
cleaning materials

Total Waste Generated and Disposed

Unit has submitted Form-10 (Common for Unit-1 & Unit-2) for disposal of Hazardous
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Waste through TSDF. As per the Form-10, units sent used/waste oil Waste Oil, Grease
565 kg and Process Sludge 32 MT.
Compliance found during inspection :-

During joint committee visit, industry found complying the provisions of Hazardous & Other
Waste (Management & Transboundary Movement) Rules 2016 as industry has common
temporarily storage of Hazardous waste and separate display board at industry gate.
Photographs of Temporarily Storage area and Display boards are as follows :
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Compliance Status of industry in reference of Fly Ash and Plastic Waste Disposal

26.

Fly Ash Details

Unit didn't have boiler in the premises and steam supplied through sister concern M/s.
Shri Bhageshwari Papers Ltd. (Furnace Division).

27.

Plastic Waste Details and Compliances under
the Plastic Waste Management Rule

During joint committee visit industry representative intimated that generated Plastic waste
sent to M/s. Aditya Cement Works, Chittorgarh (Raj.) Copy of compliance in the matter of
OA No. 277/2022 Liyakat Ali & Others Vs State of UP & Other is attached as Annexure-
41. During joint committee visit, industry found complying in reference of Plastic Waste
disposal.
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Observations:

1. Unit has Effluent Treatment Plant for treatment of polluted effluent generated from process which was found operational at the time of inspection.
Sample from outlet of ETP was collected and deposited in Regional Laboratory, UPPCB, Muzaffarnagar for analysis. Parameters of treated effluent
found within norms.Unit has also installed OCEMS at the outlet of ETP, which is connected with the Server of CPCB Delhi and UPPCB, Lucknow for
continuous monitoring of discharged effluent. Values in OCEMS were found within prescribed limit during joint inspection.

2. During inspection, air pollution control system (ESP) was found operational. Stack monitoring done by Regional Office on dated 11.11.2022. As per
the monitoring report, Particulate matter found within the norms. Unit has Online Continuous Emission Monitoring System which is connected with
the Server of CPCB Delhi and UPPCB, Lucknow for continuous monitoring of emission emitted into ambient environment and was found within the
prescribed limit.

3. During joint committee visit, industry found complying in reference of Plastic Waste Disposal against the show cause notice issued by the UPPCB u/s
5 of E.P. Act 1986 in the matter of OA No. 277/2022 Liyakat Ali & Others Vs State of UP & Other

RECOMMENDATIONS
1. Police department should give all records of investigation so that strict action can be initiated against the specific violators.
2. Concerned industries should comply with the all direction issued in show cause and maintain separate record for daily generation and
disposal on sites along with location of site.
3. lrrigation department conduct their departmental action against the violators.

INSPECTION TEAM

S.No. [Name of Officials & Details Signature

1. |Anup Kumar )}\/’J
City Magistrate, Muzaffarnagar

2. |Ankit Singh g4
Regional Officer, UPPCB, Muzaffarnagar

3. |Imraan Ali @w.
Asstt. Environment Engineer, UPPCB, Muzaffarnagar

4. Vipul Kumar ;‘Tt;"*
Asstt. Environment Engineer, UPPCB, Muzaffarnagar b}
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Form 8 {5
[Sen Rule B(1))
AUTHORIZATION! NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR INDUSTRIAL/
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Uretar Sectson 14 of the Ut Pradest Grownd Waler Managessat and Regu istion Act, 303

AUTHDRIZATION! MO-OBJECTION CERTIFICATE HO: NOCI10023
WALID FROM 19/01/2022 TO 180172027
{LES1801) of the Uitar Pradesh Ground Watar Managamess and Regulation Ack, 3015
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AUTHORIZATION! NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR INDUSTRIALS
COMMERCIAL! INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[ifmafer Section il of the Uiar Pradesk Ground 'Water Mesagement and Regulation act. 2019,

AUTHORIZATION HO-O0BIECTION CERTIFICATE HO: NOCI457T4T
VALID FROM 18/071/2022 TO 1380172027

[UIEA0[4] of the Unar Pradesh Gound Waber Mesagement and Regulation Acl, 519}
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ac,  GROUND WATER DEPARTMENT
'| i Thiiie il W i Wl
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Form 8 [T}
[Saa Rule 8T
AUTHORIZATION! NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR INDUSTRIALS
COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Uesser Suction 14 of B Utar Pradest Ground Wistes Banagessent and Regulation Ael, H1B|

AUTHORZATION! NODEJECTION CERTIFICATE MO L [T e )
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,’j@ GROUND WATER DEPARTMENT
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Form 8 (C)
[See Ruile 871

AuTHGHEATmH:: F:;:EEJEETIHH CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR INDUSTRIAL/
ERCIAL! INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[lnier Section 44 of the Ustar Pradesh Ground Wates Managsment and Regulatien Act, 7018

AUTHORIZATION MO-ORIECTICN CERTIEICATE MO MOCOZ4473
VALID FROM 1200103022 TO 180112027

{LIZ0(1) of the Ustar Pragesh Grownd Water Managemnt and Regulstion Act, 2048)

Regmiration Me.: 200012005032
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ﬁw}% UTTAR PRADESH POLLUTION CONTROL BOARD
o Lt Building. No TC-12V Vibhuoti Khand, Gomti Nagar, Lucknow-226010
Phione: 8522 1THIBIK ITI08M, Fax:0812-1 72070, Email: infow uppeb.cam, Website: wai.appeh.com
CONSENT ORDER
Rel M, - Dated : 07/06/2021

[237500 PPCB Mozt I',"l'lj.',lﬂ UPPCBROYWCT
Oy wanler MUTAFFARNAGARS2021

la,

Shnn PANKA] AGGARWAL

WMo BINDLAS DUPLEX LTD UNIT 1

Vill - Jat Mughera, Bhopa Road, Muzaffamagar MUZAFFAR NAGAR. 251308

MUZAFFARNAGAR
subi: Consent nnder Section 25/26 of The Water {Prevention and control of Pollution) Act, 1974

(as amended) for discharge of efMuent to M5, BINDLAS DUPLEX LTD UNIT 1
Reference Application No ;11668551 Dated :07/06/2021

| For disposal of efituent into water body or drain or land under The Water {Prevention and control of
Follution) Act.1974 as amended (here in after referred as the act ) M's, BINDLAS DUPLEX LTD
LNIT | s hereby authonzed by the board for discharge of their industrial effiueni generated through
ETP lor irmgation/river thmuﬁ;h drain and disposal of domestic effluent through septic tant/soak pit
subject to general and special conditions mentioned in the annexure _in refrence to their foresaid
application
This consent is valid for the period from LV03/202] o 311272025
In spite of the conditions and provisiens mentioned in this consent order UP Pellution Control Board
reserves ts right undcrmwers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt ot Pollution) Act, 1974 as amended %

This consent is being issued with the permission of competent authority |

For and on behalf of U.P. Pollution Control Board
Nishi Kumar Chauhan & e sieas fims thaun

Chief Environmental Officer,

Circle-3

Foaclosed @ As above
denmddition sl consent jz

Copn e Regional Offecer, U Pollution Control Board, Muzaffamagar.,
Mishi Kumar Chauhign S sasedt b fun (i

Caie JR2hDad v 4241 <0310

Chief Environmental Officer,
Circle-3

AMNEVORE 7



LLP, POLLUTION CONTROL BOARD, LUCKNOW

pipmesare fo Consent issued fo MIS.BINDLAS DUPLEX LTD UNIT 1 vide

(Ceassenl Order No, | 1663551 Water Dhated @ D708 2021

it

Sih

CONDITIONS OF CONSENT

Ihis consent 15 vahid for the approved production capacity of Kraft Paper-150 MT/Day (20 M T day
based on agro waste and 130 MT/day based on waste paper) using Waste Paper and Agro Waste
Paper s main raw material.

['his consent 15 valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in produet/ process fuel’ plant machinery failing which
consent would be deemed void

The guantity of maximum daily effluent discharge should not be more than the following
Effluent Discharge Details

5.No Kind of Effulant Maximum daily Treatment facility and

e : discharge KLidav | discharge paint |

. A Domestic 4 KLD Septic Tank |
9 Industrial 1400 KLD ETP

Arrangement should be made Tor collection of water used in process and domestic effluent
separately in closed water supply system: The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
applicition for consent no other effluent should enter i the said urrun'j;:m:ntx for collection of

::!I'ﬂ_uem. It should also be ensured that domestic effluent should not be discharged in storm water
Cim -

The domestic effluent should be treated in treatment plant s that the should be in conformity with
the tellowing norms dated treated effluent .

B Domestic Effulant
S5.Mo - Parameter | Standard

1 ) Quantity of Discharge ' 4 KLD

The industrial effluent :ih!,]l'.!.ld be treated In treatment plant so that the rreated effluent should be in
centormity with the following nomms. |

Industrial EMulant
i  ‘BNo Parameter Standard
B 1 Total Suspended Solids As per EPA Rules 1985 |
2 ! BOD As per EPA Rules 1986
3 | COD . As per EPA Rules 1986 |
4 _ Oil & Grease . As per EPA Rules 1986
5 | Quantity of Discharge | 1400 KLD .

Efffuem generated m all the processes, bleed water, cooling effluent and the effluent generated from
wishing of fMoor and equipments etc should be treated before its disposal with treated industrial
¢iTluent so that it should be according to the norms prescribed under The Environment {Protection)
At Y86 or otherwise mandatory

Ihe method for collecting industrial and domestic effluent and its analysis should be as per legal
ndiin stendards and 15 subsequent amendments/standards prescribed under The Environment
fPratecion) Avt, | 986

Ihe industry will Iive toe ensure complisnce of the permission tfrom the CGW A before ground water
extruction und it will be the responsibality of the industry o comply with the various conditions of
the permission Liken

Ul industry shall submit Environmental Statement in prescribed form V mule no 14 of EP Rules
| LIy



! |_'|-: mdustry shall comply with varous provisions of Air (Prevention and Control of Pollution) At
(951 a5 amended. Water {Prevention and Conirol of Pollution) Act 1974 as amended and all othes
apphicable rules notified under E.P', Act 1986

(i Mummum 33 of the land on which unit is established will be covered and properly maintained by
e plintation of 1all irees of suitable species as per the guidelines set up by the Board vide its Office
Order mo H-16405/220/2018/02 di. 16/02/2018. The copy of this guideline is available at URL
hitp: www uppebocom) pd fiGreen-Belt-Guidle 160218 pdf.

11 Uhe industry will ensure the continuous and uninterrupted data supply from the OCEEMS 1o the
CPCB and SPCH

|2 Flow meter 1o be installed in all water abstraction points and usage of fresh water 1o be minimized
The unit will ensure facility 1o transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

1f closure order is sssued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure pericd and after ensuring the compliance and after revocation of

closure order, the CTO will automatically be effective with additional conditions mentioned i the
clozure revocation order,

14 Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

I& The Unit will file the renewal application at least 2 months prior (o the expiry of this Order.
Specilic Conditions;



—— . .

LeThe umei shall waimain stect sy wrvesion on Tucluationg i S B

atbi (iRt kit SRS I?.I'ﬂu.:nz el pll:?ﬁ:_m HIDNS In operating parameters with TeSpecy 1y
2 complianee of the Central Pollugion Cantral
INCTCBTED 14202 dated 081227 e
notalicd under the Fnviconment (P
ciMuent discharge nomms notified

Board ketter no, F. No B- 190193 WM.

tndustey will follow the EMsent discharee standards 4.
rcction) Rules, 1986 and only the treated clMuent m i

_ _ SN meeling thy
M under the Environment [ Protection) Rules, 1956 i allowed 1
I_.|'-l\..:'-|||"|_.l\,':.'

3= The industry will ensure the conlinous and uninterrupted data supply from the OCEEMS 1y the
SPUN md CPCB server,

A-Flow meter tw be installed in all water abstraction points and usage of fresh water to be minimized
2= The unn shall ensure deployment of qualified manpower to step up self monitoring mechanisn o
24 =T hakis

h- Ve industry wall have w ensure permission from the SGWA {State Ground Water Authority)
within 113 month, failing which consent shall be deemed automatically cancelled.

It the CPCB or UPPCR issues the Closure order against the industry this consent order stands
automatically suspended for that period

S-Industry shall subimit Environmental Statement in prescribed firm V as per rule no.14 of E.P Rules
[ 085,

J-Linit must ensure strict time bound comphance of suggestion | recommendation of "Charter for
water Recyching & Pollution Prevention in Pulp & Paper Industnes" formulated by CPCB.
1-Indhestry shall nstall at sufficient height from the ground level Open to Network HD PTZ Camera
3 the inlet, Aeration Tank, Secondary Clarifier and outlet of Efluent Treatment Plant for On Line
Monitoring and its URL and password shall be provided to the UPPCB Control room.

“1-This consent is valid only for produects and guanlity mentioned abeve. Industry shall obiain prior

approval before making any modification in product/process (fuel’ Plant machinery failing which
consent would be deemed void.

| 2-Industry shall abide by orders / directions issued by Hon'ble Supreme Court Hon'ble High Court,
Hon"ble Mational Green Tribunal, Central Pollution Control Board and U-P Pollution Comntrol Board
tae protection and safe guard of environment from time to time.

| 3-Industry shall submit quarterly monitoring reports of treated effluent from a centified ‘approved
laboratory under E.P. Act 1986,
|4-Tndustry shall comply with various provisions of Air (Prevention and Control of Pollution) Act

19s1 as amended, Water {Prevention and Control of Pollution) Act 1974 as amended and all ather
applicable rules notiticd under E.P. Act 1986,

L3-The unit shall submit the audited balance sheet for the current vear,

I The CTO granted by Boards letter no-6908 L 'UPPCB/MuzaffarNagarl UPPCRRO)

CTOVwaler MUZAFFARNAGAR2019, dated-28.12.2019 is tevoked.

| T-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trecs of suitable species as per the guidelines set up by the Board vide its Office Order no H-

| 6405220 2008/02 dr. 16022018, The copy of this guideline 1s available at URL
hipewoww,uppeb com/pdfiGreen-Belt-Guudle 160218 pdf.

Issued with the permission of competent authority .

Fer and on behalf of UP. Pollution Control Board .

; il gt by R e
Wishi Kumar Chauhan s
Db a5 * et 00 % i b +B5 ar

Chief Environmental Officer,
Circle-3



AWNEKURE-S.

= L TTAR PRADESH POLLUTION CONTROL BOARD

N Ruilding, No FO-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:BS11-ITI0825.2T208 11, Fax-0522-27 0704, Email: infoie appch.cam, Wehsite: waw.uppch.com

CONSENT ORDER

Rl i, = Dated : 7 e 2021

PIATSAL PPOBRAMuzaffarNagar UPPCBROYCTO airMUZAFFARN
Wik 202

shr PANKAL AGGARWAL
Mis BINDLAS DUPLEX LTD UNIT )

Vill- Jat Mujbera, Bhopa Road, Muzaffamagar MUZAFFAR NAGAR, 251308
MUZAFFARNAGAR

il Consent under section 20022 of the Air (Frevention and comtrol of Pollution) Act, 1981 (as amended)
T s, BINDLAS DUPLEX LTD UNIT 1

Eeivienee Application No, | 1667970 Dated : 07/06/2021

With reference 1o the application for consent for emission of air pollutants from the plant of M/s
BINDLAS DUPLEX LTI UNIT |, under Air Act 1981, Tt is being authorised for said emissions. as
per the standards, i environment, by the Board as per enclosed conditions .

This consent 15 vahd for the period from 10003/2021 1o 3171202025

Inspite of the conditions and provisions mentioned in this consent arder UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Aur (Previntion and Controt of Pollution) Act, 1981 as amended

This comsent is being issued with the permission of competent authoriny .

Far and on behalf of U.P. Pallution Control Board

Mishi Kumar Chauhan ;35 el b bura

Chiel Environmental (fficer,
Cirele-3

Friviosed @ As above
teandition of consent);

Pope e Hegonal Cilicer, ULP. Pollution Control Board. MuzafTumagar.
Nishi Kumar Chauhan 3350
Chiel Environmental Officer,

Cirele-3



Ak

U Pallution Control Boeard
Frated | D7 06/202)

CONDITIONS OF CONSENT

_ . <00 MT/ Dav (20
This consent is valid only for the approved production capacity of Kraft PEE"_"'F' E:|:"“ MT D&L":jttlm
ST day based on agre waste and 130 MT/day based on waste paper) using Waste Paper and Ag
Waste Paper as main raw material.

This consent is valid onlv for products and quantity mentioned above.
approval before making any modification in product! process : fuel! plant
consent would be deemed voad. _ )
The maximum rate of emission of flue gas should not be more than the emission norms wey
stacks,

Indussry shall obtain prioe
machinery failing which

the

Air Pollution Source Details. ,
— B Air Pollution Source Details : .
5.No Air Polution ! Type of Fuel | Stack No. Parameters Height
. Sowrge | :
1 |30 TPH Boiler|  Coal'Bio 1 Particulate 47 Meter
Mazs Matter From Ground
2 |12TPHEBailer| CoalBio 1 Particulate | 30 Meter
Mass Maltter From Ground
— - - Level
The emissions by various stacks into the environment should be as per the norms of the Board .
) . Emission Quality Details Detail
_S.No Stack No Parameter | Standard
1 1 Particulate Matter | As per EPA Rules
; , 1986
| 2 1 Particulate Matter | As per EPA Rules
1986
1 — 1 £ —

The industry should be operated in such a manner that it does not adversely affect the environment
and the =olid waste senerated such as ash etc, is disposed i eco friendly manner .

Anw source of emission other than that mentioned in the Air consent secking application will not be
permitted by the Bourd

[he industry should ensure the operation of the air pollution conirol system (APCS) in such 4
mianner that the air emission confimas with the standards prescribed under the E.P Act 1986 as
amended

Phe mdustey shall submit Environmental Statenent in prescribed format as per rule no. 14 as per E.P
uley 148

Ihe iudustry shall abide by orders / directions issued by Hon'ble Supreme court Hon'ble High
touet. Hon bl Nanional Green tribunal, Central Pollution Control Board and ULP Pollution Control
Bourd for proteetion and safe goard of environment from Lime 1o tme

Industry shall submit monthly meniloring reports of all stacks and ambient air gualiry from
certified - approved laboratory under EP. Act 1986

Fhie nddustry shall comply witly vanous provisions of Air tP'_l'ﬂ'n:nrmn and Control of Pollution) A
LR s amemled, Water {Prevention and Control of Polluben) Act 1974 as amended and all other

,_|;:-|1|||.,:_|E:-||_' Piili= ||-.|H|-I-.!l.| I.IIIdL‘I' 1" |"1.1-'| [ RHRTER
B imglsiry will wmsure the connineos and IIIIiIIIl.‘I'I"ill-'lli-"t‘l data .‘iU[!l|1|}' Fromy the OCEEMS 1o the
L1 ] SR



The wnl <hall submwn sudited balanee sheer for the current year and the detasls of fees deposined
N [ ring Lt ||'|I.\_'|,' vienkrs wallion & RRT4dRLE LY I;H.hll|._': W I'-!l,_'h cisenl weinfd be ';1L.':L:H'-L'IJ v

B ke ol Pet coke and Furmnee ol as o fuel m the factory & restncted in compliance of the Hon'ble
ANPTEMmE o I\.""ll\.|.|'|

Ihe Indistry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon s
avatlabilany )

. - g aron

Ihe industey shall oblam prior consents ‘in the cvent of any 3"-']_'51'“":'“ of nEw cmllgil%f:’if;;:::ﬁ in
woutces siich as- Boler Furnace’ Heaters! DUG. Sets or alteration nf_n::x]IE-TlﬂE SN
accordance with section- 21/22 of air Act 1981 (as amended respechive ¥ S
Vi 33% of the land on wineh industry is established w|l|_|:|E Fﬂmd an%pﬁpﬂg} i]'_l!r:j“:ilr.it e
by the plantation of 1all trecs of suitable species as per the guidelines set up. }IE- i ua-.-gi[ahln at
(Iffice Order no H-164052202018/02 dr. 16/02/2018. The copy of this guidetine 15
URL Witp: www. uppeh. com (pdfiGreen-Beh-Guidle_160218.pdl . _
It closure order s waned by CPCB or UPPCB against Ehl: umit, then CT'D issued ?.tarhﬂ will Fr:ﬂél}
suspended during the closure period and after ensuring the complignce and after rfﬁluiili!::" the
closure order, the UTO will automatically be effective with additional conditions mentioned 1
¢losure revocalion order

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
LUPPCH for protection and safe guard of environment from time o me .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:




Uhe iadustey shonbd be operated inosoch a masner that it does nol adversely alfect the environment
it e solid woste penerated sueh as ash ¢te be disposed in eco friendly manner
b somee ol enisston other than that mentioned in the Air consent seeking application will no

e permntted boe e Maand

* The idustry should ensare 1he operation of the Air Polluten Control System {APCS) in such
ot 8Bt the r enession conlirms with the standards prescribed under the E.P Act [986 a5

HEL 517 [

II |! ||1".‘ :"'ﬂili‘-'ll?- shall substit Environmental Statement m preserebed format in Form V of rule-14 of

P Ranlis 180586,

= P ddveng, bleaching and demking process are not allowed in the production process of the unit,
the it wall non use agro based raw materials in the production process

s consert is valid only for products and quantity mentioned above. Industry shall obtain prior
apprivcal Before naking any modification in product/process /fisel | plant machivery failing which
cottaent would be deemed void.

- Indusiry shall install OCEMS on stack as per the direction of CPCB, _

& Industry shall sent the steck/ambient air quality monitoring report from Boards Laboratory, after
staning the production within one month.

. The indusiry shall abide by orders / directions issuved by Hon'kle Supreme Court Hon'ble High
Court, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Coatrol
Buoard for protection and safe guard of environment from time to time. - _

10, The mdustry shall submit quarterly monitoring reports of all stacks and ambient air quality from
a certified ! upproved laboratory under E.P. Act 1986,

|1, The industey shall comply with various provisions of Air (Prevention and Control of Pollution)
At 1981 as amended, Water ( Prevention and Control of Pollution) Act 1974 as amended and all
ather appheable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CCT,
CPCB and SPCB in ime to time

| 2. The use of Pet coke and Fumace oil as a fuel in the factory is restricted in compliance of the
Hon ble Supreme court order 1ill further direction,

| 3. Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recychng & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.

4, 1P ithe CPCE or UPPCE issues the Closure order against the industry this consent order stands
sutamatically suspended for that period.

I3 The unit shall submit the audited balance sheet for the current year.

['6. The Industry will use minimum 20% Bio Briquette as fuel m the Boiler depending upon its
availability.

17, The industry shall obiain prior consents in the event of any addition of new emission generation
subirces such as- Boler Fumage’ Heaters!' .G Sets or alteration of existing emission sources in
accordance with section- 2122 of air Act 1981 (as amended respectively),

|8 The CTO granted by Boards letter no-69089/UPPCB/MuzaffarNagan UPPCBRO) /CTO air
MUZAFFARNAGAR/2019, dated-28.12.201% is revoked.

1%, Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the gmdelines set up by the Board vide its Office Order

ao H 1e405 230201 802 di. 1670272018, The copy of this guideline 15 available a1 URL

httpe '.:.'ww.upp«ul:-.-.'l.:-m-'lill:lf:"ﬁrﬁ:l'l-ﬂL'|l-GUiﬂlt'_lﬁfl'?.|ﬁ-[lrﬁ'.

Fosticd with the permission of competent authority .

For and on behall of U.P. Pollution Control Board .
: Criqarally sagrsind bry Pdrba Sormur
Mishi kumar Chauhan mristen
v AP GOF 126
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Subiject:- Aatharisanon Fasanel imder the provdsions of Hmmnbous ond Oiber Wastes 30 napermen! arkl

Franssaindary Movemsng Riales, 2006 . . r‘:,} ad Fer

I Sumber af Aithoraration and date of issie - ‘J—E A1, 5—4{!.'-',-{..“.:"," 'k ’J":f""'t:"

+  Rekmnes ol application (Mo, ang dolg) L5 L2ET ) -

3 Mr Pankuj Agarwal Direcrar of Blds [ las Daplex el (Liafi-10 s hasby granted an

nithedzaison I"ﬂﬂt‘d on the cielased mg“ﬂ] |-|";F|.:,‘;|'q.||'|. o (B g ale. -\.l."l."\-'ru-n:

wilizstion, storage and disposa) gr any ather nse of hasndons ar ather wisics or bothoon iliy
premisss sitisilad al 10,6 KA hopa Road, Muzaifamns e

| §1. Caegory ﬂ"'lﬂ‘fﬁﬂﬁi.'ﬁ!ﬂ* a5 | Autbarised mods lfispasal Craantity
| M per the Schedubes LI and 11 or | or recyeling or wilizatlen or {Landanmim |
| - . these rules eo-pricessing, e, .
|1 Asper schoidul ] |
I Cat 5.1 Used o spenil il | Dispazal through TSDF 275 KgfAnmiam
| Cae 331 Empty barre|s o 150 FeefAnnam
vantainers Miners contaminated
, with kazardous chemicaluwasies i .
Cat. 33.2 Conaminated canicn mes | " 73 Kg/Anmim

o atber clesninp maserials | _ —

I, The autharizatics shall be vafid for a pericel of Five Yenrs from the daie of jagu of ths letier,
& The euthorization is subject 1o the Fallawing general and specific condiling (pleass speeify any
cefltians that necd 1o be imnposed over ond shove ¥xnezal conditions, if anyk
A General condiions of asthorizaiion:
I The suiboried pericn shall comply with the provisions af the Environment (Progection Al
14886, and tle rules neade there under,
1 The authorisation or iz renewal shall be produced fe inspestion o {he reipest of am offeer
authorsed by the Siale Pollution Board,
I The persan authorized shalf nof reni, lend, sefl, ransfer or athenwize mranspot the harandogs
and olber wastes excepl whal is permitted throuph ghis aulbarizliog,
4 Any unsurhorieed chunpe in persanfied, equipment gr working canditions . menticned m
ths: applivation by the person aiithedized shyl| comstitute & b cach of his AN g
I pevsn auihiorised shalf implenen J-rn-.'rp:m_-. Respanse Procedure (1 12 1 . hchi
Hiew: oty isaal icu ) being grinted considvring all gie Speific possible oo s such o,
sy, beabapes. e ete, and their possthl impacts and ubsn Ty ol mack driil in .
fegitrl as regular mterval of time,
@ Ihe peron ahorised shall comply with il Provessons: gutlined i e Contral Bl
Luntred Bunnd punlelmes an "|m,:r=mm.if.5 Lribeilities 1ar Erwimanmeniy| Fimpges due 3,
Pirsdbin: and D isposal OF Haeardopus Woanle ang ety i

prle—
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il
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el geneeaiisd during regyching o
haguichons of oiler wWasl=s

vl 1wl
L |

i il ||'h|l'

il wither swirate which !
1

e oo ulilisngion o imported
s ot speeifio combitions ol pulhoresednn. ) o

' ez pnd Engulian ot dwih
¢ expurter shall heas the gosl of Impart o cxpan s B

be made as |aid dom nder W
by the Ministry 5l
Board Frogm 1 S

e U ]
i
fjagbie ATF

(1 Phe e

I' ] - E
i for the renewal of an authonsition shall

.Il'l _|I~5|||_“'.
haly= : Tuidelings iued
¢ condisons for complinnee a5 pEr the Ciuidehir
Ceitral Follation Canlrol

|1 Ans ol i
Eqyiranicid. Porest and Clinate Changes or

hI?’liz’u.n equen shall be fled by June 30" for the period cnsurs
o i comditiis: ers and shall be duly marked in a

be safely collected in leak proof confain ‘ i
haneliing. Surage and transporl und the packaging shall be easily "'“'H"i “;d
tad  physical conditions and climatic factors, All huzardous WA :
Il be provided with a generl labe) a8 wiven in Fonn 8 The storage afc

sonlaperstans «ha

g..?md be al am solated spot in the premises and must be fenced, covers and duly marked.

1 The authorised persaniagency sihall ensure that no adverse impact an Lix & Fy. S0 """“:I
including groundwater takes ploce due ta sciivitics for which authorisation has been requestc
Camprefensive safely measures musl be followed in handling of wastes and the staff must be
praperly trined. _ ;

1 1) is beousht fo your notice (el as per the order dated 14.11.2003 passed by the Honble
Supreme  Court in W.P, (c) 657 of 1995, ne mdusiry covered under Hazardous 1:1r:m=
(Management aikd Handling) Rules, 1985 {as amended) shall be allowed to Operale without
valid nuthorisation. 11 is also provided in (he same order that industries which are not complying
with The conditiens shall pot be allowed 10 operatz. Hence in cose you fail to apply for
Juibariation before its expiry or fails to comply with conditions of the earlier authorisation

issued 10 you, closure arder shall be issucd against your indusiry without any further notice.

‘The applivant must file returns on prescribed _Fogm 4 along with a compliance repont of 1his
lerier. You should also muintain records on Form-3 and present it to Board's inspecling

ng 317 March of the year.

1. The wasles maiksl
anner suifvhle e

b shle W w iths

efficials.
wrence of afi accidenl, complete dewils on Form-11 musi be semt 1o UP.

5. In case wl e
Pallurion Conteol Board st the exrdiest along with details of mirigative and remedial measures

laken,

61t is wlser the mandatory duty of the occugier of industry as well as operator of o tacility to
develop suilable waste treatment and disposal facility and the design of the facility must be
,{p_p.-..-md be tlw Board. Details along with the project repon must be sent in this regard within
ligen i ol receipt of this letier, othernise the industry: shull become member of 3 commarn
S0l the edestey shall stant sending the Hazardous waste dlready stored aluny with 1'.1
| landis waste encrated at presenl ot Lkis TSDF. The peoof of valid membership of ['L.[]l'l-
bt with prssal ol disposal of hazardows waste 1o TSOF shall be sent w L P F"“ 'E-|'I-. : ;
Paard s el threw nsonstha, ' T N e

Yol authowiacd perason shall mul receive: colbect. or store amy Bazardiogs waeie
aigithriwed gocoprer or genentor of hezandous wastes, |n guse im hazard e
i uther geprocesng amit 1omust be ensured thit such un‘il s I.":,J_m ghisre
o it reguvements and has a yvalid authoeisatian of the Boasd L
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(0w Bidlas Duples Uil (1 oy
A i pp, u™ g, \| “'l"|l.! |!l||11,l'-1|"-'“'“| TRy

b by g Asles

_pll!l_u.'. « W0 Jagy .I|||||-l||lI '|l|-.|=||'|||l.:.||1:-.
¥
WAMTCNINE, .'-.|||.|‘-'-.i'|1'

Y 1
Dl s Higasaal anl| fotgel win iy clrimin 4a SRHEAR

LT | ST ITH TS ol Do by o D gl s i s M TTLIL el
ik fuxic wliee gy | nfisky colloped ek ol Blen-cain 2
_ by and sulely luinled

P sl repaiding waste vinbibention el rey
By TG SYSLeM st by
[as woibhiny the powers and

wilsles ksl by sulig

st of wisies st b sent, [eknds .
sl within (wsn ol

oy oo af e CLP, Polbatia 1 cmtol Dol B s/ i g
the  wnbiorisatian issted wnder e gl 6E2 ol T Hiranduus ol ilicr Wantes
(Management and Transbounduey Mivement) tules. 2016 ;
b stongd waste shall mol be taken ol af the '|||:|r|||"':|' asen sxeopl wwills B wratlon prariE s
ol the St Pollution Control Baned i this e :

Yo are diregie 1o display veiliine doty wubside fhe maln laciory b with regnrds e

and natwee ol Foeardous cliemivals bt hamdled i the plis inhiding wipsie woler and wr
cmissires and ol haeandons washe guncrnted within the [actory premises IRy
sulliplusice st be senl witlin (Tileen duys of receipt ul this ielier. Ll
It is the mandatory duly. of the authorlsed person u comply with the puiddeling lor
transportation of hazardous waste in necordance with Ruls 18 of The Hazardous and Othet
Wastes (Managerment and Transboundary Movement) Ruls, 2016, Cuidelines in this regar
has been issiwed by Central Pollution Control Buard lrom tie Go tine.

Vou are directed 10 provide the complete delails wparding e quantity of hazardous waste
stored in the factory premises within o month. -
You are direcied to provide all hazardous waste generaicd in the Factory 1o any TSUF
aperating in the srate for the treasment and disposal and send (he complinnce peport 160 -
LLP. Pellution Control Board at the earliesL

Statws repart of hazandous waste stored in premises mvallable storoge capacity and future
welion plun for permanent safe disposal of hazandous waste shall be submiticd within one
rath.

Ground wates meaitosing report of premises shall be submirled within one month.

Indusizy will folkow the vorious provisions ol the Hazurdous and Other Wastes (Management
and Tramdoundary Mavement) Rules. 2016

;=] [TeI—
Member Secretary

Copy e To the Regional Offices, U.P.Pallution Control Board, Muzaflarnagar for information and

L sSary CLon

CE, I Cirgee-1
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y ORAM 10 '_E:i"j ;
[Soe nule 19 (1
T Do MANIFEST FOR HAZARDOUS AND OTHER WASTE _ S.No.: i ‘I
'uf“-“r'"-"” Narse & Mailing Address EIFH'-DLHI [}U PLLY, L M1 TET“ '
Aincuding Pone No and omad) b 10 Bhefa foed will E’-"-""'“:il“"“ M alfeny,
2 Senders Anthanzation NG I - -~ I
_____ = e Y T |
":'l Elasdes O .:I-I:.,jl""Enl_Hﬂ (-3 E,'E-If'p ) "‘Li- ﬂﬁEJ .'I?"'-
& Transponer's Name & Address
(inckrdimg Phone Mo, and email] :'E:?-ffg

5 Type of Vehiete [Truck | Tanker | Spacial Vehicle) fSESEREI

E Transporer's Regisiration

T Vehce Registation No UPIL AT L5
E Focewer's Hame & Maiing Address (L] BH'AR:_'tT [E"- ﬂ'g:‘;-:-':;fi- i
- - 4 l s
{including Phone No. and email) EJE;:‘HJ ﬁps?;f:nu-m el 0120-4 168
g-miml galps bharatol com
| i} BHARAT OIL & WASTE MANAGEMENT LTD. | (Ul BHARAT OIL & WASTE MANAGEMENT LTD.
‘ Mauza Mukimpyr, Rearkep-Lakghar Road, Piot 8 672, Sikandra Rood, NH-2. Humbhi Yilage,
Foorkpe - 247664 UK, Tel. OBA74207654 Tehdd Akbanpur, FKanpur Dehat. UP, Ted @ 0612-2285255
e-rmail ke sEtharatod com e-maisakes@bharalod com
9 Recersser's Authorization No. 51 HEBEAIP PG hariaba dPUIPPC BRCHHYIG HATLS B DR Vil upty: [LTAT5T

{if} UEPRCEMOMon-B-JAMTHANT4E Valld wpte: J100R00) - L;uﬁmmmmwmw CEMATERA] Wald wptn MAOLTED]

e e e e
11 Total Quantry Lﬁ"f a:s‘J'{m- Eﬁftg;‘}/n M._.Gﬁ'?

Ne. of Containers
12 Physical Form (Sclid/Semi-SolidrShsdge! Oy Tarmy/Slurry/Liquid)
13 Special Handling Insiruetions & Additional Da not throw Drums fram ruck In case of leakage!
Information seapage, use Washing soap al paint of leak 1o stop it
leakage. ;

14 SENDER'S CERTIFICATE | ity ki thal e conlenls of e consigrment are ly 30d aocurae
r irscribed abown by oroper shipping nar: and are calegonised pached 'Ta!.e-"
and labeied, and e in &l fespeds n proper condion Yor Vanspon by e

Month DCay Year
Eranstony b .-"i_ 4] ? e 11 2

15 Tmnwiwhdmmemm: of Receipt of Wasle Month Day Yiear
Typed Name & Stamp - Signature : o3| p Hol|zlz
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Occupiar's Copy

- p
S FORM 10
7 See rule 19 (1]] 59? I I|
E S.No.: 3
MANIFEST FOR HAZARDOUS AND OTHER WASTEﬁ Mot {
g Adﬂr!ml L] [ d'|.35 u,up'i_.hl_“; . Uh]"l-l '1‘;1" \ 1‘-
wo and email} Fﬂfﬂlﬂ 'Ehﬂf?'?'g'L'.' .
m.;ﬁﬁﬂ"- e LT |
Jatl;ﬂulllcda
T A s L
_-_-—'_-_ =
e Eﬁ.dljl'e‘ﬂi
pd email) I
a 1 \ al P{.IJ"LM - E‘C,_J F. - . |
e (Truck / Tanker ! Special Ven<ia) AL g
o — .
Transpartels Registrat®nl__ a2 .
mmnswmﬂﬂﬂ UPLlﬁiﬁz I i . 5 B
& Mailing Address 1) BHARAT OIL COMPANY [! R e
Recevers Name 8 K8 B eIV, Sahibabad roueik. -5s g 5 ° |
inchucing Phone Mo 3 Eraciabad, LP-201010 Tl G120-4: :ﬂ.‘;
g-mails . Ebharatoil corm .

m BHARS ghar Foad,

plauz Mubimpu’.
Frorie - 247664 UK, Tel, [0BB74Z0TE64
LCINTH

WASTE MANAGEMENT LTD. \E'_E:A'HAT OIL & WASTE MANAGEMENT LTD.
Hoonrin e Lu # 372, Siandra Read. rH-2, Kumbhi Villags.

Tehsil Alkbarpur, Kanpur Dehat, UP, Tal : 0512-2285298
:—miil:u.n&ﬂ@bharwﬂ.mﬂ

=

[Suid!ﬂwﬁ-SnwEhdgerE:iuﬂwmmWﬂjqum

13 Special Handiing Instructions & Additional
' Information

Dio vt threew Crnemns from truek In case of leakage)
seapage, use Washing soap at point of leak to stop its

leakage.

}MMWMMMﬁmMmmwM

wmwmmmmmmw.m
hhﬂ.iﬂi‘llﬂtﬂpaﬂ'!npmﬂtmﬁhm' for aeaport by road

puplex L
Fﬂﬁgﬁs E hopa RoZ 1 iy Month | Day Yeat
Jat Mujheda Muza e EIEIRIES PACHES g1
5 Traneporier Acknowledgement of Receipt of Wasle ¢ Month | Day Year
Typed Name & Stamp : Signature : ' 1915 |=]> 776 T [
 Receiver's Certificate for Receipt of
lother . ot Month Day Year
Typed Name & Stamp i !ﬂ ] ¥ £|E"-
— ‘= b
- =1 - e = j
m'ﬁ’“’“*ﬂr}'ll k




., Name & Maling Address
; Phone No and emait)

. FORM 10
o [See rule 10 (1)) Copy for the sender

MANIFEST FOR HAZARDOUS AND OTHER WASTE 8.No. 3

« Sulhonzation No,

hﬁgﬁ E%&P E’ ot -Ei‘ﬂ:"-

ey Document No

(Toiln N - BOCToTRT 76—

~-=>-1ers Name & Address
ek 73 Frane ho. and ema:l)

}?ﬂrfj

. Type & yehache (Truck / Tanker / Special Vehicia) . ]
i) Trangpotel's Registration -
Venic:¢ Registration No. UPIL ATEZGHE

ioers Mame & Mafing Address
cuding Phone No. and email]

i BHARAT OiL COMPANY () REL

E-18, Site-T¥, Sahibabad Industrial Area,

Ghaziabed, UP-201010 Tal : 01 20-4187924,
e-malksales@bhamiol com

..BHILFI.AT OIL & WASTE MANAGEMENT LTD.
 Mawsa Muimpur, Rootee-Lakshar Road,
- Fooiues - 247604 UK, Tei, -DBATAZOTEE4

u T OIL & WASTE MANAGEMENT LTD.
Plot i 672, Sikandra Road, NH-2, Kumbhi Vilaga,
Tehsld Akbarpur, Kanpur Dehat, UP, Tel - 0512-2285208

I

 e-mail sales@ibharatod.com el sales @bharateil com r o
wer's Aulhorization No, ) PR PR A TASA h ph ) |
UEPPCAMOConB-SARSIMSAS Vald upto: 1URN20Z) mﬂxﬁp@www
At &1 (;‘:FEL!A‘_ Ptiﬁr,r'i f-u.[;“,_-;ai ‘:-l:'lr'f—l:
I 5 ms Jc'i? 3 N 'E"i L A
TN ...Huu.

(Sold/Semi-Sold/Sludge/OikyTarmy/ Slurry/Liguid)

Da nat throw Drums from treck. in case of
seapoge, use Washing soap at poind of leak lo slop s

BENDER'S CERTIFICATE

ypeo Name & Stamp : Signature :
+o Bindas Doy Limitea

| heridy decars that tha contents of the consgnment are &y and aczuralely
descrived abot by propes shipplag name mnd are calegerised packed, mavked
ang labeias, and M8 11 3 FRSPACEY A froper ConGion for by

e
Month | Dy P Vear .

Z‘ih.

= ,__].

Monthy 1911'1:.1_ Near QL




FORM 10
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VOCo vistas CORP. LTD. NUy OC(

Shaping a new wor

et no. - NVEL/CEr b S RO2E 20114 Dated: - 17082022

Cevtilicate of matecial recervesd for Co-processing

BEbs Bov evrtify thiat st recerved the plastic waste materials set out hidow, cotlece | from
M/s Hindlas Duples Lul. situated 10.6 Km, Bhiopa Road, Vill-Jat Mughera, Muzallarnagas
. (LB, (68T ey # 01AACH27T3R1LY) through our business assoclate M5 Harsing Trading

Company (G5T Rew @ 020ILPST622P 1)) at owr Chittor Cement Plant, Clittorgarh durng the
sl of July 22,

M/s Marshit Peading Company (GST Reg # 08CILPS3622P1Z1) collects sepregates & rediies
the mueistuse s the onevisl, After proper <octing & drying of the nuterial, M/s Harshit
Trading Company then capplies the same w us in dedicated vehicle for oo processing.

Mys Marshit Tradiog Company (GST Reg & 0BCILPSI622P1E1) has collected plasti wast
Feomm “My's Bindlas Duples Lud (GST Reg r D9AABCE2773R123) Muzaffarnagar (LLIP.):

Monih Type of Waste Oty Received (MT)
July22 | Plastic Waste 1 15.54

Thanking you with repards

" For Nuvaco Vistas Corp. Lid.
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ANNEXORE 12

L.e, Polliation Conirol Board -—

CONSENT ORDER

Ref Mo, - Dated : 28/122019
oIS UPPCBMuzaffarNagar UPPCBROVCTOY
water MIUZAFFARNAGAR 2019

To.

shn PANKAJ AGGARWAL
M= BINDLAS DUPLUX LTD UNIT 2

Ihsth Kim stone | Bhopa Road , Muzaffamagar MUZAFFAR NAGAR, 251001
MUZAFFARNAGAR

sub s Consent under Section 25/26 of The Water {Prevention and conirel of Pollution) Act, 1974
(as amended) for discharge of effluent to Mis. BINDLAS DUPLUX LTD UNIT 2
Heterence Application No :6154623 Dated :28/12/2019

For disposal of eflluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act b Ms BINDLAS DUPLUX LTD
UNIT 2 1s hereby authorized by the board for discharge of their industrial effluent generated through
ETP for irrigation/river through drain and disposal of domestic effluent through septic tant'soak pit
subject 1o general and special conditions mentioned in the annexure ,in refrence to their foresaid
application ,

T'his consent is valid for the period from 014012020 o 31/12/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 22 of the
Water (Previntion and Centrot of Pollution) Act, 1974 as amended .

This consent 15 being issued with the permission of competent authoriey |
H'ihi Dol pgred
ey K e Kuimgi
Kumar  Cheures
[=F R R

Chauhan g v
For and on behalf of U.P. Pollution Contral Board

CEO
C-3.

Enclosed : As above
feandition of consent):

Cups 1o Regional Officer, U.P. Pollution Control Board, Muzaffamagar. Nish| ~ Duedrimes

X bp Frvis Domem
RUmar e
Dheear 30 0200
ChauBbn jgaarr.e

CEO
C-3.



U.P POLLUTION CONTROL BOARD, LUCKNOW

annexure f Consent issued to M/s.BINDLAS DUPLUX LTD UNIT 2 vide

ot Ovder Moo 6154627 Water Dated : 28122049

=HT

i)

CONDITIONS OF CONSENT

This cansent is valid for the approved production capacity of Duplex Board-150 MTD using Waste
Paper as main raw maserial.

This comsent is valid only for products and guantity mentioned above. Industry shall whiain prios

approval before making any modification in product! process /fuel’ plant machinery failing which
consent would be deemed void.

_ Effluent Discharge Details

5.No Kind of Effulant Maximum daily | Treatment facility and
— 5 . discharpe,KL/day | discharge point |
1 Domestic 4KLD | Seplic Tank
2 Industrial _ 700 KLD | ETP

Arrangement should be made for collection of water wsed In process and domestic elfuen
separalely in closed water supply system. The treated domestic and industnial effTuent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
eftluent, It should also be ensured that domestic effluent should not be discharged m storm water
drain

The domestic effuent should be treated in treatment plant so that the should be i contormity with
the following norms dated treated effluent .

S5.No Purameter Standard

1  Quantity of Discharge | 4 KLD

The industrial effluent should be treated in reatment plant so that the treated effiuent should be n
conformity with the following norms. .

o Industrial Effulant
SNo L Paramer | Standard
E = | Total Suspended Solids ~ As per Board Norms
B 2 | BOD As per Board Norms
3 | coo , As per Board Norms |
4 Oil & Grease | As per Board Norms
n 5 Quantity of Discharge | 700 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of Moor and equipments etc should be treated before its disposal with ireated indusinal
Sftluent so that it should be according to the norms prescribed under The Environment {Protection)
Act, 1986 or otherwise mandatory .

Ihe method for collecting industrial and domestic effluent and its"analysis should be as per legal
lndian standards and its subsequent amendments'standards preseribed under The Environment
i Protecton) Act, |G,

The mdwstry will have o ensuse compliance of the permission from the CGW A before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the pennission taken,

It mdustry shall submit Environmental Staterment in prescribed form V rule no. 14 of E.P Rules
[RTET



Ihe indhustry shall comply with variois provisions ol Awr {I’_rETL‘IHit‘Iﬂ and Contral of Pollution) Act
[us] ax amended, Water ( Prevention and Conteol of Pollution) Act 1974 as amended and all other
,'.|1|l||-.'.'||.1|..' rules molved wwder 1Y Act 1986

staimom 33 of the Tand on which umit s established will be covered and properly maintamned by
il plamtation of @l irees of suible species as per the guidelines set up by the Board vide its Office
Orrder ne H-16405 220, 2018/02 di. 16022018, The copy of this guideline is available at URL
e www uppeh comy pdl Green-Belt-Guidle 160218 pdf.

Mhe mdusiry will ensure the continuous and uminterrupted data supply from the OCEEMS to the
(CPCR amd BPCRH

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
he unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certifieate of Electro Magnetic Flow meter to the Board.

I closwre order 15 1ssued by CPCR or UPPCB against the unil, then CTO gssued carlier will remam
suspended during the closure period and after ensuning the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
vlosure revoacation order -

[ndustry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
LUPPCE for protection and safe guard of environment from time 1o time

Specific Conditions:

L=The unit shall maintain strict supervision on fluctuations in operating parameters with respect W
cach treatment unit of the Effluent treatment plant.

2-In compliance of the Central Pollution Control Board letter no. F. Mo, B- 190193 W0M-
IVCPCB/P&P! 14212 dated 081272017, the industry will follow the Effluent discharge standards as
nofified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules. 1986 15 allowed 1o
discharge,

3<The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and unimerrupted data supply from the QCEEMS 1o the
SPCB and CPCB server.

5-Flow meter (o be installed i all water abstraction points and usage of fresh water to be minimized,
fi=The unit shall ensure deplovment of qualified manpower to step up self monitoring mechanism on
23 =7 hasis,

T-The industry will have o enswre permission from the COWA Tor ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

B-1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

G-Industry shall submit Environmental Statement in preseribed form V oas per nile no. 14 of EP
Fufes | GG

10-Unit must ensure strict time bound complance of suggestion | recommendanon of "Charter for
Water Recyeling & Pollution Prevention in Pulp & Paper Industries™ formulated by CPCB,

I |-Industry ghaﬁ imstall ol sufficient height from the ground level O ta Netwark HD PTZ
rotgtion Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided 1o the UPPCR control
Toem

[ 2-This consent 15 valid only for products and quantity mentioned above. [ndustry  shall

obtain prior approval before making any moedsfication in product/process /fuel’ Plant

machinery fuling which consent would be deemed void,

| 3-Industry shall abide by orders  directions issued by Hon'ble Supreme Court Hon'ble

Iigh Court, Hon'hle Natonal Green Tribunal, Central Pollition Contral Board and U.P Pollution
Contrel Board for protection and safe guard of environment from time to time.

|4 Industry shall submit quarterly monitoring reports of reated efMuent from a cemified

approved lahorstory under E_P. Act 1986

I 5-Fadustry skiad] cosnply wath varous provisions of Aar {Prevention and Control of Pollution] Act
1981 as wmended, Water {Prevention and Controf of Pollution) Act 1974 as amended and all other
applicable rubes mnilicd under B &ct (986

0= Thee wmt shad D sobwit the sudiied balanee sheet for the curment vear.

| T-Munimum 33% of the Tand on which industry is established will be covered by the plantation of
tull frews ol surlable species as per the guidelines set up by the Board vide its Office Order no H-
G405 2 20201802 di 16022008, The copy of this puideline is available at URL

Wi www uppebecomd pd FGreen- Belt-Guidle_ 160218 pdf




esmed with the permission of ecompetent anthority | Mighi Py mrd
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KUmar = Chmis
Dl w1y 71 0%

Chauhan [T e
For and on behalf of U.P. Pollution Control Board |

CEO
C-3.



HMNERE- Y
L Pollntinn Canteal Board
CIVSSENT CRNDER

Dated : 21272019

Ihr Min X
wxd &0 1 PR MuaMarNagaril PPCBROVUTORIFMUZAFFARNA
(AR e
|

slie PANKAD AGLARWAL

s BINDLAS DUPLUN LTRUNIT 2

(il ke stone . Bhwopa Road | Meaffamagar MUZAFFAR NAGAR 251001

WL ZATFARXAGAR

=il ( onsent under section 21722 of the Air (Prevention and control of Pellution) Act, 1981 (as amended)

o M BINDLAS DUPLUX LTD UNIT 2

crence Application No, 6153456 Dated : 28/12/2019

Witk reference Lo the application for consent for emission of air pollutants from the plant of Mis
BINDLAS DUPLUX LTD UNIT 2. under Air Act 1981, It is being authorised for said emissions, as
per the standards, m environment, by the Board as per enclosed conditions |

This consent is vald for the period from 000172020 10 31712/2024 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its night and powers to reconsider/amend any or all conditions under section 21 {6} of the
e i Previntion and Controt of Pallution) Act, 1981 as amended.

[ts consent 1= beine ssued with the permission of competent authonty
Hishi  Opefeigrm

e Ma b S

Eumar Hl'uﬂ;" t
Thadkan d.l.'lllrﬂr

For and on hehalf of U P, Pollution Control Beard

CED
C-3.

F nelosed ¢ As above
(eendition of consentp:

[egional Officer, U Pollunion Control Board, Muzaffamagar. N
Mishi sty

Kumir  onetss
[LT: Ny LL L A

Chauban sars -
CED

C-3.



U.P. Pollution Control Board

Dated . 281022015
CONDITIONS OF CONSENT

Hiis consent 15 valid only for the approved production capacrty of Duplex Board-150 MTL using
wWaste Paper as malil raw imateril.

This consent 15 valid only for products and guantity mentioned ahove, Industry shill obtain prioe
Uﬂ!‘“"‘"'l before making any modification i product’ process fuel’ plant machmery fulmg w hich
consent would be deemed void

The maximum rate of emission of fue gas should not be more than the cmission norms for the
stacks.

Air Pollution Source Details,

Air Pollution Source Details

R.MNo Air Polution | Type of Fuxl stk M Parameters Herght
Souree [
1 Common | Farticulate
Captive Matter
Power Plant

| for Both Units |

Sich . The enmssions by varows stacks inte the enyionment should be as per the norms of the Board

i}

|

) Emission Cuality Details Detail
SN0 Stuck Mo Parameter Standard

The indusiry should be operpted in such o manter that o dies mob adversely alfect the gnvironmeng
and the solid waste generated such as ash ele s disposed i eco fendly mannes

Any source of emission other than that menbioned in the Aar consent seeking application will not be
permitted by the Board .

The industry should ensure the eperation of the ar pollution control system APCS) 0 such o
manier that the sir cmission confiems with the standards presenbed umder the F I A [ ase 44
amended.

The industry shall submit Envirommental Stdement in prescnbed format s per rule no 14 s pet E P
Fules [ 986

The ndustey shall abade by orders / directions ssued by Honble Supreme court Hon ble High
Courl, Hon ble Mational Green tribanald, Central Pellution Control Board aod UP Pollation O ool
Board for protection and safe guard of environment Mrom time fo tme

[ndustry shall submit monthly monitoring repors of all stucks and ambent air gualiony from a
certified < approved laboratory umder EP. Act 1936

The mdustry shall comply wath vanous provisions of Aar { Prevention and Control of Pallutiony Act
981 as amended, Water (Preventon and Control of Polluton) Act 1974 g gmended and all other
applicable rules notified under E.F Act 1986

Che industry will ensure the continuous and unimtermipted data supply frem the OCEEMS 10 the
CPCB and SPCB .

The unit shall submit audited balance sheet for the eurrent year and the details of fees deposited
during last three vears within a month failing which consent would be deemed void

The use ot Pet coke and Fumace oil as a fuel in the factory 15 restrieted in compliance of the Hon 'hle
Supreme court order

Fhe Industry will use minimuem 20% Bie Boguette as fuel in the Botler depending upon s
availability -



'1

/ e idustty shall oblain prior consents in the even ol any addition of mew emission BEnerati,

sourees such as= Boiler’ Fummace’ Henters LG Sets or alleration of existing emission

_ L _ ORI
accordance with sections 20/22 of air At FURT (its amended respectively) 2R

a (ipirreene 3 3% of the band on whick mdustiy is estahlished will be covered and properly Maintanmed
b the plantation ol tall trees of suitahle speics as per the puidelines set up by the Board vide ifs
OfTece Crder no - 164052200201 802 dy 60272018, The copy of this guideline is available ul
VRE Wit www uppeh com pdiGreen-Beli-Guidle 160218 pdf

It chosure order i 1ssued by CPCB or UPPCR against the umit, then CTO issued earlier will remain
suspended dunng the closure period and after ensuring the compliance and after revocation of

clogire order. the UTO wqll aurtomatically be effective with additional conditions mentioned in the
closie revocalion ordes

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and

VPPCE for proteciion and safe guard of environment from time to time .

Specific Conditions:

| The 1ﬂd%5“"_~' should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash ete, be disposed in eco friendly manner. o
2 Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board,
* The industry should ensure the uperation of the Air Pollution Control System (APCS) in such a
|lzi1nrrlljr I::'Iml the air emission confirms with the standards prescribed under the E.P Act [986 as
amended,
4.The industry shall submit Environmental Statement in prescribed format in Form V of rule-14 of
E.P Rules 1986
2. The dying. bleaching and deinking process are not allowed in the production process of the umit.
The unit will not use agro based raw materials in the production process
6. This consent is valid only for products and quantity mentioned above. Industry shall obtain Eric-r
approval before making any modification in product/process (fuel / plant machinery failing which
consent would be deemed void.
7. Industry shall install OCEMS on stack a5 per the direction of CPCB.
B.Industry shall sent the stack/ambient air quality monitoring report from

Boards Laboratory, afier starting the production within one month.
9.The industry shall abide by orders / directions issued by Hon'ble Supreme Court Hon'ble High
Court, Hon'ble National Green Tribunal, Central Pollution Control Board and L1.P Pollution Control
Board for protection and safe guard of environment from time 1o time,
[0. The inclustry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
certitied / approved laboratory under E.P. Act 1985,
| 1. The indusiry shall comply with various provisions of Air (Prevention and Contral of Pollution)
Act [98] as amended, Water (Prevention and Control of Pollution) Act 1974 a5 amended and all
ather applicable rules notified under E.P. Act 1986 and the various orders issued by the MOEF&CC,
CPCB and SPCB i time to time .
12.The use of Pet coke and Fumace oil as a fuel in the factory is restricted in compliance of the
Hon'ble Supreme court order fill further direction.
I 3.Unit must ensure strict time bound compliance of suggestion / tecommendation of *Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.
|4.1f the CPCB or UPPCB issues the Closure order against the indusiry this consent order stands
automatically suspended for that period.
15, The unit shall submit the audited balance sheet for the current year.
16 The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its
availability.
| 7. The industry shall obtain prier consents in the event of any addition of new emission generation
sources such as- Boiler! Fumace’ Heaters! DLG. Sets or alteration of existin B EMISSION Sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).
8. Minimum 33% of the land on which industry is established will be covered by the plantation of
Lall trees of suitablie species as per the guidelines set up by the Board vide its Office Order
1 H 0405220020 15702 di. 167022018, The copy of this guideline is available af LRL
Mip:wwew uppeb. comipd (PGreen-Belt-Guidle _160218,pdl"
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For and on behalf of ULP. Pollution Control Board .
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with dhe conditions shall l-lllitwhe allowed to operte, Hence in case wou (il o apply fou
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3. In case of oceurremee of an aceident, complete derails a0 Form-1h must be sent 1o L1
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it is the mandatory duty of the authorised persen 1o comply Wil He guislElINe
ranspartution of bazardous waste in acoordance with Rule 1B of The Hazardous and Other
Wastes [Managemenl ond Transheundory Mavement) Rules, 11}1_5.. Guiielings in this regard
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[Soo rule 18 (1]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

ANNEYUO RE-14&

Gi&qs

S.No.:-.

CCoupioi s "u'.'irnc & Maibng Address
[nchsding Phone No. and grl)

Snnder'ﬁ_ﬂ-:n'.-l-n;n.:ﬁl-u-rl Wi

E:l'hCL'I-M Dl i“.[ Itlh-“ bl v _‘-‘
fe- EF"I':"I El'.f- E.{!-"'-'ill 1'1'1 n. 'Sl:d- ML‘_‘!!\'
_IHM'##J_ p i

Manfles! Dacument No

~.:|.__,_1:_1-. Wil
- D—D- ’_E I’ 23

4 Transponier's Name & Address
{nchidng Phone No. and email)

—

Type of Viehicle

(Truck / Tanker | Special Vehicle)

Vahicle Regrsltation Ma

Or12 AT 65980

&
6 Traniporers Regosiration
F)
B

Raceiver's Name & Mahng Address
(mcluding Phone Mo and email)

il BHARAT QIL COMPANY {| j nE
E-1&. Sita-I, Sahibpbad Iadusbeal &
Gharintad, UP-201010 Tid | DE20-2 5
a-mal Eﬂ|:$-ﬁhh3!’alm (=)

Mauza Mukimpur, Roarkee-Lakshar Road,
Roorkoe - 247664 LI, Tol 02874207084
e-mail salesiEoherated com

(V) BHARAT OIL & WASTE MANAGEMENT LTD.

RAT OIL & WASTE MANA EEM
Fhat ¥ 672 Sikandra Rood, NH:Z, Kaembhi Village
Tehsil Akbarpur, Kanper Dehat UP Tod - 0512-23
e-mail sabas@nharals) com

{un

AENE

15 Receivers Authorizatien No.

{n Wmuﬂﬂtm,wwmm; Yald wple EL"“‘.-?L-!'J

| () UEPPCRMOTonB-E4201H548 Vald upter 3183200

(TP R KargaDehacflIPPC S HAMNARPUR DEHAT 18 Vald u3e- 2 )

m'ar MT E_,.E' ,kﬁ

... Mos ¥

{Solid/Semi-SoliarSludge/DityMarmyShurmyfLiguea i

Do not throw Drums from truck, In case of leakagar
seapage, use Washing 500p ol point of leak o stop o5
leakage,

SENDER'S CERTIFICATE

Iﬁpedﬂmﬂﬂtmnp: alure :

For Bindlas Duplux Linghite
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g ulwﬂ Month | Day Vear
| cue TR WARNBIR R
45 Transporter Alknowledaement of Récaipt of Waste | 4 Month | Day -
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-W Recelpt of Hazardous and
P Typed Manih Day Year
a | P =
i L[z (oS Talel
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ANNEXU RE-/6

. Copy ot SPCE
r [Sea rule 19 (1)] _ E&Eﬂﬁ
. MANIFEST FOR HAZARDOUS AND OTHER wasTE _ S.No-t - T
Occupier's Mame & Malng Address o o] Uia B

(including Fhone No._ and email)

By imolloud Dbfl,,.!u,li (i

P—

Sender's Avlhonzalion No

bef ke, Bb cel g1l - Jad rglent:
'!:Mmm B Er’ﬂ Rﬂuijl_ g

;

Manifesl Dacument Mo

RS — oll o

Transpodies's Mame & Address
(including Phona No. and email)

Sl

5 Type of Viehicle

{Truck Fﬁﬁ?ﬁmﬁ. iahiche)

6 Transponer's Registration

7 Vehicle Registration No.

OTTE AT 6590

B Repalver's Name & Maling Address
(inchading Phoneg Mo and email)

] BHARAT OIL COMPANY {l) RE :
E-18, Sitg-Iv, Sahibabad industrial “be o
Ghaziabad, UP.201010 Tel 01204 R
e-mail sales@tharalol com

i) BHARAT OIL & WASTE MARAGEMENT LTD.
Mauza Mulumpe, Rogrkee-Lakshar Foad,
Feoorkee - 2ATES4E UK, Tel, (08874207054
e-rmadsplp s bharatoil com

- | I I
WRA‘F OIL & WASTE MANAGEM .
Plod # 672, Skandra Rood, NH-2, Kumbhi Walage

Tehsil Akbarpur, Kanpur Dehat, L. Tel  0512-2285596

p-mail salag@ERaraloi Com .l
2t hifpd i

o Receivers Authorization No.

:IHij_ﬁMMPPCHEFh“meWH# El

(i) UEPPCEHDon-B-5420 181541 Valid uplo: J12)

Ilmmwmﬁﬂ:ﬁﬂuﬂmmﬂHJhEH?L

o e Descrton PABHC P [T

anf |pemitd
e Playdie Com LD

§. i

H Total Quantity
{  No.of Containers

=%t

X

-. '{&Hftmjnl MT E_JE‘F?

. Hos

{Salid!Semi-Salid/Skudge/Dity Tarng Slumylligud)

13 Special Handling Instructions. & Additianal
B i

.-.' L
I

Do not throw Drums from truck. In case of leakage! N
seapage, use Washing soap al point of leak to stop it
leakage.

o

a4 |

| terty daclrs Mat the conteais o Tt consgament are fully and accuincl)
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| Typed Mame & Stamp
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F- e-rasales@bhacatod com ﬂq’:"‘m L e
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Maura Mukimgur, Roorkoe-Lakshar Rapd, E Flot W 872, Sikardra Rogd NH-3 Bumzsl Vo200
Rlogrkee - 247684 LK, Tl (OERTAI0TRRY Tﬂhilh’lihllﬁ'l.l" fanpyr Dohgt, UP Tel 057 CofaM)
. ¢-mal saes@haraioll com e-mail:salesE et aratail com
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et [ T Building N".I.U”“w

CONTROY - BOARD
oMl Napar, Lucknow-226010
= b Uppch.cim, Websiie- W appch, cony

CONSENT ORDER

Phone:nsza.y

i Khand, ¢

I'tl.'l "‘n"_ -
134107 L L 'i"."i"ﬂn'.u'\;n rar(U E .
OMAer MUZAFFARN A G A3t e P PCBRO)/CT

Dated : | 108202
AR/
Ta,

shn AKSHAY TAIN

Mis SILVERTON U

Yth km, Bhapa Road,
AR 51001

“LUZA F:l'J\Hf‘w-:".{';ﬂ 4]

LP AND PAD

ERS PRIVATE LIMITED
M uzaffamag

AMUZAFFARNAGAR (UP) MUZAFFAR

' (Prevention and control of Pollution) Act, 1974
(as amended) for discharpe of eflluent to M/
PRIVATE LiMmITED © o

SILVERTON PULP AND PAPERS

Helvrence Application No 12648214 Dated :11/08/2021

F vy I-.|I-“1T"l'l\-.!| of el fluent into water body or drain or land under The Water ( Prevention and control of
Pollution) Act, 1974 4s amended (he

. 4 eng e in after referred as the act ) M/s. BILVERTON FULP AND
PAPERS PRIVATE LIMITED is hereby authorized by the board for discharge of their industrial

effTuent Leneraled llnmugl'_l ETP for irrigation/river through drain and disposal of domestic effluent
trough seplic tanysoak Pt subject to general and special conditions mentioned in the annexure in
reitence (o their foresaid application |

This consent is valid for the pertod from 02/07/2021 to 1272023,

i spate of the conditions and Provisions mentioned in this consent order U
reserves its right and powers to reconsider/amend any or all

P Pollution Control Board
Water (Previntion and Controt of Pollution) Act, 1974 ax a

conditions under section 22} of the
mended .

s consent s being issued with the permission of competent authority |,

For and on behalf of 1P, Pollution Control Board

Nishi Kumar Chauhan giesssanesbs i suma o

Chief Environmental Officer (Circle-3)
Fnclosed 1 As above

leasmvdd st ion ol camsent )

oy | e psonal (HTeer, UL Pollution Control Board, Muzaffamagar,

1 Iy ssgrsandd Ly Mok Kumde Chaaan
NIShI I{'umar Chau}]an 3::"‘;!.“%':' r.! 1738 =05 10

Chiel Environmental Officer (Clecle-d)




Lomsent Order N, | 2048214 Water

il

(b

Wiy

e Conseng (AT | Ty ?-.*IF;.SII-\'I:'.R'IT]N Pl

LP AND pa PERS PRIVATE LIMITED vide

| Dated ; 11/08202)
U}HDI'T[DNS OF CONSENT

I |'||"'- l't“'lﬁﬂ“l 1= 'I-'-EIII ar ¥
J |'|J Il.:l| 1h':' i 1 i 3 i
1 Ill].':- LI :‘I'|.I1'H is 'r-"]. niy ; Elbl:l i I“'iu j
q.'.‘l'l'l?:!."rl'l 'L\.'I;:Iutd. b‘l‘." L'l.‘-l'l'lE.'[l 'k'f_l]d = “ 1 i | | EII LI t % I l - I!jE r |
.I-h':' LEHTE] "I 1 ida) i
l'.l__ ntlr:f' ‘L'I-| ﬂL-l.:'l._'I!'IH.H |i_|.|||:|.' Eﬂluclﬂ d'ﬂhﬂﬂ SI-II]'I.I.Id ﬂl. 'lt |'_'II:' m{re Tlli].l] th': T “ INE <

per=300 MT Thay using Wasge

o T——— Lmﬁﬂlﬂthqgggiﬂ_ﬂﬂ = __—!
T g rm— Jlﬂ“!ﬂh“ﬂ?!_l_ discharge point |
== _;—— ——1 Domestic _3KD | __ Sephc Tank |

= | 1200KID | ETP
’j"Trilng"'m'?”1 should be made - I used in process and domestic effluent

TR _ _ ply system. The treated domestic and industrial eff] uent if discharged
outside the premises, Il meets at the end of final discharge point, arrangement should be made for
measurement of efflyen

: : and for collecting its sample, Except the effluent informed in the
application for consent ng other effluent

should enter in the said arrangements for collection of
;Ef‘lu:nt. 1t should also be ensured that domestic effluent should not be discharged in storm water
rain

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following noms dated Ireated effluent .

Domestic Effulant e i
L S.Mu Paramefer Standard
o 1 | Quantity of Discharge JELD

The industrial effluent should be treated

o treatment plant so that the rreated effluent should be in
conformity with the following norms. .

Industrial Effulant = ———

S.No ' Parameter Standard ,

s Total Suspended Solids As per EPA Rules 1985 |

B 2 | BOD As per EPA Rules 1985
3 ' COoD As per EPA Rules 1986 |

= 4 Oil & Grease As per EPA Rules 1986 |

5 Cuantity of Discharge 1200WD |

“fMuent generated in all the esses, bleed water, cooling cffluent and the eftluent generated from
EI}::I:; L:l:"f'rptiln:u:u' and ¢ uipr]::;:urfl:c e1¢ should be treated before its disposal with treated industrial

‘[Mueent so that it should be sccording 1o the norms prescribed under The Environmen i Protection)
vt 1986 or otherwise mandatory .

Ie method for collecting industrial and domestic «ffuent and 115 analysis should be a3 per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
i Protection) Act, |986.

The industry will have to ensure compliance of the permission from the CGWA hc_’rhrg gmt:lnd w:t:;
.;-.;--..L-[]-.]n and it will be the responsibility of the industry to comply with the various conditions

L= i

the permission taken

; . - P Rules
Ihe industry shall submat Envivonmental Statement in prescribed form V rule no 14 of EP Ru
| it '



14

I'he industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act

1981 s amended, Water (Prevention and Control of Pollution Act 1974 as amended and all other
applicable rules notified under E.P, Act 1986,

Manimum 33% of the land on which unit is established will be covered and properly maintained by
1he plantation of fall trees of suitable species as per the guidelines set up by the Board vide its Office

Order no.H-16405/220/2018/02 di. 16/02/2018. The copy of this guideline is available at URL
hitp: wiww.uppeb.com/pdf/Green-Belt-Guidle_160218 pdf.

-t.-h"'l tdustry will ensure the continious and lill'LiI‘Ilcl'l!‘lJp‘tt-d data supply from the DCEEMS to the
CPCE and SPCE

Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter 1o the Board.

I closure arder is 1ssued by CPCB or LIPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and ufier ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to Lime.

The Unit will file the renewal application at least 2 months prior to the expiry of thes Order.
specific Conditions:



= Tl i shadl mzimi

I A SICt supervigion on fluctuations in operating parameters with respect to
wach res

et unet of the EfMuent reatment pkinit.

2= In complumee of the Central Pollution Control B F. Mo, B-190193/W0M-

- . ! card letter n. -
i I_*{ WP&P 14212 dated 0/12/201 7. the indusiry will follow the EfMuent discharge mm_u:taidi as
rotified under the Environment (Protegtion) Rules, 1986 and only the treated elMuent meeting the

Mg I.I.Iil.'l'l;‘lﬂ"ﬂl_' norms notiled uider the Environment [P‘!ITHIEJZ"IDH:' Rules, 1986 15 allowed o
disclree

b The mdustry will ensure the continueus and uninterrupted data supply from the OCEEMS (o the
SPCH and CPCH server.

- The unit will not use agro based raw materials in the production process.

3- Flow meter o be installed in all water abstraction points and usage of fresh water to be
i ImEzed,

6~ The wnit shall ensure d-upﬁn],.'nw;ni |:|.'|".:!|'|;_|h!"||3|:| MANPOWer oy SEEP L el f monitoring e hanism on
24 =7 basis,

7- The industry will sure compliance of NOC obtained from UPGWD for ground water abstraction.

8- I the CPCB or UPPCB issucs the Closure order agiinst the industry this consent order stands
automatically suspended for that period.

9- Industry shall subnut Envirommental Statement i prescnbed form V as per rule no. 14 of EP
Rules 1986,

1 0- Unit must ensure stict time bound liance of suggestion / recommendation of "Charter for
Water Recyeling & Pollution Prevention in ]Pulp & Paper Industries” formulated by CPCB.

11- Industry shall install at sufficient height from the ground level Open 1o Network HD PTZ
Camera at ihe inlet, Aeration Tank, Secondary Clarifier and outlet of Effluent Treatment Plant for
i3n Line Monitering and its URL and password shall be provided to the UPPCE Control room.

12- This consent 15 valid enly for products and quantity mentioned above, Indusiry shall obtain priot
approval before making any modification in product/process (fuel’ Plant machinery failing which
consenl would be deemed vioid

| 3- Industry shall abide by orders / directions issued by Hon ble Supreme Court Honble High
Court, Hon'ble National Green Tribunal, Central Pollution Contral Board and ULP Pollution Control
Board for protection and safe guard of environment from time o time.

| 4- Industry shall submit quarierly monitoring reports of treated effluent from a certified /approved
laboratory under E.P, Act 1986.

| 5- Industry shall comply with various provistons of Air (Prevention and Control of Pollution) Act
|01 as amended, Water {Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986,

| - The unit shall submit the audited balance sheet for the current year,

| 7- Menimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the puidelmes set wp by the Board vide its Office Order no.H-

[ G052 200201 802 di 1022008, The copy of this puideline 15 available at URL

hitpwww uppeb compdiGreen-Bel-Cdle_ 160218, pdf

ssued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

- . Dginaly ugnes oy Highadurmds Draashan
Nishi Kumar Chauhan S e s vt 10



Chief Environmental Officer {Circle-3)



Chief Environmental Officer {Circle-3)



ANNEXURE-2E

Mﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
-y Building. No TC-12V Vibhuti Khand. Gomii Nagar, Lucknow-226010

MhomeE21-27 828, 1T HMV, Fax-H5) 2900764, Fmail- infes uppeh, o, Wnlsghie: v .appch.com

CONSENT ORDER
il _"H!'. = ! Dated & VLAB2021
1 I4ERN !.r r:!'( “--':'1|lI.\'_I'II'I".rI!'."'hi.'p{liul"[ljP'[":‘B];I.l:rl.l"l:._"i"l_.]filiI‘J'r'll'[UE..ﬂl.FF;"I.R:"Wr
Wl WRZIRT
Fo .

Shn AKSHAY JAIN

Mia SILVERTON PULP AND PAPERS PRIVATE LIMITED

Hih K, Bhopa Road, Muzaffamagar MUZAFFARNAGAR (UPLMUZAFFAR
NALARIST00

MUZAFFARNAGAR

Suh i Consent wnder section 21/22 of the Air {Prevention and control of Pollution) Act, 1981 (as amended}
to Vs, SILVERTON PULP AND PAPERS PRIVATE LIMITED

Reference Application Mo, [ 2427943 Dated | | LOE202]

I With reference to the application for consent for emission of air pollutants from the plant of M's
SILVERTON PULPF AND PAPERS PRIVATE LIMITED. under Air Act 1981 [1 15 being
authorised for said emissions, as per the standards, in environment, by the Board as per enclosed
conditions

Ihis consent 15 valid for the period from Q200772021 1o 3101272023

3 Inspate of the conditeons and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under zection 21 (6) of the
Agr (Previntion and Controt of Pollution) Act, 1981 as amended.

Ihis consent 15 being issued with the permission of competent authonty

For and on behalf of U.P. Pollution Control Board
Nishi Kumar Chauhan ;2175 S e susa: Shasan
Chief Environmental Officer ( Circle-3)

Enclosed @ A% above
fcondition of consent);

Loy i Fegsonal Oiticer, U P. Pollutiwon Control Board, Muzaffamagar

. . Daicarals ¢ Witha K diidn
Nishi Kurnar Chauhan g« e bt ks 0

Chiel Environmental Officer { Cirele-3)



L1 Pollution Control Board

Dated : 110872011
CONDITIONS OF CONSENT

Fins consent 15 valid only for the approved production capacity of Krafl Paper-300 MT/Day usmg
Woaste Piper as main raw material,
[his consent is valid only for produets and quantity mentione
approval before making any modification in product/ process /
consent would be deemed voud.
Sl The masimum rate of emission of flue gas should not be more than the cmission no
stacks,
i1 Air Pollution Source Details -
. J— Air Pollution guurce Details e e &
S.Nn Air Polution  Typeof Fuel  Stack No. | Paramefers Height
. Source = i ===
1 Industry Particulate
supply steam Matter
from sister

concern unit
ks Sibverton

Fulp and
Papers Pyt
ter The emissions by various stacks mnto the environment should be as per the norms of the Board .

Emission Quality Details Detail |
Stack Ne Parameter Standard

d ahove. Industry shall obrain proe
fuel! plant machinery failing which

rris for the

S8.No
e The industry should be operated in such & manner that it does not adversely affect the environment
and the solid waste wenerated such as ash etc. is disposed in eco friendly manner
Any sorce of emission other than that mentioned in the Air consent secking appiication will not be

permitted by the Board .

i The industry should ensure the operation of the air pollution control system {APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act [9586 as
amended.

7 M industry shall submit Environmental Statement in prescribed format as per rule no. 14 as per E.P

Fules 1986,
Mhe industry shall abide by orders / directions issued by Hon'hle Supreme court Hon'ble High
{“ourt, Hon'ble National Green fribunal, Central Pollution Conteol Board and ULP Pallution Control

Board for protection and safe guard of environment from time to time .

iy Industry shall submit monthly monitoring reports of all stacks and ambient air quality from a
certified | approved laboratory under E.P. Aci 1986 .

i The imdustry shall cumply with various provisions of Air (Prevention and Conirol of Pollution) Act
L% | as amended, Water {Prevention and Control of Pollution) Act 1974 as amended and all other
applicatle rules nutified under E.P. Act 1986

1 The industey will ensure the continuous and uninterrupted data supply from the OCEEMS to the
PO and SPCH

12 Fhe wmt shall submit swdited halance sheet for the current year and the details of fees deposited
duringe Tast thiee yeurs within o month [miling which consent would be deemed vod.

i3 [ wse of Pt cokeam) Fumaee ol as o luel mthe factory 1s restricted in comphiance of the Hon' ble
Supreine court gl



i

II1|:_IJ|;;_1IL|_.-.II},- will use minimum 20% Bip Briguette as fuel in the Beiler depending upon its
dvailabibily

The mdustry shall obtain pror consents in the event of any addition of new emission genegation

aOurees such nes Bnii_r:r-' Furmace/ Heaters' D.G. Sets or alteration of existing emission sources in
accordance with section- 2022 of air Act 1981 (as amended respectively).

Minmmnn 33% of the fand on which industry is established will be covered and properly mamtained
by the plantation ol tall trees of suitable species as per the guidelines set up by the Board vide ifs
Office Order no H=-16808/2200/20 1202 di. 1&/02/2018. The copy of this guideline 15 available at
URL htep:www, uppeb, com /pdffiGreen-Belt-Guidle_160218.pdf |

It closure order s issned by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended duning the closure period and after ensuring the compliance and after revocation of

closure wrder, the CTO will automatically be effective with additional conditions mentioned in the
closare revocation order

Industry shall abide by the dircetions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:



| The madustry should be operated mosuch o manner thai it does not adversely alfeet the environment
il the silied worste generaied such as ash ele, he disposed in eco friendly manner.

oy seuree of cmission sther han thal mentioned in the Air consent secking appircation will not
b |1.|-||1'|-||||_'-.1 |'-:., i Fmard

b T industry should ensore the operation of the Air Pollution Control System (APUS) in such a
mmamer that the mr emissson conlinms with the standards prescribed under the E.P Act 1986 us

artended

4 The sadustry shall submit Envirenmental Statement in prescribed format in Form V of rule-14 of
I T Rules [986,

S This consent is valid only for products and quantity mentioned above. Industry shall f!h‘“i".'hl:."_"t.l“r
appeoval before making any modification in product/process /fuel / ptant machinery failing wiic
comaetit wonld be deemed void,

i, Imvdustry chall imstall OCEMS on stack as per the direction of CPCB

7 Indusiry shall sent the stack/ambient air quality monitoring report from Boards Laboratory, afer
starting the production within one month,

8. The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon'ble H!;Hh
Court, Hon'ble National Green Tribunel, Central Pollution Control Board and U.P Pollution Contral
Board for protection and safe guard of environment from time to time,

9. The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a
cerlified / approved iaboratory under E.P. Act 1986,

U1k The mdustry shall comply with various provisions of Air {Prevention and Control of Pelluticn)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under EP. Act 1986 and the various orders issued by the MOEF&CC,
CPCH and SPCEB a0 time (o Bime .

| I The use of Pet voke and Fumace oil as a fuel in the factory is restricted in compliance of the
Hon'ble Supreme court order till further direction.

12 Uit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recyeling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB,

|3, 1f the CPCB or UPPCB issues the Closure order against the industry this con:
sutomatically suspended for that period. fry consent order stands

14, The unit shall submit the audited balance sheet for the current year.

15, The Industry will use minimum 20% Bio Briquette as fuel in the Boil _ .
availability. III ™ tler depending upon ils

Ifs. The industry shall obtain prior consents in the event of any addition of 1550 i

; Zt=ite ol J NEW SmISSHN DEniEril
sources sich as- Boiler! Fumace! Heaters! D.G. Sets or alteration of €XIsINg emission suEfrr:s |t1.“:=‘rI
avcordarice with seciion- 21722 of air Act 1981 (as amended respectively).

Y Miemum 33% of the land on which industry is established will be coverad hy | -

tudl trees ol suitable species as per the guidelines set up by the Board vide itg {}r%i;hér%:,mmmn it
o H 1 6AUS 2200201 8702 di, 16/02/2018. The copy of this guideling is available ar URL

fitp: w v uppeh e pdCireen-Reli-Guidle 160218 pdf,

l'\hlll.-‘l’ Wil || 1I||_' I.r[rn'ﬂ.;iﬂﬂ "r l.'l.l'"l:l.ll-."l'l" ““thﬂr“}' .

For and on behalf of U.P. Pollution Control Board .

1 i T maliin
Nishi Kumar Chauham oy s b e



Chief Environmental Officer (Circle-3)




AMNE YORE -22

FORM 10 5. No.

(See rule 19 (1)] 0541
MANIFEST FOR HAZARDOUS AND OTHER WASTE
hite] To be forwarded by the Sender to the 5tate Pollution Control Board
Comy 1 {ihie after signing all the seven copies.

1 Sender's name and mailing address

(including Phone Mo. and e-mail): I

2 Sender's Authrisation No. : I

3 Manifest Document No. © oSy T3

4 Transporter's name and address: . ) A
(inchiding Phone No. and e-mail) BTC Riskina Sabo M f.l_[_sir.f'.'i[ﬂfatiziw.ﬂf‘h

5. Type of Vehicle : | (Truck/Tanker/Spdgial-¥ehicle| —

6. Transporier's Registration No. : : _

7. | Vehicle Registration No. : UPEABT=74240 |

8  Receiver's name and mailing address WS SHEETALA WASTE MANAGEMENT PROJECT
(including  Phone Mo, and e-mail) : D- 26, UPSIDC Industrial Area, Tehsil- Sikandrabad,

: District Bulandshahr, Uttar Pradesh - 203206
(R : . Mob. ; 9643764441, Email : swmpi@sheetalawaste.com |
9  Recewers Authorisation No.: - 2 3443/ UPPCEBulandshahar{UPPCEROJHWM

57 | BULAND SHAHAR/2020 Dated SRIU12021 Valid up tn 6-1-2028
11. Total QU-BI'IH[’_"" f 1?3{?
No. of Containers : | enebbih.

Slugye

12. Physical Form

13, Special handling instructions and additional| 7 $25¢ ¢! leakageispilage, use

ﬂSnIideEhGuﬁa#SIudﬂEfﬂinwmun!‘.'lerd? '

washing soap
| gl the poi ial |
i point of 1o prevent & All material

should ba properly packed in splla

contamars. Do not throw any matenal ‘frgliE icle.
| hereby declare that the contents of
the consignment are fully and
accurately described above by
proper shipping name and are

EW categorised, packed, marked, and

14. Sender's Certificate

labelled, and are in all respects in

proper conditions for transport by
road according to applicable national
RN Y - | government regulations.

Name and stamp: Signature: Month Day Year

_OIFPIRI

15 E ignqi ﬁqﬂﬂiaﬁnﬁiﬁedﬁmagiﬁ receipt of |
mm LIS B “Month Day  Year
ﬂs*mrmw OB =oa)
16 Receiver's certification for receipt of hazardous and other waste
| Name and stamp: Signature: M:lpth_l _

i N i




BANMEy£FE-27 i
GROUND WATER DEPARTMENT
| (Wamami Gange & Rl Waler Supply Deparirgent)
| Ministry of al Shaku
| Government of Uttar Pradesh

Form & (C)
[See Fube 813
AUTHORIZATION/! NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING

WELL FOR INDUSTRIALI COMMERCIAL! INFRASTRUCTURAL QR BULK USER OF
GROUND WATER

[Under Spction 14 of the Uitter Pradesh Ground Water Management and Regiutation Act, 2019.)

AUTHORIZATION NO-0BJECTION CERTIFICATE NG: NOCO10277
VALID FROM 14/Q3/2021 TO 13/03/2026
(LIS} of the Uttar Pradesh Ground Water Management and Regulaiion Act, 2015}

Registration No.: 202403000053
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1. P. Pollution Contral B owrd

L CONSENT-ORDER

Dated : 301272014

Rel N, -
H825N U PPC BMuzalia rﬁig:w'{UPPCHRﬂ]-'CTﬂ-"

waler MUZAFFA RNAGARNIY

Vs
Shrl AKSHAY JAIN
Vs SILVERTUN PULE s D PAPERS P
@ Oth K, Bhopa Road, Muzaffarmagar, Lnis

CAGAR25100]
MUZAFFARNAGAR

RIVATE | IMITED INIT 2
.- Muzattarnagar (LF)LMLE AFFAR

sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SILVERTON PULF AND PAPERS

PRIVATE LIMITED UNIT 2

Reterency Application Mo kLR Daied (3N TEIHN

fFor disposal of effluent ko Water hady or drun or land under The Waler [Mravainia -

Pollution) Act, 1974 as amended (here in after peferred a3 the act | Mis, SIL VERTON PLLE. ™

PAPERS PRIVATE LIMITED UNIT 2 is hereby authorized by the board far dischuargs ol e

indussrial effluent gensrated through ETP for ierigation/river through drain and disposal of domestic

effluent through septic fantisoak pil subject 10 general and special conditions mentionzd o the

annexure in refrence 1o their foresaid application .

This consent is valid for the period from 0120 o 311220

1. Inspite of the conditions and provisions méntioned i this comsent order UP Pollution Lontesl Boand
reserves its right and powers (0 reconsiderfamend any or all conditions under sectiun T2y ol1he

Water (Previntion and Conlrot of Pollution) Act, 1974 as amended

B

This consent is being issued with the penmussian uk vallige i

fia
Chauhan

For and on behall of UF. Pollutien Contral Bl

Ll
-3
[ yeleoedd 1 As above
jeomditivn el consenl )
Copy 10 Hegional Officer, L1.P. Potlution Control Board, MuzalTamiga
FusiTids
CRmfie il s
CE
-3

——
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S
I l_z" L |

VEN T



U.P, POLLUTION CONTROL BOARD, LUCKNOW

spnesare o Consent isswed to MIsSILVERTON PULF AND PAPERS PRIVATE LIMITED LINIT 2

wvile

Loenseits Orider T, GBS 14 Woke [ R e Rl (T
CONDITIONS OF CONSENT

I, This consent is valid for the approved production copecity of Writing Printing/RKralt Costed
DuplexMews Print Paper-200 MTD using Waste Paper as main raw malerial

This consent is valid oaly for products and quantity mentioned above. Indusiry shall obtain prior
approval before making any medification in product process /fuel/ plant machinery failing which
consent would be deemed void.

B

5 The quantity of maximum daily effluent discharge should not be more than the following
L Effuent Discharge Details . e
5.No | Kind of Effulant Maximum daily  Trearment favility aml
| AP . iliseharpe KLiduy  dischiarge o
1 1 Domestic . 3KD  SepticTank
2 Industrial | PSDOKLD ETP
4, Arrangement should be made for collection of water used in process and domestic cllucn

separately in closed water supply system. The treated domestic and industrial effiuent If dischasgcd
outside the premises, if meets at the end of final discharge point, arrangement should be made fol
measurement of effluent and for collecting its sample. Except the efflueat informed in th
application for consent no other effluent should enter in the said 3”3-“5;2-'11-:"[1' fof eolleciion ol
effluent, [t should also be ensured that domestie effluent should not be discharged (o storm wate
druin .

Hiap  The domestic efluent should be feeated in rrestment plant s that the -
the following norms dated treated eftluent .

_ Domestic Effulant
__5.No . Parameter Standurd
1 Quantity of Discharge 3 KLD

din)  The industrial effluent should be treated in treatment plant so that the wreated ¢fMeent should be n
" conformity with the following norms, . -
Indusirial Effulani

_ S No ! Parameter . Stumthird
) | Total Suspenged Solids | As per Board Manns

_ - -2 | BOD | Ag Lo Board Nonns
B e ——— __GOD | As per Board Norms

5 ' 4 Qil & Grease AS [er Board Normms
.. 5 Quantity of Discharge | 2500 KLD

g .I:_'.ﬂ'[ul.‘nt generated in all the processes, bleed water, wooling effluent and the ¢ fluent generated from
washing of floor and equipments etc should be tredted belfore s disposal with vreated industrial

efluent so that it should be according to the nomms prescribed under The Environment (Protection)

Act, 1986 or otherwise mandatory .

I'he methed for collecting industrial and domestic effluent and its analysis should be as per legal

Indiun standards and its subsequent amendments/standiards preseribed under The Ervirunmen

{Prowction) Act, [,

; The industry will have to ensure compliance of the permission from the COWA before ground wata
extraction and it will be the responsibility of the indusiry 1o comply with the various conditions o

the permission taken. P,
8. The industry shall submit Environmental Statement in préscribed form ¥ rule no. f3 ’PFF:F'QL*\'«
IIEJ-H{EI rI;: ..I.-;.\-.rl.-.. Il___
il;r-lci fa .l.'l.‘-.
gy, S
& it




"

14

The industry shall comply with various provisions of Air (Prevention and Control al Pollution) Aci
1981 as amended, Warer (Prevention and Control of Pollution) Act 1974 as amended and all othe;
apphicable rules notified under E.P. Act 1986,

Minsmum 23% of the land on which unit is established will be covered and properly maintaimed by
the plantation of il irees of suitable species as per the guidelines st up by the Board vide its Untic,
Order no H-16405/220/20 1802 du 164022018, The copy of this guideline is available at URL
hitp wsew uppeb.com/pdfGreen-Belt-Guidle_160218.pdf.

The Industry will ensure the continuous and uninterrupted data supply from the OCEEMS 1o the
CPCB and SPCB,

Flow meter to be installed in all water absiraction points and usage of fresh water to be minimized
The unit will ensure facility 10 transmit data to CPCH server and submit & regular calibration
certiflicate of Elestso Magnetic Flow meter to the Board,

Il ¢losure order is issued by CPCB or UPPCE against the unit, then CTO issued garlier will remain
suspended during the closure pericd and after ensuring the compliance and after revocation vl
closure order, the CTO will autematically be effective with additional conditions mentioned i the
chosure revocation order,

Industey shall abide by the directions given by Hon'ble Court, Central Pollution Contral Board aml
LU'PPCB for protection and safe guard of envirenment from time to time.

Specific Conditions:

.....



V- e it shall madmiain sirict supeevision on uctuations in operatang parameters with respect 1
cach treatmen il ol the | [Musent wecatment phint
> In complianee al Lhe Centeal Polluvion Control Board ketter no, B No, B | 400458 -
PO P& 14212 dated 08122017, the industry will follow the Eflluent discharge standirds
wetiied wider the Envireament (Protection) Rules, 1986 and only the wreated elluem meeing th
ettt discharze norms notified under the Envirgnment (Protection) Rules, 1980 s aflowed 1o
discharge.
LT b unit will not use agro based raw materials in the production process,
A The industry will ensure the continuows and unintermupted data supply from the QUEEMS to the
SICH and CPCH server. .
5.Flow meter to be installed in all witer abssraction poinis and usage of fresh water 1o be miniaed,
5-::4“1:1 I"“E <hall ensure deployment of quatified manpower 1o step up slf monitoring mechatizm o
[ Bl T
T Tl diwlstey will lavee Lo ensure ermission fram The CGWA for g'_rnuml waner exbraction aid it
n;!l be the responsibility of the indusiry Lo comply wilh the vistbas wordid boo b
iaken,
8-I1 the CPCB or UPPCB issues the Closure grder against the industry this consent oeder stands
automatically suspended for that period,
9-Industry shall submit Environmeiital Statement in prescribed form Y as per ruleno. 14 of EF
Rules 1986,
: | 0-Unit must ensure strict fime bound compliance of suggestion ! recommendation of "Charter tor
Water Rec:.-'a:lingh.& Pallution Prevention in Pulp & Paper Industries” Form wlated by CPCLE
| 1-Industry shail install a1 sufficient height from the ground fevel Open 1o Network HD PTZ
rotation Camers ot the Inlet, Aeration tank, Secondary Clariher and cutlet of Effluent treatment
plamis for On Line Monitoring and its URL and passward shall be provided 10 the | PR controd
roan
1 2-This cansent is valid only for prodiscts and quantivy veotiosed s !
obtain prior approval before making any modification in productpricess  tuyl Flanl
machinery failing which consent would be deemil void.
13-Industry shall abide by orders [ directions issued by Hon'ble Supeerne Court Hon'ble
Figh Court, Hon"ble National Green Tribunal, Central Pollution Control Boaad and 1! P Pelluthon
Conirol Beard for protection and safe guard of environment from Lime L time.
14-Industry shall submit quarterly moniioring reports of treated effivent from a certified
approved laborsory under E.P. Act 1956,
15-Iindiustry shall comply with various provisiens of Air [Prevention and Conceel of Pollution) Act
1981 as amended, Water (Prevention and Conrel of Pollution) Act 1574 as amended and all uthe
applicable rules natified under E.P, Act 1986,
| 6-The wnit shall submit the audited balance sheet for the current yeu
| T-Mligimum 33% of the land on which indusiry is estblished will e conercd By he mlwiitien ol
tall trees of suitable species as per the guidelines sL up by the Boord Side ats LA ey biae
~ |640522002018/02 di. 160272018, The copy of this guidelne i available w LRL
hrtp;.'-'www.uppr:b.mnfpdﬁﬁreen-ﬂ:h-ﬂuidE:_I-ﬁﬂElE.pu‘t.

- . i
Issued with the permission of competeal uathority . r-:::-.l.n
TIrE

Chaukian irim o
For and o bebalf of U1, Pollution Costrol Bueard
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UL Pallution Control Boarg

-

L CONSENT ORDLR

el X (v . 3012200y
SRS PP MM Nagar UPPCRROVCTOMinMUZAFFARNA

L [ R

i ARKSHAY JATM
Mz SILVERTON PLLE AND PAPERS PRIVATE LIMITED UNIT 2

“ {ah Kim, Bhopa Road, Muzaffarmagar, Dist - Muzaffamagar (UP)LMUZAFTAR

SRS ]
MUZAFFARNAGAR |

AL Fomesent ] wnler sectiom D02 of e Adr (Prevention sad compeel o Pellioeen von 10
tn M5, SILVERTON FULF AND PAPERS PRIVATE LIMITED UNIT 2

[Helerene .ﬂ.pplkmun o, 6] 1R665 [rated ;S| 220014

with refrence W the application for consent for emission of air pellutants from the plant of M5
I VERTON PULP AND PAPERS PRIVATE LIMITED UNIT 2. untier Alr Act 1981, 1t is being
:.-.nh::;qﬁi For said emissions, as per the standards, in eaviroament, by the Board a5 per encloszil
LRI A LRI N]] |
[ compent is valid for the peciod from 01012020 w 3171 272024

PHkE o Hsg gonslidions and prav isions mentsaned in this consen
ARV RS LY _r.ghl end powers 13 reconsider/amend ary or all conditions e
A (Prewintion and Controt of Pollution) Act, 1981 a3 amended.

Ths comsent 15 being issued with the permission of competent authority

oa|

|-'i|1| P vl
L

| g
| KUMmiar iuiste

i ihiat I
For and on behalfl of l.|-]'JI Pollution Cuntrsl B

Ll
(-4,
Euclied - As plove
fenndilion of consent): o Wl
i Megional Officer, U P. Pollution Contral Board, Mllzﬁﬂ'ﬁrnagar. HIIJ -!r-.;um rogling ey
| Kmsn - o
Chaufam @
| O

{ -4,




LLP. Pollution Control Board |

' Dated . 30¢1 32010

CONIITIONS OF CONSENT

- consent s valid only for the approved production capacity of Writing Prenting/rait'Coated

tes hews Print Pagee-300 MTD using Waste Paper as maim raw material

o cunsent 35 valid onby Tor products and quantity mentioned above. Industry shall ebtain prioy
el belore making any modification in product’ process fuel! planl machinery faifing which
votlsent winild be deemed void
e maxitum rate of emission of flue gas should nor b& more than the emission normd G e

hir !’.rllutgl.:-!s Aouree Detnils; pe— | i o
Air Pollution Source Details

SNoo | Air Polution Tﬂm:rant!| Stack No. | Parameters Height
| Sowrse | s ot
1 ‘80 TPH Bl::ileri Coal and 1 Particulate 65 Meter

poe Biomass | Matter | =
Fh ciissions by verious stacks into the environment should be as per the nerms of the Doard

: - Eﬂindgn_sluﬂ!]mﬂs_l!ils Detail _
SNeo L StaekNe | Parsmenr St
1 i 1 _|_Particulate Matter | As per Boars Noms

Fie ndustiy should be eperated in such a mannes that it dess not sdvefsely abfect the environmem

and the solid waste generated sich as ash ete. is disposed in #co friendly manner

Ay source of emission otler than that mentigaed s the Al conseni seeking apphcation will nog be

permtiied by the Board . |

the industry should ensure the aperation of the air pellution contre) system (APCS) m sueh g
anner’ thal (he air emission confirms with the standords prescribed under the P AcL TGRS 4y

aigngle
Mie mdustry shall subsmit Envisonmental Statemént in prescribed formeal as perrule no. |4 g5 per |- P
o JELRE
e vidustry shall abide by orders / directions issued by Hon'ble Sppreme egurt Hon' e Hgl
¢ v, Hon'ble National Green tribunal, Central Pollution Control Board and L.P Bolluliay ¢ il
Hoarel Jor protection and safe guard of environment from time to time |
Fidustey shull submil monthly menitoring repasts of ull stacks and pmbient air guality from o
HFed Capproved loboratory under B Act 1986 [ :
(il ipsery Shigll comply with 'm_ril:lu:i provisions of Air {Prevention dnd Contyol of Beillitiony At
"1 as amenged, Water (Preveation and Conteol of Pollution) A¢t 1974 as amended and a(l alher
hicabile rules notifed under ELP. Act 1984, [
Phi industry will ensure the contindous and uninterrupted data supply from the CCEEMS 10 the
ER aad SPCR ' [
ball subiit sudited balanee sheel fur the curreni YOI ahad T ks, ol bels wy s
tihree vedes within @ month failing which consent would Le degiried s il
Vel pok e sl Fuamgee ol s A luel in e Fﬁ;;[ur_l.- 15 I:H[r[ttl_'-d';lrl l.'.-_:-|:||:-|i.=| g il e Hon'hi
I L e e
Ve fidusiny will wse mnimoem 20% Bio Briguette as fuel in thy Boiler d:;1:|1dr;|']fjﬁﬁfila
wilakliiny | BT
i sty shull ubtain prior consents in the event of any addition of new emrissig BeneraLion
e nuch ase Bodler’ Fumnee! Heatersd TG Sets ur alieration e existing emission Soneces in
e withsey e 2022 o ub At 1981 Ge ameoded respectively



ol the fansd o '.I.-l.|i|:|'! ||'||.||.|_'._II} I‘i |.".'1|ﬂ|.'||ih||l!-'!j '.l."l'ﬂ.hl.' coveral and propedy mainlan

ety ol tall frees o snitnble species as per Ihe guidelinegs sdtug by the Rl vids
o e o [l=1ed 05 2200 20H 802 1, | 0020300, The cogy of i b\ )

b nitp dwww. oppeb. com ipdfiGreen-Belt-Guidle_[80218.pd!

e order s ssued by CPCE or UPPCB against the unit, then CTU sssued varkier wilk ekl

wopended during the ¢losure period and after ensuring the compliande and after revecution .
ot crder, the ©TO will automatically be effective with additional chaditions mentioned in 1lic
closure revocadion order

¢ |nswstry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board i

DPCH for protestion and safe guard of envirenment from time o Lime

spweerfie Cundifions:

st ey shomd e opegiied 0 sucll § maiEikgs L P T TR R R
Sl the sofid waste generated such as ash etc. be disposed in e friendiy |1iE ,
" iy seurce of emission other tha that mentioned in the Afr consent seckmg appiis
b permitied by the Board. coms gt
t The industry should ensure the operation of the Air Pollution Control System [APUS) in sucka
[anner that the airemission confimms with the standards prescrived under the E.P Act 19H86as

wmendel. : o .
4 The indestry shall submit Environmental Staterment in presiribed format in Farm ¥ of rube-14 ¢l

|' I Hules | 986. i
5 [he dying, bleaching and deinking progess are not allowed in the production process

The unil will mol use agro hased raw malerials in the preduction Process
o e consent is valid only for products and quartity mentioned above. [ndeEstr shull bt prisy
upprovel before making any imadifieation in product process T I
conscat woukd be desmed woid.
T Industry shall install OCEMS on stack as per the direction of CPLH.
4 Indusary shall sent the stack/arbient airqunii? monitoring report from
Hiards Laboratory, after starting the production within ane month
U The industry shall abide by arders ¢ directons issued by Hon'ble Supreame Court Hon'ble High
Cuarl. Hon'ble National Green Tribunal, Central Bollution Control Board and L F Poliution Contie
Hoard for protection and safe guard of environment firgm Hme fo time. |
[ The Industry shall submit quarterly monitaring reports of alf stacks and ambient air guality from o
prpificd ¢ approved laboraioey under BB Al | DEG. '
[ The industry shalf corply with various pravisions of Air (Prevention ari Conteol af Pellution)
s (k) s pmended, Water (Prevention and Control of Pollution) Aet 1974 sa amerded and al
wier applicable rules notified under E7 men [ha und the various s | A DU
CiC R and SPOB n time 1o fimé
17 The use of Pet coke and Furnace il us a fuel inthe faciory s restrictgd ncomp lianee of the
Hon' ble Supreme court order tll fuither direction.
| 1. Linit ust ensure striat tirme bound compliance of suggestion | recom endasion of "Chartar for
water Reeycling & Paliution Prevention in Pulp & Paper Industries” fesmuluted by CPCH,
I 4.J|'l:|1:|f_'kﬂ br UPPCE issues the Closwre order against the industry his consent ordar sturdd
sutomatically suspended for that period.
15 The unil shail submit the audited balance sheet fir the current year.
Lo The tnclustry will use mininui 20 Bio Briquotte a5 fuel in the Boder depending upi it
voalabibity |
7 e inclusary shall phigin prior consgnls in the event of any addicion ¢ new amission geseiie
Lok suely ase Hodler Furniaee’ Healur 3.0, Sy ov-aliembic cqrid it e 4
TLirdance with section- 21/21 of air Acl [981 {as-amended respectively b
L4 rlinimum 33% of the land on which industry i5 astablished will be gowvered by the plantation
(s of suitable species as per the guidelines set up by the Board vide it Office Chrder
U LADS 00 1802 dr, 16/0272018, The copy of this guideling is apailable at URL
A wsew ippchrcomipd filreci-Bel-Gudle 160218.pdf

PR
|

gL sy Imil

o the anl

| Wik (e
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TR i e T - 1 o - r
Fvsuicth witli le prerniission ol competent uthoriy . ‘Rumar !",*".1}'_
L hahiim e

For wod oo Beleall of TP, Pollution Contral T |



‘“’ﬁ i UTTAR PRADESH POLLUTION CONTRO)], BOARD
‘w TC-12V, Vibhoo Khand Gomt Nagar, Lucknow-226010
Phane 08231120528 272601 Fax:0522-2720764 Eranll- Infﬂ:’gunpch.mln Welssiie: nuy MR I g
S SO -ﬂ,ﬁwéxuﬁf?ﬁ_
Rel M 1754400 F'r'{'I.J-rMumfrurNagar{UPPr:.'ﬂH{JJHHW."rir'.’H UZAFFARNAG AR 20
Dot e

"2 SILVERTON PULP AND PAPERS FRIVATE LIMITEG UNIT 2
I Km Slane , Bhopa Read: Muzaffarnagar MUZAFFARNAGAR, 257001

Lebsil sHudharsi

Phstrler :MUZAF FARNAGAR

Provisions of Hazardous and Other Wastes | Managemen

disbonndipry Movement} Rules, 20114

SUB = st =8t (ssued undsr the

ue [ 7844 and 03082022

17107280 and 24/07/2022
WPRIVATE LIviTTID

Number of authorization and daje of iss

Reference of application (Ma. and dats)

Mr AKSHAY JAIN of Mis SILVERTON PULP AND PAFE|
248 hareby granted an authorization based o the énclosed siprad man
penciation, collection, utilization, storage and disposal o BOY. thier nae of [z
ther wastes or both ap the premises sitated ar 2th K Stone | Bhopa Koad

Dretails of Authorisation

I TEATE] Wi

N Cutegory of Hazardons | Authorised mode of disposal | Quantity{tananaum)
Waste as per the Schedules | arrecycling or utilization or
LT and 11 of these rules | SO-processing efe. | o
HEGORY 332 ASPER [ THROUGH Tspr 01300 W41 A g
I

SCHEDULE [rcon mmaied
Lot Rags O GIer-'.Z'Iem:jng |

."r‘l-i_li-:'_l-';_li.'i_l:!_h_ . e e o

LATEGORY 39,148 PER THROUGH TspF AT A
SCHEDULE 1 (Empry |

.':..-1|¢Jaf{'|:u;|ammfr_.iu:r5 .

Lonlaminated With Hazardaiis

{ Chemieals Wasies) |
. .p._.._- ; — T : _'—-—.___‘_—.——...— —
LATEGORY 5] A8 FER | THROUGH TShF i EL Ao
I f“u! TIZDULE § Used O Bpeny |
s s Z -] ] M
LATEGOEY 123 A8 PER [ THROUGEH TaDE [40M T A fien
SUHEDULE T [Process sludge
Hatauing adsorbable organie
e AGN)

e autharization shall be valid for a period f 2082027 from the e of Bsue 1f tfyig orge

He wuthorization i Subject [0 the fallowing Benenil and specific con datins [ plogge Ay
LY undgions that need tp he Imposed over and ahoye Leneral condingng, | any)
RAKESH KUMAR Lipeally Sigryeet i a4

\ Lonivral Coinel iy ui'.-turlrr“-i;u.riun 5 KUMAR P

TYAGH sl



e authorised person shall comply with the provisions of he Enstronment | Miisset
[ aned the meles made there under

[ anthemisatian on s renewal shall be produced fiy PREPECHOn 31 the redie o1 1
resend [ the State Polluton Board

P peyson authorized shall nol rend, Jend, sell. ansfir or OO rase trans o iy,
imad ol her wasties except what is pesmilted thrnugh thrs authomzation

Ny unanthouzed change in personnel, cquipment o working CORGRIONS 15 1061
pphication by the person authorized shall constinte a breach of his awkorisatio

he person duthorised shall implement Emergency Response Procedire (R fitt
uuthorisglion is being granted considering all site specific possible SECNALINS SUL ah o
eaiages, fire et and their possible impacis and also carty out mock deill in thws re e
regular snterval of time

e person authosised shall comply with the provisions corfmed m the ¢ I
L intizal Board gusdelines on Implementing Lizbilities for Fy ieomern o Lot L
Handling and Disposal of Hazardous Waste and penalty |

It 15 the duty of the suthorised person b take prior permission of the State Pollution C o
Board to close down the Facility |

4 The imported hazardous and other wastes shall be fully insured for transil as well as for o
teeidental occurmence and il clean-up operation

. e . . = = sk il sy
¥ I record of consumption and fate of the smported hazardous and Sther wastes sl b
mamitaiped |

The hazardous and other waste which gets generated during recy: i--:._-, O 2l ey
PIe-processing orwtilisation of imported haza rilous oe orher liul]
disposed of us per speciiic conditions of auflorisation |

The imporier arexporter shall bear the eogt af [mport or export and mingation of iy
any

‘< Anapplication for the renewal of an suthorisation shall be made a5 laid down under (fes
Rules

13 Any other conditions for compliance a5 per the Guidelines i3sued by the Minisiry af
Environment, Forest and Climare Changes or Central Pollution Contrn | Boand from nime

e |
o Annual retuen shall be filed By June 30th for the period ensuring 11 A weh
o8 The Unit wall file the renewal tpplication al least 2 months DPIOF bo the exiry 0l ehus ()

i Specific Conditions of Authoriza tion

Hhe umir will submit the proof of depoziting the requisite processing fees of applicanon i 5 |
Merwise this authorization will stands avtomatically cancel]ed

cte wastes most be safely collected in feyk Proot consamees oni shall e i, T 1

wilalle fop handling, storage and transport and the pa;-k;ggmg shall ha easily visihle wnd b gh
Hhsting physical conditions and climatic feetors. All hazardous Wasle cantainers bigs shalf by

wed with & general label gs given in Form §. The Storage area should be at un isol e G
peeiises sind must be fenced, covered and duly marked,

Cathonzed personfagency shalf ensure that o adverse impact on the wir, so and v
ey proundwater takes place due 1o activities for which authorzation has heos rel vkt

PECDETTSIG Sblely ineasures st e IIIIIq.Iw-.:d|||.|:.:||xllll1g e Wakses it the sz s
RAKESH KUMAR TYAGH



Oty ::.||'.'.|:|.l

11 1s broughl to your notice that as per the order dated 4.1 1.2003 passed by the Hor'lle Sups,
s Courtn WE (e) AST of 1995, no industry covered under Hazardous Waste ( Management ind
Handlng) Rules, 1989 (as amended) shal! be alfowed to operate without vahd authonsanon. Lo
s mpewicked m the same order that industnes which are not cl}mpi].rmg with the comditions shal
1 e allowed to operate. Hence in case vou fail to apply for authorisation before 15 expiry ort
w comply with conditions of the earlier authorisation issued to you, closure order shall be issue
acnmst veur industry without any further notice,

i The applicant must fle returns on prescribed Form 4 along with a compliance repaor) b
REI1|

v uu should also maintain records on Form-3 and present 1t to Board's inspecting oiie
‘. In case of occurrence of an accident, complele details on Form-11 must be sent to L' Pollu
Conteal Board at the earliest along with details of mitigative and remedizl measures fahen

n- 11 15 also the mandatory duty of the occupier of industry as well a5 operafi
Th

stiitahle waste treatment and disposal facility end the design of the et p
Board, Details along with the project report must be seat in this regard witha Lk

of this letter, otherwise the industry shall become member of a commes TR0E and

shall start sending the Hazardous waste alveady stored along with the Hazardoes wistc g

present at this TSDF. The proof of valid membership of TSDF along with proal ol a ‘F" 4
hazardous waste to TSDF shall be sent to UP. Pollution Controd Board within thres t

Il [he authorzed person shall not receive, collect, or store any hazardous woste o
nrnuthorised oecupier or generator of hazardous wasles. JII- case any I'I-n:‘ ATChOHLS sty
ather reprocessing unit it must be ensured that such unit is fully cum
requirements and has a valid authorisation of the Board.

|- 1n ne case any hazardous wastes shall be disposed off on land, i any deas e strzing A
spillages of hazardous chemicals, used contmners of hazardous chemizals sucl as Hammn
corrasive, explosive and toxic nature must be safely collected and stored. Non-companible wase
iuist be suilably and safely handled,

| |- Proposal regarding waste minimization and reuse of wastes must be sent e
Fevuvery! TELSE Sysiem must be sent within two months.

| 2 It is within the powers and functions of the U.P. Pollutien Control Board to suspend. cance. |
authorizatien issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and

anshoumdary Movement) Rules, 2016

[T stored waste shall not be taken out of the storage area except with the written permission
fe siate Pollution Control Board in this regard,

b Yo are directed to display online data outside the main factory gaie Wi regards WUt
il iof hazardous chemicals being handled m the plant including waste water and oy
il sulid hurardous waste generated within the faciory premises: Necessary L‘EImFIhHI-U-‘h ! th” L

sl within fifieen days of receipt of this letter, RAKESHKUMAR [
TYAGI Dt 2020811 31080, #0341



i thie mandatory duty af the authorised persen to 1‘.:'.IJT1|:I|_'|-" with the E”'d“-l'”': for ranspoet
L ardous waste - accordance with Rule |8 of The Hazardous and Other Wasies (Manageiien;
| [ranshoundary Movement) Rules, 2016, Guidelines in this TEEEFEE have been 1ssued by '|E-'L"|'i!.'
stron Coitrol Board from tme to thne,

Yo e directed to provide the complete details regarding the quantaty of hazianding vt
A the factory premises within @ month,

"y o are directed to provide all hazardous waste generated in the factory toany TSOF operat
the state for the treatment and disposal and send the compliance report (o the UF. Pollutso
v omtrel Board at the earliesl,

s S1atus report of hazardous waste stored in premises available storage capacily | anl n:nuu At
W permanent safe disposal of hazardous waste shall be submitted within one monih

= Laround water |nnr|i[[_'.|_'i|;'|ﬂ_ I'E!FIDH Dfpr:n"lj.EE:E chall ba gubmitted within onc T EEH IR

| “ Industry will follow the various provisions of the Hazardaus and Other Wasles (Managemii!
and Transhoundary Movement) Rules, 2018,

{ 1. The authorised acmual user of hazardous and other wastes shall maintain records of hazardois
' and other wastes purchased in a passhook igaued by the State Pollution Control Hoard along with
pathorisation
I ovietdverie s e inal

RAKESH KUMAR TYAGI oo e e 4
| UTTAR PRADESH POLLUTION CONTROL BOARD

Copy ta To the Regional Officer, U.P.Pollution Contral Board, MuzaffarNagar o ensure he
cormpliance of tha conditions imposed in the cerfificate. for information and r‘preqw; Acon

RAKESH KUMAR TYAGI Zo ==
CE.DJEE L Clrele



-0

ANNEYuRE-27

FORM 10 SN0 no
[See rule 19 (1)] G528

MANIFEST FOR HAZARDOUS AND OTHER WASTE
To be forwarded by the Sender to qmlﬁm Pollution Control Board

Copy 1i(White}
after ngning all the seven cqpﬁh

1.

| Sender's name and mailing address ;3- .
{including Phone No. and e-mail): | I3 "'?3;.,‘*
2. Sender's Authorisation No. . | = N P
' 3. | Manifest Document No. ; (0038 =T 35-0F -2l
4,  Transporer's name and address: 3
| Uncluding Phone No. and e-mail) Wl Ve of le
| 5. | Type of Vehicle I | -[Truck.;ia; nker/Spelialvenicle]
6. | Transporler's H&gistrahun No. : e
7. | Vehicle Registration No. P=-RAT=294Y

" 8. | Receivers name and mﬂjln'igi address
fincluding  Fhona No, and &hmaﬂg

9 | Receiver's Authorisation Mo.:

M5 SHEETALA WASTE MANAGEMENT PROJECT
D- 26, UPSIDC Industriak Area, Tehsil- Sikandrabad,
District Bulandshahr, Uttar Pradesh - 203206

- Mob. : 3643764441, Email  swmp@sheetalawaste.cor
1m|ummammar¢unpmnmwu

\ i
J dpluc

BULAND SHAHAR 2] Dates 1871

10, Waste Descriplion :

(ed adl d reane, Procsss »'-Euqr. E-.wr_,mnmu

11 Total Quantity ;
Mo. of Containers ;

2ens s |urpu i or MT

..... &2...%c5.:......Nos.
':.'E-MFH 'I'-bhi-::l.h-fﬁ L

' 13 F'hysmal Fom |

[E-l:il:h'Se‘glea'rd.'Sludge by T arr',.'"SIurn-qumrl '

Spa-cral handiing instructions and addmc:nal
| information -
14.i Sender's Certificate

L

Qmﬁg’iﬁ"‘

In case of leakagefspillage, use wash ng S04
al the point of leaxage to prevent it All mater
should De properly packed in spllage pw
containers. D not throw any matarial fram vehi

I I‘iErﬁI:lz.r declare thal the contents of

the consignment are fully and
accurately descrived above by
proper shipping name and are
calegorised, packed, marked, and
labelled, and are in all respects in
proper conditions for transport by
road according to applicable national
government regulations.

“Name and stamp: Signature: ° I'n.-_'lqmll Day Year
N A ALSETD 7]
15, Tranapp}ﬁef@?hml glqg%aptnfmnﬂiptm
Wastes Lhikes s | S
Month Day  Year

Cavalzalera *E--iL!a’

D625 L0

- 16, Recsiver's certification for receipt of hazardous and other waste

| Wame and stamp: Signature:

Year

SR o B |

‘Month Day
BEIEA

=

| -
15 j= [

ot ian W .



P VTR,

FORM 10 . 5 No,

(See rule 19 (1)] Hady
MANIFEST FU'E HA.ZAHED Us AND OTHER WASTE
Loy B {Blue) : 3 -:-“ i FECRIVEr o the sen g,
| . | _.-’%%}m*.”%‘t_._

sender’s name and mailing address
inciuding Phone MNo. and e meulj

2 Senders Authorisation No. ; SRR £
* | Manifest Document No. & *’T?"q__'"'h_ =
Transporter's name and address: e L S
\Including Phone No. and e-mall) B O 7 - A, L
5 Type of Vehicle : F"I'r_g;._:h'T anharJSpEJ:ﬂI—h-’ehIcIﬂJ
fi _Transpm-tErs Heglsrrahnn Bogt. 2ins L o
_ Vehicle Registration No. LR I|I L) A= ACTif ===
E. | Recelver's nama and madlng address - | g EHEETALA WASTE HMIAGEMEHT PROJECT

(including  Phona No. and e-maj D- 26, UPSIDC industrial &rea, Tehsil- Sikandrabad
. } | ﬂlqlrlﬂ Bulandshahr, Uttar Fradesh - 203206
. [ Mab, | 9643764441, Email  swmp@shestalawasto.

13-l~l:|I'|.IF-F‘EE'Equnds.har~.L-...IF"h:E'IIE: I

Recai vers Aulhﬂﬂsatlﬂn Mo, :

| BULAND SHAHARTZ0Z0 Darce 0071
10 Waste Deseription: T T m_='-l_=:'_=-’**__' 5 o
11 Total QUEITHE. o eR T R 5 i g
R Vo D ;:,ﬁ, .m° or MT
| No. of c‘ﬂﬂtﬂmﬁrs ...__-_.- "": 1:;--: I i wf:f’.'- ...Nos.
3 5 LT |-I:°p|‘."|"_| FJ:rl.-f-ﬁ."-""v
12, Phyajcal Fr:lrrn ; W .E;(Eplufsmm&hdgeﬂqﬂ Elrr:;.EIurr:..."Lrﬂm'
= fi ks [
13| Special handlrngdhs’frucﬂnnsand adﬂlrﬂunafl :ﬁﬁ; %.:E% ?ﬁ'ﬁ;ﬁ'ﬁgﬁ E'J';.Et T?ﬂhprr?u '
information shouid be propery thh—" V- spilaye p
. | containgrs, Do ot v Gy el o ek
-J_, Sender's Lartrhv:arf- _ Wi ] (. h:EF'Eb].f geclare hat ine contes «
o e i s g L | the “consignment are fully and
L w vy R i _Hmu[ately described above by
T :"-J;_ i seda s o properSEhipping - name and  are
Ehagy |5 s | categorised, - packed, marked, and
o b Ky ;,-.-f- _:‘- latiglled. -and ‘are in all respects in
P g |.nn:|per ~conditions for transport by
fwft ,f’ 1-1;;:1 i + | read‘according to applicable nationa;
A : J;rrn".l?‘d':" T gpvemmem reguiations.
Name and stamp; Signature; - L'Iu-nth Day Year
1 %ﬁﬂgrﬁmﬁrﬂmﬁ%@nfﬁmﬂw of | -
Eﬁ I..P..'IJI 1".1 I.u"i'n-'EL -|F.| _-.,-"".__ . 1

g ITI'L".E e EWETE EII, e N'E-_a- - Htl.rlﬂ1 EjEr' | ?E?L:_
;:sﬂm-aegg SR e -I;[ba ;=|£r. S0l

16. Receiver's c:emflcahuﬁ for receip'f ufhazamslmss.‘ and otheraste v .
‘Name and stamp:”  Signature: 'ﬁ" B *"\ « Month="Day — Vear

o P i lelalal]gle [RIT]
r.'__' g ! I' |'..H '.-" - g ) - : .
i o _,Jll!;,-i.‘- r.:::_ ;




r

I' -.I'H. 1 |'I'L‘||EI'AI:|

E-WASTE MP.NIFEET,

Form -6
[See rule 19]

E.No, 17

dhrmmn'nrurumgwmhmurl s

dimaang ﬂ{{m thraw copies wl 5o casmg £y 1 e

1 Liccupier's Name and Mailing Address ﬂ"}»";l H‘HE
| i"feluding Phone No.)
|- W ¢..‘ EE ¢
Sencars Authorisation No. If applicable N g
i | Manifest Document No. . ]f '-}'- - E]&—-—{?g—nx QQ
£ | Tranzpoder's Name and Address
(‘ncluding Phone No.)
| fanty owh Vehicle
5 | Type of Vehicle " ["[Truck { Container [ Spekial Yekrcle)
B I Transporier's Registration .
vehicle Registration No.. = T AT—=£9Y Lf
B ﬂecewm.uamaapwmrngggﬂm gt %ﬁs’ﬁm E‘MAHAGEMEHT PROJECT |
(Including PhaneMo,) "< ) UPSIDG Indusirial Area, Tehsi-Sikandrabad
hls! Hulandﬁhahr ‘Utlar Pradesh - 203206
| : 9643784441, E-mall - swmp(@shestalawaste. com
| T - : = :
_, Recelvers Authorization No. if Applicable. | 49341218W11512079 Dated : 17/03/2021 |
y |
|J Dascription Code | Dese. . Qty. El:rl:lal Desc. | Gty | Code Desc. | Qty.
of E-Waste k- -ﬁiﬁg_‘?p Eé? I ——f—

| == s
| gme 3f
| 1, N @Timd_r

'.— !I?lﬁl“""ﬁﬁ

Sgnatre. ', G

Month

&El" (Manufacurer or F"I'ﬂﬂunﬂrnrﬂlﬂf Consumer o Callaction Emlﬂ:nr Refurbishar or Dismantler |

Day Yaar

06

1)

S

2\i9|Q

2

f

12 Tred

: igrine
| e AR UPSOC, Induspia

Mok

Shamtrabind, Bulandshahr (U P} - 205 - I_ | | E:
GSTIN-09ADSFS7354L1 6 (: | -[
| 0] R[ST2]o][Z
17 Recewvar® (Coliection Centre ar Refurbishar o Dismanilar or Recyclar} Cartilizata for Raceipd of E«wasle [* As Applicable) |
Hama & Stamg | Signature ; Maonth Day Yaar |
A e [ =
o[6[2]sale]2]>
E-WASTE TYPE CODE | E-WASTE TYPE CODE | E-WASTE TYPE CODE | E-WASTE TYPE |cOooE
CRU. Waadramay bl ITER | e =
oo ol Hoedtl B oo e | Wt o S T | st st ey CEE W
et Hyuat | Caraiees Tabphares TEws | 1 o
ITEWY | Criiae Tabspharms TEW1S YR Cadu
|TFM Arepy ting Sl ITEWTE | Cotidewr secmicd dnd wegssn ut g :
oo IFEWS | Cofhatn Rap Terers (ORT) | SWRET Sevchurdrg sebs basad | CEEW? | B et 2 | &y
pelrrchlvpgiey) |-;§ﬂ§ Flal Fan Chazkipy SWMPE |5 m" w1 Ligh ffuuiﬁi-r_mmm :3.“.’?:_
i e iTE ReGoands, hiouse: FEAEY ‘l:tdmm| : Vi | SPrd
i el bttt | TEWE | blodom, Hyb, Swiks DAY | Rebpea CEEWY | Frarsbwreas, C4T | e
-n i, ] :IE;G& Eluhlrﬂdird E SWWMPS | Fapting CEEWY | Epecken” EH’EE
ITE#T1 Jmmllﬂim i o “m‘ | M shion-IT o |$E:‘




S HAABCSI40TP1ZY1  Ph.Mo. 8941095988,87,89 CINIUZ1093UP1995PTCO #8045

SILVERTON PULP&'MPERS PVT.LTD.

9. KM BHOPA ROAD, MUZ&FFARHEQERR (u.p)

CIN: UZ1093UP1 995PTCO1 Hﬂdﬂ

EMAIL 1D: sitéerfonpulpfamall. com
DELI!FEH’H' CHALLAN .

o i ____(REMOVAL oF HAZARDOUS WASTE;
G 'S, Mg sikrzz-2am6 ¢

WS SHEETLA WASTE MANEGEMENT OT.-25.06.2022

PROJECT VEHICLE NO:- UP 124T 6944

T--26 UPSIDC INDUSTRIAL AREA, TEHSIL-

T'HANDRABAD .

uJLANDSHARA - 203206
G5TN 03ADSFSTI54L122

OESCRIPTION OF GOODS | QTY/KG | AMOUNT{Rs,] APPROX.
HAZARDOUS AND OTHER WASTE G Lo i
WASTE  ° - WHG — --ﬁ'ﬂaﬂ | """"" 34
“ROCESS SLUDGE - 135 KG “mﬁ
~CTTON WASTE =25 KG i it
EMPTY CONTAINERS - 42 PCS. &~ :
CiLY GREESE - 65 KO
USED OIL 160 LTR
- |
ALMARK!

1% GOODS SENT FOR DISPOSAL
T OF HAZARDOUS WASTE AND NOT
FOR SALE, NO COMMERICAL

VAL UE AND ONLY FOR DISPOSAL . A
Total Value (i Words)s -smes-NiLesae el
tor SILVERTON PULP & PAPERS PVUTLTD. - 0 0 7 T

o

AUTH EHGNATORY
T :Il
LSy i



ANNEXURE -5Q

SILVERTON PULP & PAPERs PvVT. LT

S Crtahing Popte To Yowse Weeds N s B v,

DATE: 18,09.2022

To
THE REGIONAL OFFICER

U.F. POLLUTION CONTROL BOARD
MUZAFFARNAGAR-251001 {u.p)

Elbjﬂﬁt—'ﬂ.ﬁﬂﬂnﬂﬂﬂqg_;o_mjm&ttiun of joint committes dated on
15.09,2022

09,202

Cear Sir,

With reference to the inspection of the Joint Committee, regarding the matter of G4 No
- 2772022 Liyakat Al & Others, NGT, in ocur premises ar 9" Km, Bhopa Road,
Muzaffarnagar, It is most respectfully submitted as under.

I Disposal of fiy ash -

We would like to inform ¥ou that fiy ash generated in our plant from AP.C.5 [ESP} is
directly sold to the manufacturer of Brick or to the suppiier wha further sale this
material to cement factories. Copy of sale agreement encissed Ferewith For youe
reference. Copies of Invoices are also enclosed on a sample bas:s,

All the materials are lifted in closed containers from our premises and
net disposing of fly ash anywhere in open land area or for
Copies of photos of dispateh in closed containers are enclosed.

tre company is
any type of land filling

Company has a strong sprinkling system all aver the plang.

Copies af the 5:‘.|.ﬂnk:||-'|g
system ane enclosed herawith,

r i f plagti =

In this reference, we would like to inform yvou that the company i diSposing of the
generated plastic waste in an in-house gasifier plant to Produce the gas for in house
use, Lopy of Cansent of gasifier is enclosed herewith for your reference

We are not disposing of any type of waste plastic material outsid tory
ﬂ Hegd Office & Winrks _.-.-'. i = “
Ath Em., Bhopa Boad, ' 5
Muzatfarnagar-251 001 (UR) Sl CIMEDATE]
. it

e
294 1055585 - B4

e iy
rg

D’ I’!i"'dl'.ti';'-'ﬂ*r-i?i:--'uil.{nm | info@ sivertonpulp.com [ wpp@sivertenpulp.com | leaft@ilvertonpuls, com

vewvesilvertonguip. cam }

CIRFCAN ; UE1093UP1995PTCO1E04E | GETIN | SAABCS3407r12Y




Q%"" 11 55 au Latier 28.10.2022 NEWG O e, Booge Gucy
Y SILVERTON PuLp & PAPERS Py, |

4F Creating Paper To Your Needy e ]

i Di#ﬂﬂiﬂfﬂHiﬂIﬂﬂHﬁ.ﬂiﬂﬂ i

in this reference, we woukd like to inform vou that the Cofpany it digmers
_I"IF the' hazardous waste matersdl a5 per TSDF sie through  Sheetis  Wast
Hﬂﬂugemi_-n.[ Project, dappraved by LUPPCE Sopy of agreement with She=rtlg

Waste Managemaent project is enclosed hierewith,

4, Mil is complying all conditions of both consents (water ®Air} and defads are
Qiven to Regional Officer, UPPCRE Muzaffarnagar wia lettar dtd. 20/08:2
15 endosed herewith glgg, rAnn-3)

>, Some locatigns have igentified with joinkly with atber mitls «
whera fly ash is dumped In land filling,all these selected locations were Claaned

and fand filled by soil wasg done. (photographs of locations before and after ars
Eﬂ enclosed herewlth,

Wa further assure you that we are committed ta keep not anly
neat & clean but also ensure that surraund Ngs are alss nop
amy af our activity,

Thanking you,

For SILVERTON PULP AND PAPERS PRIVATE LIMITED { UNIT-II)
g
. AR
[ y 'u_'p.“ )
I'xl i = (Authorized Signatory)

o
T

ﬂ- Head Office & Works
9 Km.. Bhopa Road,
Murstfarnagar-251 001 |[U.R)

3 E941095985 - 88




GSTIN - 0SAOPPBS4DTHAZV Mob. : 9810839149

; Mechfin Infra

S p:n IS0 : 8000 - 2008

| Ueala In; Fly Ash, Fly Ash Brick, CLC Blocks etc.

Village : Ranauli-Latifpur, Near Shiv Mandir, N.TR.C Road, Dadri (G.B. Nagar) U P,
Www.mechfinitra.com / e«mall : mechfininfra@gmail.com

R, N Date , 1 0G5

EEIEFRRAPTL Oy

| 0,
I—
e

Fhe Managing Director

Sthverton Pulp and Papers Private Limited
% kn, Bhopa Road,

Musatfarnagar — Uttar Pradesh

Subject: - Tendering for purchase of Fly Ash
Fdoar S

W . wish make the tender to purchase and lift the FLY Ash from your premis -
vl a1 %1Th Km, Bhopa Road, Muzaffarnagar to make further use in ouw
tavturing wnit of Fly Ash Bricks in the name and style of M/s Mech |

divatted at Village Narouli, NTPC, Dadri Road, Gregter Mooid.,

[t Sagar-203207, Uttar Pradesh, India.

W wsh w oller our best rate to purchase the material as below.

ALaerial - FLY Ash
il 50000 Per MT Ex-Factory
- l:xtra

W el 1A the material from your prémises by our 0wn transportation i oo

LTS,

tn wive acceptance for the same.

t I'r'.l ”'1!" Ly
Uhgmk You
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GROUND WATER DEPARTMENT
{Manxam Gange & Rural Water Supphy D timenl )

: ] imistry of Jal Shakt
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Form & (E}

[(REMEWAL OF AUTHORIZATION!
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[See rules 15(2]
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/ ANYEXVRE 2.,

—_ L.P. Pollution Control Board
= CONSENT ORDER
Ref No. - Dated : 30/12/2019

68526/UPPCBMuzaffarNagar(UPPCBRO)CTO/
water MUZATFARNAGARZ019

To,
Shri DIVESH BAMSAL
Mz SHREE BHAGESHWARI PAPERS PVT LTD UNIT @

9th Km Stone | Bhopa Road, Muzaffamagar MUZAFFAR NAGAR 251001
MUZAFFARNAGAR

Sub:  Consent under Section 2526 of The Water (Prevention and control of Pollution) Act, 1974

(as amended) for discharge of effluent to M/s. SHREE BHAGESHWARI] PAPERS PVT
LTD UNIT 1

Keference Application No :6162484 Dated :30/12/2019

| For disposal of effluent into water body or drain or land under The Water { Prevention uud comrol vl

Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. SHREE BHAGESHWATR]
PAPERS PVT LTD UNIT 1 is hereby authorized by the board for discharge of their industrial

effluent generated through ETP for irngation/river through drain and disposa Faf domestic effluent

through septic tant/soak pit subject to general and special conditions mentioned in the annexure .in
refrence 10 their foresaid application .

. This consent is valid for the peried from 01/01/2020 to 31/12/2024 |

In spite of the conditions and provisions mentioned in this consent arder UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 2762 of t
Water {Previntion and Controt of Pollution) Act, 1974 as amended haE

This consent is being issued with the permission of competent authority

LT M Ligrud g
Kimiae ek

Dwam b

For and on behalf of U.P. Pollution CEE:'ET;? Ililu:j;nuf

CEO
C-3.
Enclosed ; As above
(condition of consent):
Cipyto:  Regional Officer, U.P, Pollution Control Board, Muzaffamagar.
Mishi Brp iy aped

Wy b P
Eirmar  tmden

e tFLLE AF R
Chauhan e

CED
C-3.
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Annexure to Consent issued to Mis.SHREE BHAGEF;HWM PAPERS PVT LTD UNIT 1 vide

Consent Order No. 61 G2484/ Water

4a)

d{b}

Dated - w2200
CONDITIONS OF CONSENT

This consent is valid for the &
Paper as main raw materia],
This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approvil before making any modification in product/ process fuel/ plant machinery failing which
consent would be deemed void,

The quantity of masimuem daily effluent discharge should not be maore than the following :

Effluent ischarge Details

FProved production capacity of Krafi Paper-100 MTD usin E Waste

S.No Kind of Effulant Maximum daily | Treatment Tacility and
discharge K1/day discharpe point
1 Domestic 8KID | Seplic Tank
2 Industrial 1100 KLD | ETF

Arrangement should he made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic EI'II:!P ndustrial effluent if discharged
outside the premises, if meets at the end of final discharge Peint, arrangement should he miade fior
measurement of effluent and for collecting its sample, Except the effluent informed in the
nﬁﬁ}ﬁc&tiﬂn for consent no other effluent should enter in the said arran ements for collection of
€

uent. It should also be ensured tht domestic effluent should not be discharged in storm water
drain .

The domestic effiuent should be treated in trepiment plant so that the should be

in eonformity with
the following norms dated treated effluent

Domestic Effulant ] D
- 5.No Parameter Standard |
1 Quantity of Discharge 8 KLD |

The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. B
Industrial Effulant |

S.Mo PFarameter Standard
1 Total Suspended Solids As par Board Norms
2 BOD As per Board Mormg
3 cop As per Board Norms
4 Ol & Grease —— A3 per Board Norms =

washing of floor and equipments ete’ should be treated befare its disposal with treated mdustrial
effluent go that it should be according to the norms prescribed under The Environment {Protection)
Act, 1986 or otherwise mandatory |

The method for collecting industrial and domestic effluent and its analysis should be g per legal

Indian standards and its subsequent amendments/standards pres¢ribed under The Environment
(Protection) Act, 986,

The industry will have 10 ensure compliance of the permission from the CGWA before ground watey
extraction and it will be the responsi ility of the industry to com ply with the various conditions of
the permission aken,

The industry shall submit Environmental Statement in prescribed form V rule no 14 of £ P Rules
1986,



F3.

14

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 a5 amended and all other
applicable rules notified under E.P. Act 1986,

Minimum 33% of the land on which unit 15 established will be covered and propecly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide it Office
Order no. H-16405/2200/2018/02 dt. 16/02/2018.

: The copy of this guideline is available at UR]
http:.I'J"#mrw.uppcb.tnm-‘pﬂﬂ"ﬁt&:n-ﬂcibﬁmﬂIe__iﬁl}l‘l §.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS 10 the
CPCB and SPCB,

Flow meter to be installed in all water abstraction points and usage of fresh water %o be minimized,
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board,

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order,

IIldLLEhV"g}f shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time

Specific Conditions:



1-The unit shall maintain sirict supervision on fluctuations operating parameters with respect to
each treatment unit of the Efflzent treatment plant,
2-In compliance of the Central Poliution Control Board letter no. F, No. B-190193/WQM-
[I-"E:'F‘CE-'P&P'." 14212 dated 08/12/2017, the industry will fallow the Effluant discharge standards s
notified under the Environment (Protection) Rules, 1986 and only the treated efflyent meeting the
EﬁluhTLd:s-:ha:ge norms notified under the Environment (Protection) Rules, 1986 is allowed 1o
tscharge.

3:%: unit will u.nhusa: agro based raw materials in the production process,

e industry will ensure the continucus and uninge ted data by fro 0 to the
SPCB and CROR e rTup supply trom the OCEEMS
3-Flow meter 1o be installed in all water abstraction points and usage of fresh water 10 be minimized,
g;'[‘h; EﬂiF shall ensure deployment of qualified manpower to step up self monitoring mechanism on

=7 basis.

T-The industry will have to ensure permission from the CGWA for ground water exwaction and it
w;&éb& the responsibility of the industry 1o comply with the various conditions of the permission
taken,

8-1f the CPCB or UPPCB issues the Closure order against the industry this consent arder stands
autu:nmm:i:ag;: suspended for that period,

9-Industry

all submit Environmental Statement in preseribed form W oas per rule no. 14 of EP
Rules 1946,

1 0-Unit must ensure strict time bound compliance of suggestion / recommendation of *Charter for
Water Recyeling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCR.
11-Industry shall install ar sufficient height from the ground level Open to Network HD PTZ
rofation Camera at the Inlet, Aeration tank, Secondary Clarifier a

nd autlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided 1o the UPPCE control
FEHHT

I2This consent is valid only for products and uantity mentioned above. Industry  shall
obtain prior al before making any modification in product’process /fuel! Plant

machinery faling which consent would be deemed void.

! 3-Industry shall abide by orders / directions issusd by Hon'ble Supreme Court Hon'hle

High Court, Hon'ble National Green Tribunal, Central Pollution Comtrol Board and U.P Pollution
Caontral Board for protection and safe guard of environment from tme 1o time.
[4-Industry shall submit quarterly mionitoring reports of treated effluent from a certified!
approved laboratory under E.P. Act 1985,

| 3-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 a5 amended, Water (Prevention and Control of Pollution} Act 1974 as amended and all oiher
applicable rules notified under E P, Act 1986,

I6-The unit shall submit the audited balan
17-Minimum 33% of the land on which industry is established wiil be coversd the plantation of
Lall trees of suitable species as per the guidelines set up by the Board vide its Office Chrder no H-
6405220201 802 dt. 16/02/2018. The copy of this guideline is available ot URL
hltp:s'hmw.uppcb.mnﬂpdr?Grun-H-n]!aGLudJr;_IﬁLtllE.pdf

ce shezt for the current year.

Iszued with the permission of competent authority . Nishi  Sewyime
Kumar o

_ Chauhan ma
For and on behalf of U.P, Pollution Control Boaard

CED
C-3.



HNMNEXORE-3)

U.F. Pollution Control Board .
CONSENT ORDER
Hel M, - Dated : 3¥122019
RSP OR M weaMFar Mg Ul'i*CHR{]-Fﬂ‘DIaJrIMUMF&RNA
GARZOID
T,
Shri DIVESH BANSAL
Mis SHEEE BHAGESHWAR] FAPERS PYT LTD UNIT |
Pth Km Stone , Bhope Rood, MuzafTamagar, MUZAFEAR NAGAR 25104
MUXAFFARNAGAK
Sl Consent under secthon 21722 of the Alr (Prevention and Control of Pollution) Act, 198] [us anended)
o Mls, SHRER BIACESIW &R PAPERS PY'T LTD UNIT 1
Belvrence Application Mo, Bla254% Dated ; 304122019
L With reference 1o the applicalion for consent for enussion of air pollutants from the plant of M/s

SHREE BHAGESHW AR PAPERS PVT LTD UNIT |. under Air Act 1981, [iis being authorised
for snid winkssiong, oy Per Hie standards, in ehvironment, by the Board as per enclosed conditions
Plvis comsent is valid f th period From 0) 82000 14 1 B el |

1 luspite ol the conditions wmd Provisiens mentioned in this consent order UP Pollution Cantrg] Boand
reselves s right msd [Purwirs 1o recongiderfamend any or sll conditions under seclion 21 (6) af the
Adr (Previntion and Canrol of Pollution) Act, 1981 & amended

Fliis consent is being issucil with the Permission afmpulmuu!hnrjr}- 1

. Iy

= iy 1 0
= |8
Lhahan L e

For and on behalf of LLP. Pollution Con fral Board

CEun
-4

Enchised @ As above
{eamilition of consent):

Ly fuws Regiomal Ol Tcer, 11" Pollution Control Board, Mumﬁuﬂgﬂml
Mishi oLl g 1

Chauhan= e -ne
CEn

-3
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LLP. Pollution Contral Board

Dated : 30¢12/2019
CONDITIONS OF CONSENT

I'his consent 15 valid only lor the approved production capacity of Kraft Paper-100 MTD using
Waste Paper as main raw material,

Phis zonsent is valid anly for products and quantity mentioned above. Industry shall abtain prios
approval biclore making sy modification in prodct’ precess Mfuel? plant machinery failing which

vonsen| would be deemed voud.
e maxisnum mmte of conssion ol Mue gas should not be more than the emission norms for the

sl ks,

. Air Pollution Source Detail

S5.Nu Air Pulution | Type of Fuel | Siack Mo, Parameters Height |
Source | S J_ =
1 Common Particulate | |
| Captive Matier .
Power Plani
for Bath Units | | I
(Shiee | |
Bhageshwari |
Faper | J
| Furnace unit} | L - | g

|
Flec conissions Ty varions sticks iito the eivervimnent should be as per the norms of the Board .

Lmission Quality Details Detail — _

L | Stack No [ Parameter || Standard
e industey should be spenied in such a manner thai it does not adversely alfect the envieonment
ard the solid waste genermied such as ash ete is disposed in eco friendly manner
Moy sovree o eriEsen ol tha i et ue ihe A COnsen! !l..'-l:l‘-lilg J.IJJ|]||L':HIIL'IFI will sl b
preninitied by the Board
The industry should cisure the operation of the air pollution contral system (APCS) in such g
vnenmer it the air Soissiiin confirms witl the spandards prescribed under the E.P Act |O8E a5
imended.
Fhe industry shall submil Environmental Statement in prescribed format as per rule no. |4 as per Ep

Kules 19846 .

Ihe indwsitry shall abide by orders / directions issued by Hon'ble Supreme court Hon ble High
Liourl, Hua"ble Natienal Lircen tribunal, Central Pollution Control Board and [P Pollutien Contrel
B for protection and safc guard of environment from time to birme

Pshustey shill subwet isihly monitoring repurts of all stacks and ambient arr quality from a
cerlified approved laborory under E P At 1986

Ihe industry shall comply with various provisions of Air (Prevention and Contral of Pollutionj Ace
1981 as amended. Watcr (Prevention and Control of Pollution} Act 1974 as amended and all ofher
applicable mles notified under E.P. Act 1986

U industry will ensure the continwous and uninterrupled data supply from the OCEEMS to the
CPCR il SPCR

e wanat shall sebmin andited balance sheet far the current vear and the details of fiees deposited
tharing kest three years within a month failing which consent would be deemed void,

Fhe use of Pet coke and Fumace oil s a fusl in the factory is restricted in compliance of the Hon' bl
Supreme cour order




e Tndustry will use mmimum 20% Bie Briquetie as fuel in the Botler depending upon 115
ivititabiliy

4 e imdosiry shall obtain prier consents in the eveat of any addition of new emission generiticn
cources such as- Boiler! Fumacel Heaters! D.G. Sets or alteration of existing emission sources in
Aecnedance wilh section- 21/22 of air Act 1981 (as amended respectively).

6 Minimum 33% of the land on which industry is established will be covered and properly maintained
by the plantation of tall irees of suitable species as per the guidelines set up by the Board vida its
3ifice Order ro H-16405/220/2018/02 dr. |6/02/2018. The copy of this guideline is available at
LR Bt /fwwow. uppeh. com pdfiGreen-Belt-Guidle_[160218.pdf .

(7 Irclosure urder is issued By CPCE or UPPCE against the unit, then CTO ssued earlier will remain
aspended soring the closire period and after ensuring the compliance and after revocanion of
losure order, the CTO will nuiematically be efféctive with addifional cenditions mentioved bn
eloksmre revesalicn erler

15.  |sdustey <hall abide by the directions given by Hon'ble Court, Central Pullution Conrrol Board and
LIPPCE for protection and sale guard of envirenment from timé to time .

Speeilic Conditions;

| Tl ity should be uperited in such a manner that it does not adversely affect the environmein
annd dhe suld waste genaraled siich as ash ete. be disposed in eco friendly manner

2 Any souice of gmsssion oller than that mentioned in the Air consent secking applicution will not
b prarmitted by the Boond

T The indusiey should ersere e operation of the Air Pollution Control System {APCE) i such o
sriiver thid the oif eniission confirns with the standards prescribed under the EP Act 1986
annded.

4. he industry shall submit Fnvironmental Statement in presceibed format in Form ¥ of nile-14 of
P Rules FYEG

5. The dying, bleaching s deinking process are not allowed in the production process of the unit.
Ul ikl will skl use ugro based rw materials in the production process

f.This consent is vabid only [or products and quantity mentioned above. Industry shall obtain pricr
appeoval belore making any modification in product/process /Teel / plant machinery failing which
comsenl would be deesed void.

7. Inclustry shill install ¢ 1°MS on stack as per the direction of CPCB.

§. Tl il estry =hall abide by orders / dirgctions issued by Hon'ble Supreme Courl Hon''ble High
Comiert, Do ble Matsongd Gneen Tribunal, Centril Pollutsn Control Board and UL Pollution Control
[aesardd Tor prrotectiom mivl dale gurd of environimsent from time 1o fime

0. Ul inlustry shall subanil quarterly monitonng reports of all stecks onsd smbient air quality from o
certificd Fapproved lnboentory under E.P Act 1984 ’

T Tee bdustey shall eoisply with vanoss provisions of Air (Prevention and Control of Pollution)
At 1981 s pmended, Waler { Frevention and Control of Pallution) Act 1974 as amended and all
ather applicahle mles ol ander ECP. Act 19846 and the various orders issued by the MOEF&CC,
CCE e SO Tt Lo fime .

D0 The v of Pet coke anid Fumnace 0if 85 & fuel in the factory is restricted in complinnee of the

o ble Supreme eourl veder 11 further dirgction:

I Uit st ensure seeict time bound compliance of suggestion ! recommendation of "Charter for
Water Reeyeling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB

L300 Ehe CPCE or UPPCT ssues the Closure order against the industry this consent order stands
aulomatically suspended for thut period.

1. The wiit shall subimi ihe saodied balance sheer for the current year

15 I he dnddustry will nse minimum 20% Bio Briguette as fusl in the Boiler depending upon s

avini lability .

Hs, The midestey shall ghian prier consents in the eventof any addition of new emission generation
wirees such as- Boiler! Foumoce! Heaters! DG, Sets or alieration of existing emission sources in
sccordance with secteon- 21722 of air Act 1981 (a3 amended respectively).

7. Miniml._lm 33% of e L an which indusiry i5 established will be covered by the plantation of
il trees of suitable specics as per the guidelines set up by the Board vide its Office Order
52200 B2 i F'UZ2018. The copy of this guideline is available at URL

It appeh,comlMGreen-Belt-Guidle 1602 1 §.pdf,

lssimcal with thwe permission of cimmpetent anthority |
- Nishi ""'"f':'""

P -
Chasdiar i1 vs: s



UTTAR PRADESH POLLUTION C
TC-12V, Vibhuti Khand, Gomiti
Phone:0522-2720828,2 720631 Fax:0522-2720764 Emall:

ANNENUR E-3a:

info@uppch.com Website: Wy uppeh.com

Kl No: I3145.!'UI'P{_'.'Bﬂ'-'luznfﬁrh!ngar[lﬂ‘PCBR-D}.-‘HWMMUHFFARNAG.-&R"IHEI

To

/s SHREE BHAGESHWAR| PAPERS PVT LTD UNIT 1
dJth K Stone , Bhopa Road, Muzaffamagar MUZAFFAR NAGAR. 251001
Tehsil :MuozaffarNagar

District :MUZAFFARNAGAR

St ;- Authorisation issued under the
Trushoundary Movement) Rules, 201

Lid t‘"—' —

f

ONTROL boswp——
Nagar, Lucknow-226010

Dated :19/09/2022

Mumber of authorization and date of 1ssue 18245 and 19/09:3022
Reference of application (No., and date) 12597365 and 26082022

Mr DIVESH BANSAL

of M/s SHREE BHAGESHW
hereby pranted an authorization based on the enclosed
collection, utilization, storage and disposal or any other use
both on the premises situated at 9th Km Stene | Bhopa Road,

signed

Details of Authorisation

ARIPAPERS PVT LTD UNIT | 15
Inspection report for generation,

of hazardous or ather wastes or
Muzaffarnagar .

provisions of Hazardous and Other Wastes { Management and

l Category of Hazardous

Waste as per the Schedules
LIL and 111 of these rules

Authorised mode of disposal
or recyeling or utilization ar
Co-processing, ete,

CATEGORY 5:1 AS PER
SCHEDULE 1 (Used Or Spent
3l

THROUGH TSDF

Qllnnlity{tunmmmm}

(150 MTAANNUM

CATEGORY 33,1 AS PER
SCHEDULE I (Empity
Bamels/Containers Liners
Contaminzted With Hazardous

{ Chemicals "Wastes)

THROUGH TSDF

DEF MT/Annum

CATEGORY 33,2 AS PER
SCHEDULE ] (Contaminated

| Cotlon Rags Or Other Cleaning
[ Materials)

THROUGH TSDF

010 MT/ANMUM

The authorization shall be valid for a period of 13/09/2027 from the date of issue of this

The authorization is subject to the tollowing general and

any comditions that nee

The authonised person shall com

| 956, and the rules made

| specific conditions
10 be imposed over and above general

General Conditions of Authorization -

conditions, if any)

1<F %

letier

(please specify

ply with the provisions of the Environment {Protection Act,
there under .

The authortsation or i3 renewil sha

: . Il Be produced for mspection at the requisst of an office
autherised by the State Pollution Boary] .

RAKFEH KUMAR TYAGI Iricd '



1. The person authorized shall not rent, lend, sell, transfer or otherwise transpert ihe hazardays
and other wastes except what is permitted through this suthonzation | o ’

| Any unauthorized .cha.nge in personmel, equipment o working conditions as mentioned i
application by the person authorized shall constitute a breach of his authorisation ed in the

5 The persen authorsed shall implement Emergency Response Procedure {ERP) for which this
authorisation is being granted considering all site spcc?ﬁ: possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also camy out mock drill in this regard at
repular interval of time .

6 The person authonised shall comply with the provisions outlined in the Central Pollution
Control Board guidelmes on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty

7. ltis the duty of the authorized person to take prior permission of the State Pollation Comrol
Board to cloze down the facility .

B. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

) The record of consumption and fate of the imported hazardous and other wastes shall be
maintiined .

[t The hazardous and other waste which gets generated dunng recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

I The importer or exporter shall bear the costof bnport or exportand sbgatin ol Gammees 1
amy

An application for the remewal of an authorization shall be made a5 laid down under these
Fules .

13, Any other conditions for compliance as per the Guidelines 1ssued by the Minisiry of
Environment, Forestand Chimate Changes or Central Follution Control Board from Lime 1o
time ,

14, Annual retumn shall be filed by June 30th for the period ensuring 3Est March of the yeur |
5. The Unit-will file the renewal application at least 2 months prios o the expiry of this Order.

it Specilic Conditions of Authorization

1~ The untt will submit the proof of depositing the requisile processing fees of application in a month
allerwise this authorization will stands automatically cancelled.

- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
siiitihle for handling, storage and transport and the packaging shall be easily visible and be able 1o

Ji-vund physical conditions and elinatic factors. All hazardous waste containees bags shull be
pronided with o general label as given in Form 8. The storage arca should be at an 1selated spot in
tie prremises and must be fenced, covered and duly marked.

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which suthorization has been requested.

i Comprehensive safety meagures must be followed in handling of wastes and the stafl must be
properly trained.

3- 1115 browght o vour notice that as per the order dated 14.11.2003 passed by the Hon'ole Suprame
Conrtin WP, (¢} 657 of 1995, no industry covered under Hazardous Waste {(Management and

Dyt i Loy vl T i

RAKESH KUMAR TYAGH Tas

Gt 232104 10 1LJE 1T B0



Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. [t s
also provided in the same order that industries which are not complying with the conditions shall
nat be allowed to operate, Hence in case you fail to apply for authorisation before its expiry or fails
o comply with conditions of the earlier authorisation issued to you, closure arder shall be issued
seainst your industry without any further notice.

- The applicant must file returns on preseribed Form 4 along with & compliance report of this leter. -
i should also maintain records on Form-3 and present it to Board's inspecting officiuls,

-l case of occumrence of an accident, complete details on Form-11 must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken, i

A= 1115 also the mandatory duty of the oceupier of industry as well as operator of s facility to develop
suituble waste treatment and disposal facility and the design of the facility must be approved by the
[, Details along with the project report must be sent in this regard within fifteen days of veceipt
! il lener, otherwise the industry shall become member of a common TSDF and the indusiry

Hiill stant sending the Hazardous waste already stored along with the Hazardous waste penered st
present at this TSDF. The proof of valid membership of TSDF along with proof of disposal of
hazardous waste to TSDF shall be sent to ULP. Pollution Control Board within three months.

- e authonised person shall not receive, collect, or store any hazardous waste from any
unauthorised occupier or penerator of hazardous wastes. In case any hazardous wastes is sold Lo any
lher reprocessing unil it must be ensured that such unit is fully complying with envirenmental
Poganements wnd has o valid authorisation of the Board,

i i case any hazardous wastes shall be disposed ol on land, in any drisn or stream. All
(llipes of hazardous chemicals, used containers of hazardous chemicals such as Nanunuble,
voliosive, explosive and wsic nature must be safely collected and stored. Non-compatible wastes
sl be suitably and safely handled.

| 1- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
ecewery! rense system must be seat within two menths,

| 2- 11 is within the powers and funchons of the U.P. Pollution Control Board to suspend ! cancel
autlrizanon issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and
I ranshoundary Movement) Rules, 2016,

| 3= The atored waste shall not be 1aken out of the storage area except with the written permission of
(e State Pollution Control Board in this regard.

14- You are directed to display online data outside the main factory gate with regards to quantty ani
ratire of hazardous chermeals being handled in the plant including waste water and war smussions
! splid hazardous waste generated within the factory premises: Nacessary compliance shuuld be
<cut within fifteen days of receipt of this letter,

| 3- 1 15 the mandatory dury of the authonsed person 10 comply wath the guideline for transportation
ol hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management
il Transhoundary Movement) Rules, 2016. Guidelines in this regard have been 1ssued b:.: Cenlra

Gegptall { pgrad by N g HELETS

RAKESH K1 [MaR TYEGAL



B

Pollution Control Board from time 1o time.

|65 You are directed to provide the complete details regarding the quantity of hazardous waste =
qored m the factory premises within a month:

'~ You are directed to provide all hazardous waste generated in the factory 1o any TSDF operating

111 the state for the treatment and disposal and send the compliance report 1o the UP. Pollution irel
Centrol Board at the earliest.

#- Stetus report of hazardous waste stored in premises available storage capacity and future action
phun for permanent safe disposal of hazardous waste shall be submitted within one month.

| % Ciround water monitoting repert of premises shall be submitted within one month.

). Industey will follow the varous provisions of the Hazardous and Other Wasies (Manageimanl ;'
il Transboundary Movement) Rules, 2016

4 |- The authorised actual user of hazardeus and other wastes shall maintain records of hazardous

andl other wastes purchased in a passbook 1ssued by the State Pollution Conirol Baard along with
the suthorisation.

Ll st subimil waste generation and disposal balance for last 2 years along with copies of lop
[ wale convel mvomnnfest {foen | 0y withm 7 d[l-_',':-j. {ﬁr'i."oﬂ.IJJﬂg this cerlificate.

1
3

Uit must submit point wise complidnce report of CTO and point wise compliance of lust issued
1WA cortificate within 7 days of issuing this certificate,

{ Authorized Signatory |
HﬂﬂESH I{U MAR WAG:l gkl ty wgred by BEEESH KURAR TYAG

Dt P22 05 28 1£:36:15 a 0530

UTTAR PRADESH POLLUTION CONTROL BOARD

el To the Regianal Officer, U,P-Pollution Conlrol Board, MuzaHarNagar 1o Gnsure Lhe
campliance of the conditions imposed in the certificate. for information and necessary action
| RAKESH KUMAR TYAG] g e s sy

Dane i 2 DR g B e S DS T
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ANNEXURE-33
— —

10, Waste Description :

FORM 10 SN0,
[See rule 19 (1)] 0539
MANIFEST FOR HAZARDOUS AND OTHER WASTE
~ sapy'1 [White) To be forwarded by the Sender to the State Pollution Cnntrgl_Pu;
after signing all the SENECODletsc ) v aps PADERS PRIVATE LIMIEE
1. | Sender's name and mailing address V=N | aTH KM 5T m_-?w:f“:'l .
{including Phone No. and e-mail): ||.~ DB mUZAFFARNACAR-25I00] |L»
|_2. | Sender's Authorisation No. . I o R
' 3. | Manifest Document No., - c {}Q;Eg ﬁﬁ?ﬁ%?;{_
4. | Transporter's name and address: o R T _
(including Phone No. and e-mail) | S w M . P
5. | Type of Vehicle : | (Truck/Tanker/Speclal-vehicle) =
6. | Transperter's Registration No. - s
7. | Vehicle Registration No. - HWfF-TFT=-TF Fo .
B. | Receiver's name and mailing address | WUS SHEETALA WASTE MANAGEMENT PROJECT
| (including Phone No. and e-mail): | D26, UPSIDC Industrial Area, Tehsil- Sikandrabad,
ites, | District Bulandshahr, Uttar Pradesh - 203206
N . A Mob. 9643764441, Email - swmpdshestalawaste co
9. | Receiver's Authorsation No. . ELANE 11443 UPPCBBulandshahariUPPCEROVHWM

BULAND SHAHARIZ020 Dated $2/01:2021-Valld up to 6-1-2426

1 e, gl Slidge 32,

11 Total Quantity : B £ * or MT IM |
' | No. of Containers ...'ff.!%ii.'.'.'::'fﬂuf
12 Physical Form - (Sola/Sdpi8alid/Siudgel il Tamy/SiumyfLiguid!

In case of leakageispilage, uee washing o

13| Special handling instructions and additional, 5 & point of leakage io prevent it All malen:

information shouid be peopery packed in spllage prool
N 1 containers. Do not threw any matetial from vehicle
|_ 14, Sender's Certificate | hereby declare that the contents of

.

the consignment are fully and |

accuralely described above by

ED proper shipping name and are

categorised, packed, marked. and

labelled, and are in all respects in

| proper conditions for transport by
.Ut S ENaToy road according to applicables naticnal
e government regulations.

Name and stamp: Signature: Month Day  Year

SHEEE BHACESHW SR PAFERS PAMNVATES

| g ]
1

=

Al L

-

Month Da Year
O FOB K022

16, Receiver's certification for receipt of hazardous and other waste

' [ Nameand stamp: Signature: Monh Day Year
Works & Regd. Office 0131-2468389, 2468350 E shppirmzniigmat

J)

Sth Km Stone, Bhopa Road, - 2468291 o
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SHREE

GSTIN: 03a88cEd) TE

E’\PERS PRIVATE LIMITED —— |@”g|| [@;@" @

A

Ta,

Date: - 18-09-2022
The Reglanal Officer

U.P Pallution Contral Board

Muzaffarnagar 251001

Dear Sir
With above mention reference to the inspection of Joint Committaz, regarding the
matter of O.A. No 277/2022 Liyakat Ali & others, NGT, in our Prem:ses at 5" K.M

Bhopa Road, Muzaffarmagar, it is most respectfully submitted as under-

f. Disposal of Fly Ash-

Wi would like to inform you that entire fly ash generated in our plant from ESP is
being uplifted by M/s GMR Contractors, Village Nagla Bujurg, Muzaffarnagar,
copy of agreement and copy of invaice of last six manth are enclosed as per
reference. (Ann-1) Ash uplifted by GMR Contraclors is dumped as land filling at
Village Nagla Bujurg, khasra no 187,228,354 which is well bounded by walls and
has the proper system of water sprinkling over ash.

All the material is lifting in closed vehicles from cur premises (Photograph of
closed vehicles are enclosed herewith) (Ann-2)

Mill has a strong Sprinkling system all over the plant

2, Disposal of hazardous Waste-

In this reference, we would like to inform you that the company is disposing of the
hazardous waste material as per TSDF site though Sheetala Waste Management

Froject Bulandshahr,U.P. (Approved by UPPCB} copy of agreement and Form
10 is enclosed herewith (Ann-3)

THE PAPER PEOPLE

LSTanE Hogd Gt O131-2468380, 2468390 bpplmzn@grmail oo
th Km Stone, Bhopa Road, ppeiime <] skpplmznig
zaffarnagar - 231001 LLP. {INDiA) o3




™ CSTIN ﬂﬂﬁMEEEi?f_‘-ﬁ'
SHREE CIN- U 7
Elﬂliuﬁﬂﬂ EPTIZUID-SF
BHAGESHWARI ;

PAPERS PRIVATE LIMITED Cama l@“ @“

3. Dizposal of Plastic Waste-

All Plastic Waste Generated is send to Aditya Cement Warks Chiftaurgarh (RJ),
Copy of certificate issued by Aditya Cement Works last six manth (Ann-4)
4. Mill is Complying with all the Conditions of Both Consents (Water and Air) and
Detail are Given to Regional Officer, UPPCE, Muzaffarnagar Vide Letter (Ann-5)
5. Further, we jointly with other Paper Mills Situated in the Vicinity have identified
some locations where fly ash was dumped for land filling. All these locations

were cleaned and land fill by soil was done Photographs enclosed herewith
{Ann-g)

We further assure you that we are committed to keep not only our premises near

& clean but also ensure that surrounding is also not polluted because of any of
our activity.

Thanking You
For Shree Bhageshwari Papers Pyt. Ltd. {Unit-1)

{Divesh Bansal)

Diractor
THE PAPER PEOPLE
.E‘}'-. Works & Regd. Office . 0131-2468389 2468390 E sbpplmzn@grmail co
v Oth Km Stone, Bhopa Road, 2 45R15]

N Muzaffarnagar - 251001 LR (INDIA)



e CETIN: 09AAACED 7TRm 78
- SHREE H CIN: UZI012UP1996PTCO2038:
wBHAGESHWAR] W = -
; PAPERS PRIVATE LIMITED — 1 . |I_-EJ| @!{.1,-_ ey
1 DT.01.052021
i WORK ORDER

A Cantract was made on D1-08.-2021 Betwiden Shree Bhageshwari Papers Pt Ltd, 3% Bhapa keas
Musafar N:!E,Br and .M H. C‘:-n[ral:l:r.'lr*s, lﬂl T Naﬂglﬂ BI]T'J'E..- rl.'-l..'!-’l-”:rl'laﬂﬂ'.' rnr Dispns 3l at Wage
fizieral ke Ash. Buillding Waste Material ege

lie Agreement was made an the basis of PaYMEnt of Rs. 2,00000 /-|Rs. Two Lakh enlylper menth

TERMS & CONDITION

1

ahree Bhageshurar| Fapers Private Ltd, o make payment on receipt of il from My/'s
G.NLR, Contractors after 21 F3Y5 Apnrow

Ah B Waste Mater|al lifting through Tipper|10 WHEELER Dumper).G.M.R.Contractars
will &g

TANEE 1o Dump the materlal at the site map provided by them or arrange to send
the material to Ceme nk Plang,

the agreement Is valid for Two Years |e from 01-05-2021 to 30-04-2023.

Subject to renewal on agreement from, both parties

For Shree Bhageshwari Papers Private Ltd,  For G.M.R. Contractars

L2
OR| ParTNER) 52 U7

THE PAPER PEOPLE

d. Off 01312465389, 2668380 (5] sbppimzn@gmallce

Works & Regd, Office @ ey
g:h Krm Stone. Bhopa Road _— 14

\ Muzaffarnagar - 251001 UR. Il

———
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Yihise dor Reopen |
" TAXINVOICE e o e
e smhﬁﬂﬁgfénﬁﬂa psoba I
S B AQFGE-?-EU !
) GMR CONTRACTORS, .
_ tract Sarvice.
i Saryice Avalable _Manﬁﬁﬁrﬁgfﬂ‘f Rmd:'E-de mmmﬁw;gm;:g;:;'; i
O 5, pply, E2rh HWIQMETSUE ? ,E' ﬁ'-f*?
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i-_':'.alq- Jiar pFradesh ( Sale Coge 05 G.;“'U Ciaku R |
| Vehiciie Dorais of Consignee - (Snipped 1) i
| Diatanls af HEFE'F"E“ s ;gr;r Wﬁi“'rlm Mame : e ) P |
| 1agme o h"l'f Address srictrgh i o |
| Aderess fi'Jl foad . 1. ﬁgﬁi&a e 9 Sils i / e
) 1ate oty P i
A . L = L
R VL T LI T S R : N |
.___,__:_ HEN Code | o jOM Rae ANOLF |
| BESCRIPTION OF GOODS (55T g g7 =
‘i:' &l "".. & el o !
N T T Ia aa #5fq| |
| 3 Lafban gy of ofid wg?-%fqz:f*‘? M onith |
| meteniad cluntngy chaltgel
| | f [ #¥ ) o b I':I',ﬂ:‘r"}ﬂlt1

aladl2a Fe 11)08/% ¢

T
]
Total Taxabie Amount R -
| COST@ .ol SEdoe
g al Tas SwubEs 1k | = - . . ;
| St 4 bl 10 Revarse Changs S 7 - I ; i_
LT i |
e R SGET Hs 35T As T =
| o - S —— - S
| GSTCESS @ PMT =
_ TcE @
| Tekal Value in Homs i s ey b P il :
Grand 20 O | ¥
| - i —— w '-J :l
| Ruewarig Charge .
for GMR Contmacios
ot responsdie aer guods basking B
| [ R - Lres o j_'{_‘h‘-’r
Goods arce =k W Al mt D LEKR 1
I 1 A dEreies sl o huzalamagir Jurisdichon any

[ EsDE




/

7 i

o
Ao RETIR - pSAAGFG5IS0DVIB

.l.

“ Lvige Tax Mo, AAQFGEIS00SDO0T

AN - RAOFGSIS00

TAX INVDICE

Pk dor Traoaporte Suppier |

GMR CoONTRACTORS

While b Rscp 1;\-_0-\.;-‘\-

el For Sooplies |

Serice Avaiatie | Agancy Service, Business Audliary Service. All type of Coal Supply, Dhan Bhussi Chilka Supply

Aaneden Chios Supohy, Earth Werk, Transport of Goods by RoadiGoods Transport Agency Seevice and Work Contract Servce.
4 ﬁh Nagla Buzurg, P.5. Bhopa, Distt. Muzaffamagar-251308, Mob.: 735139802
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SHEETALA WASTE MANAGEMENT PROJECT

(SWMP)
An SO 9001:2015 & 14001:2015 Certified L‘umpany
www.sheetaiawaste.cum

MEMBERSHTIP CERTIFICATE

This is 1o certify that
HWARI PAPERs PVIT. LTD,
9.0 kM, Bhopa Road,

SHREE BHAGES

Muzaffa:ﬂagar, Uv.p,

=~ 231001

I5 & rogistered member of our CHW-TSnF af
D-26, UPSIDC Indusirial Area Sikan

: drabad, Bulan

Membership Ng - SWMP/SKD/01 70/22
I. Validity: 29 June, 2022 To 28 June, 2027

To verify valigily of membership, cal
| Sheetala Wasle Managemant Project at
Phane; ﬂ!EEhEEEiTﬂIJﬂ-:]DE. +91-EE43?E44-11

Email - Salas@shaelalawas:&.mm
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For Sheetalg Waste Management Project
Managing Director
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FORM 10
[See rule 19 (1))

5 Mo,

0539

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Copy 1 (White}

To be forwarded by the Sender to the State Pollutie
Can
aftar slgning all the SENEE.CORlN <. a0 PAREAS :ll:lr-."lTE L.;‘!F.J Poar

1. | Sender's name and mailing address
[Encluding Phone Mo and a-mail} -

b ] :
| 2. | Sender's Authorisation No.

| o AT KM 5T HHE, BHOE R,
CED | LuzacrRNAGARTIOOT 2
e — . .\'5-'\.- - - -

[ | = . { --:.h|-'. L ,.Jr._ql._l. g Laae La TR

. 3. | Manifest Document No. .

Gl ORBEFAT

4. | Transporter's name and address:

S \at M. P

i (including Phone Mo, and e-mail)
| Type of Vehicle

(Truck/Tanker/Speclal-vehicle]

| Transporter's Registration No.

. | Vehicle Registration No.

V=14 [ =l 79

F_taneivjar's name and maillng address
(including  Phone No. and e-mall) :

9, | Receiver's Authonsation Mo,

MiS SHEETALA WASTE MANAGEMENT PROJECT
. 26, UPSIDC Industrial Area, Tohs. Sikendrahag,

District Butandshahr, Uttar Pradesh - 203208

foa | Mob.: J43764441, Emall : swmp@shootalawasts.cor
£ 1 344UPPCRBulandshaha (UPPCER D)HWAY

v o B4

_.“WEIEIE Description
11.) Total Quantity
Ma, of Containers :
|
12 Phyglcal Form: (5ol Sei-STid/Sludga/Oify TamylSturrylLiguid)
13| Special handiing instructions and additional ';l' ,ﬁsguﬁm ﬁﬁfﬁﬁiﬁ;hmt ?Tmﬁnhhrﬁaﬁﬁ
information  : | should be propery packed in spifage proal
[ ) containers.0o not throw any malarial from vehiclo
14.| Sender's Certificate | hereby deciare that the conlenls o

arg  fully and

the consignment
above by

accurately described

SI1ZEE CHAGESHWART PAPERS PAIVATE LW TED proper shipping name and are
e | categorised, packed, marked, and
[ V:} labelied, and ar2 in all respects in
' \f: proper conditions for transport by
Rt ruaic AUTH SESATORY road according to ﬂ’mlicahia national
govemment regulaticns,
Name and stamp: Signature: Month Day  Year
| CFOEROR
|
( Monh Day  Vear
| 16, Receiver's certification for receipt of hazardous and other waste -
Name and stamp: Signature: Wonth Day _Year
R FEENENEN
Works & Regd. Office - 0131- 2468389, 2468390 | soppl mailcom
5th Km Stone, Bhopa Road. 24503 E PRI

Muzaffarnagar - 251001 UP, (INDIA)
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LU Dot Gl S sris

s bried Bulendlspaf 1y _ 20326¢

..-I%a.ﬂ S,

T B omie pamms condie  off
Gresse  frocess AMGE |, Plasste  texspe
Mot oo Stle | Mo temmerctit adiy
':"'“E;Y At ot fepls r /ME,.ETAJ-._. 5‘5‘..5'?
AdaHedal  coname
ssehiele  peo > VPl F 7= 277

r'l
Redly L Paniteh-
Tl ks r?:;iu:{a.. ﬁf&? AG"H

THE PAPER PEOPRLE

r@ 3th Km Stone, Bhopa Road, @ - %gm 9389, 2468300 sbpplman@gmail cor
Lok
Muzaffarnagar - 251007 VR (INDja)



/

- FORM 10 5. No.
ﬁ [ [See rule 19 (1)] 0678
e s MANIFEST FOR HAZARDOUS AND OTHER WASTE
! B TG To be forwarded by thiEEECES ENE G RO Gontiot Board
afrer signing all the :ws a1 % STONE. BHOPA RCAL,
L < T I RO LR e
TR MLIZAF FARRACAL- S
1. | Sender's name and mailing address \ e
(including Phone MNo. and e-mail) ! 1.Iﬁl_' ""_i:l._ E-MAIL ;& ua;lfni*-s;I!~‘-‘¢-"~J
2. | Sender's Authorisation No.
3. | Manifest Dncumant t Mo, - D4 A5 = e Sl
| 4. | Transporter's name and address:
E fincluding Phone No. and e-mail ) S . w : M (.'D . .
| 5. | Type of Vehicle : _{Tmch"l’ankerfﬂpréga“ﬂ‘ﬂhlﬂiﬁ,\__ _|
|_B. | Transporter's Registration No. :
| 7. | Vehicle Registration No. : -2 T—52=5
8. | Receiver's name and mailing address MIS SHEETALA WASTE MANAGEMENT PROJECT
|::|n|:,;u|;|'||-|g F"hun& NU. and E.ma]l : 0- Eﬁ} UFE-IDE IndUIIrlall’l.l'Eﬂ Tﬂ'nill Eﬁ.ﬂnmﬂhal

Disirict Bulandshahr, Uttar Pradesh - 203206

Mob, : 9643764441, Email : swmpisheetalawaste com
“ | 8 | Receiver's Authorisation No.: 3e43UPPCRIBandshahar| JPPCEROVHINY

o | Recevers Authorisation N ;.ummsummm;nmmummmmpmq-mu!

10.| Waste Description : Fa -
11 Total Quanlity : Ago ke omior M T
Mo. of Containers : v NOS.
I
[ 12 F"i'n,'si-:a? Form : -:Eulu:ll‘SimFSﬁld.'Sluﬂge.'D|I-,uTarr}u“Slurmh:auu]
1 In case of leakagesp e/spillage, use -.u:-hu S
13| Special handling instructions and additional) 5 s noint of lea Il?pra vant iL Al materiz
information : should be properly packed in gpillage proof |
condainers.Do not throw any material from venicis, |
14| Sender's Cerlificate | hereby declare that the contents of

the consignment are fully and
accurately described above by
proper shipping name and are
rised, packed, marked, and
label and are in all respects in
proper conditions far ransport by
road according 1o applicable national
|_government requlations.

Month Da Year ' a

Name and stamp:

2 o
1S Tk mﬂ%ﬂ%ﬁmﬂ“wml :
. , i &
TR AT L i ). G y Month Da Year '
wmm 3&¢L1EE Al -
16. Receiver's certification for r-a-umpt of hazardous and other waste _
| Mame and stamp: Signature: . Month Day Vear
b 1 i () )
@ Elth h:rn Stn;; Eh::n-pa Road, L&-‘I E-I;EE!EH r=
£ Muzaffarnagar - 251001 UP (INDIA)




EE" GSTIN: 09AAACBSITER
sHR g CIN: UZ1012UP1996PTCO20:
AGESHWARI

Eﬂul;IEHS PRIVATE LIMITED T |@'fl -@-..? @

To

[ated 2¥-08-3023
tifs Sheetala Waste Management

Proect D-26, USIDC Industriz] Area

Digtrict Bulandshatar LR, 203208
Suniect: - WOT FOR SALE DMLY DNSFOSAL PLURPOSE

Cear Sl

Thisis waste Material Waste [Plastic Waste, Sludge, and Rubber] Grease

Mat for Sale and no corvmercial Value anly for disposal (welght -160 kgl

Viehicle Mo, UFLFT-B239

Thanking You

Far Shree Bhageshwar! Fapers Pyl Lid Unit 1

2 |
huth, Signatary :
b
I
|
|
¢
.1
THE PAPER PEOPLE
Works & Regd. Office 0131-246E3RT, 2468390 ol rnail
3t Km Stone. Bhopa Road, 4E83E SRpImER
Muzaffarnagar - 2510001 U P {INDIA)




il
i UTCL/AC/AFR/OC/SBPPLSER-22/01
®
Certificate of Material received for Co-p rocessing
This is to certify that we have recelved the Plastic waste materials set out helow, callegieg
from "SHREE BHAGESHWARI PAPERS PRIVATE LTD. “at our Aditya Cement Warks, Chittawgarh
f during the month Sep-22
ok Morith _-' Type of Waste Materia _______ __L'I.I_y_i'llf.-_'.le-d (1
Sep-22 Plastic Waste _,'_ R
g The vehicies wise receipt delalls are as belove:
i
St.No | Received Dae Challan N | Met Qey. (M7} | Vehitle hx
T | —
1 20.09-2022 10 | 24370 | RABGCI0E-
Tatal J 1310 |
Cnler
—
Autharized Signatory -
i . | T
4 | 1 ol u




¥
¥
]

bl

L T

Y A

4 i R

P

ml:L.mc,rAT-w oC/saPr L,I'll_l'l."l!'ﬂll,l'l]l

Eﬂr_ﬂ;ﬂ!:ﬂt#jf_'!"g’fjﬂ'qf_fr_c:ﬂ@ﬂ for g.r_-ti_rp_rﬂswj q

Trig is to cestify that We nave recelved the Plastic wosle materials set oul below, collectes
from “SHREE BHAGESHWARI PRFERS PRIVATE LUMAIVED “t ol Aditya Cement Works,

ittaurgerh durng rha month IULY-22

PR
T i aral_ . A 1
a1 ekl ann

clies wise receipt grialls are 33 below:

e weh
Ehl‘l‘lunm | E‘Iet-l:.'l.'l-g'-iw:l.T] _:':I'El.:l.'_lt'_l'-a
g T REGRWE
____-__._.—__u____ T
22810 ,
_I_I-- p— i — I--— - - e S—

. :E-J%; -
\-‘(_;gméﬁ:ed Signatury

L Tl
i . .|:J_‘-I



UTCLYAC/AFRSDC/SBEPL JIUN 2200

Certificate of Motérial received for Co-processing

This s Lo certify that we have received the Plastic waste materials st oyt belaw, vallogied
from "SHAEE BHAGESHWAR) FAF!ERE PRIVATE LIMITED “at cur Adityo Cement Works,
Chittaurgarh during the month JUN-12

R iy Tvpe of Waste Matenzl Qy. Recerved [MT)
BN LT e [ Pl:u:-l:l-: Waste o R TYE:
- — e & — —— —— -

The viehicles wise receipt details are as balaw:

[5e-Na|  Rocaived Dor Challan Mo | Netgiy, (mT] " Vehicls fi i
¥
1 OB-06-2022 3 T T .
: | zagE-2023 B rr i J T RAJGs s
Total = 44,470 | B

i 'FI,
% MIIM Signatory

TRATECH CEML=! cvitEn L (LT e Sl | A S P |



LSl e Py A

ey

UTEL/ACFarR/DC sERPL MAY-22/01

Certifigate of Materiol regsived for Co-processing

This 15 1o cersify that we have received (e Plashc waste miglerizlo

during the manth May-22

Manith

fromy "SHREE BHAGESHWART PAPERS PRIVATE LTD, "t our ASityd temcnr Wiorrhs, Chitluwrar

Type of Waste Material [ Gty Receed iIMT)
Pay-22 Plactlc Waste | 61990
THE gt wise coreipt d2E3a0 3 2 05 S0y
Sr.Ma | Recaived Dute Challan No Wet Cny. [MIT] Yihicke No,
T | oags20i 3 T 3EeW | RIDBGCIDY]
37 | 110502 4 23080 | RIIGATZo
Tatal 51890
|
I
AETECH ok Ty :
Ui Adipa O Vaniksd AL 1 j
it L frgatltg, ks ' I* mwa ML T
i :"."l ‘ﬂﬂﬂ'.!fl 1% "|"'-J"_":|..'|.'FL';_ l.!‘q.:'l | P L LI sl



/ Al e e Ty

e )
f 7 JTCL/ACAFR/DCSBRPLIART-2]OL

fertificate af Material received far ﬂggﬂ;ﬂﬂg

LRisve 1o ser iy that we have ropuied The Plzstic waste 1] :I""rll.l|‘i gat gl belo. cpflecies
s " SHAEE EHAGEEHWD.R'. PARERS PRIVATE (o et fblys Croi ot W '-h-' & | b
gt g the manth npR-22

= Munth R _T Twen{w:stﬂﬂmrlal A e K "'-"'-i “Raceived | (1),
YT

Plastic Waslu S _|_ﬂ fnEs il 'tIII-

T ohab 05 WSE rceipt Eeraiky il (e

— i meape
["gr.mo | ppcoved DAt | aet Oty (0ATH | wulifela e
it | i—" e pi— = L |_,-_,___,__I__ _——
P TS T 1 13 360 | Gt e
il L TRT il —g T T D T
—4—--"-_'—"—_4—-_,—h—'_- _.—-———-.I '—_,_-—'_.—.——-
| 04, 300
Total
._.—t——_,_:—'__,_.—l—'_._,_-—'——l e — - e e ——
7
od Signatery
-'ITE{:"'-,:“ - I:I. )
gl Al £ et Vsl [ 13 LA
! i"':‘!"’ Fho ae s rodath P R SR g R A T _-l,._ yurk
T I E i x < - f ! - | o TpryT T e byl g

=, ficie. Membarship is subj :
= ipis stbjected to the Terms &Ganditions of agreement and may be lein|
_ by SWHIP, upon non-payment of dues / senvice clal.



Iy

refoc mg

I Regional officer

Litar Pradesh Peddlugion Contral Doard,

ruraliarnapar-2 51001

s Point wise compliance to the Consent under Section 25/26 of The Water [Prevention and control of
Hollution] Act, 1974 [as amended) for discharge of effluent

Dzar Sar,

tindly refir to the abowe subject and our consent application no. 6162484 dated 30/12/2015 we wish to
subrmal Lhie poitl-wise comdioesoy of the corsent conditions as under -

1.

10,

11.

i

13,
14,
15

We understand that the consent Is granted for production capacity of 100 MT/day of kraft Paper

VSN wasle paper s raw material
W shall take privr appeoval belore making any madifications in produet, raw materials, fuels,

plvit machinery ear
Q. O maximun WisUirge shall remin less than 900 BLD for indusirial treated efffuent and less

than & ELD for damestic effluent treated throwgh septic tanks,

{a] Tha industrial & domestic cffluents are kept separately and met in the final discharge dradn after
troatment. We howa installed online flow meter for industrial effluent guantification at discharge
peent. There 5 an other kind of discharge being done throwgh any means from the industry,
Baviestic elfluent iy also kept separate Trom sleem wetes draing

{t) The mdustrial cllfeent i treated in full ledged ETP with tertiary treatment level snd conforming
thi dischiarnge starndards as per CPA rules 1986

wo have mada srrangemants in the mill in such & way that all kind of floor washing, eguipment
witshing, cooling tuwer bleed ete. Are eollected in common collection tank and treated further as
por seheme of treatment in ETP as per the norms prescribed In EPA 1986,

Phar analysis ef the wastowater samplos are followed as per IS standards of BIS.

W e oblained U ground water absiraclion permission from UPGWA, Lucknow, All Jis
oundtitions are being compdied as per varoos provisions of autharit|es,

W are regularfy sebmilling the Envirgnmenilal statement repart in Faem-V annually

W are complying varigus provisions of the £F Act, 1985 including their amendments time to lime,
& woll maintained green beft is svaifable in the premises as per the guidelinas,

OCLEME i3 inslafied ot final treated effluent discharge point since 2015 and Ies data is being
sransmilted re CPCE and UPPCH servers tegularly,

Ripital electromagnelic e meters are instadled an outer line of bore well, The datz is submitted
1o e Board and s calibration certificate alse submitted to the baard.

W shall comply the canditions so that the dosure directions will not be issued against the mill,

Wi shall abide by all 1he conditions given by respective courts, CPCE or SPCR,

W shall file the rencwal application at least 7 months before expiry of current consent arder,

Spedific Conditions -

L

Wi shall mainkain surict sugenasian on the luciuations in operating paramaters in ETF units,

——



L%

«

. W shall maintain the effiuent discharge standards as notified by CPCH and as notified under EPA
Act 1DHG

W shiadl pRsure cantinuous & unimterrepted transmission of OCEEMS dara rg CPCE & SPCE servers
Flowe micter is already instalbed and its data is being monitored regularly.

Qualificd staff is appeinted to run the ETP and maintaining the anline monitoring systenm.

Wi hawe obtadned the permession fram SGWA and infarmed the board about it

W understand and will comaly the fame.

W shall submit 1he Cnwvironmantal statement report 35 per provisions.

We have already implemented all the conditions of the "Charter for water recyeling & pollution
Prevention in Pulp & Paper Industries by CPCB. its campliange regort was also submitted to state &
Contral Board, resgoctivily.

10, W have Installed HI3 F1Z camera at suitable place and shared its user name & password with state

W B -d o W B e

bard [or online memLoning
11. W undorstand that the consent is for Kraft papr production @ 100 TPD using 30 TPD agro puig &

70 TPL waste paper pulp. Ady changes in abave shail be dane only after taking prior permission
from the stave baard,

12, we shall abide by all il conditions given by rospective courts, CPCB or S3PCB,

13. W shalf submit the quarterly reporls of treated effiuent from NABL approvd labaratory.

14. We shall comply all the conditions of the Air (Preventlon & Control of Pollution] Act, 1974 and all

obhwer applicable redes under EPA, 19236
15 W shall submit tho audited balance sheet to the board.
16 Awill malntainid grovn belt is svallable In ihe premises a5 per the guidslings.

ser, wir harper that the abewe complionee conditions arg sufificient for the consent ordor, 'We assure you that
i future alsa, i there is any maee dicdctions ssued o industry, we shall abide by that also,

! hanking you with refards

i-or Shrl Bhageshwari Papers Put, Lod, Unit |

P

|Director]
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The Regional offecer

unar Pradesh Pollutign Contral Leard,

niralfasnajrar-251 001

Sub- Point-wise compliance ta the Consent undsr Saction 21/22 of The Air [Prevention and control of
poltien] Act, 1931 [as amended) for discharge of effluent

[3eqr Sir,

Kindly refie 1o the abave subject and our consent application no. 6162484 dated ElH

22018, we wish 1o

suberil U poinl-wise conipsance of the consent conditions as umder -

1

L[kl

11.
a8

11
Ih

15,

We undurstand that the eansent is granted for production capacity of 100 MT/day of kraft paper

LIS warsle papris riw maberial,
Wo shall take prior approval belore making any modificatlons in preduct, raw materials, fuels,

plank machimery e
[ab P boiler & lustalled at ils sister concern unil. The bailer is eguipped with an Efpcirg-atatic

Frecipiaae [E5F) e cuntral the emission paramelars.
|} The saurce of winission is boiler installed at s sister concern M Shri Bhageshwarl Papers Pyt

L. (Furnade Linil

(] Thetere i mer sE2Ck Ukl emanates the pollutants in adr in this unit,

W arp pgerating the industry in @ manner that nearby area do not get polluted by industry
aperations. The fly ash rom boiler in its sister cancern is also dispased off in eco-friendly manner,
W dia nat hase gy caner source of emission eacept those mentioned abowe,

Chir sisler concern is aperating the ballers with proper APCS [ESP). The emisslon standards are a5

pirr EP Act, 19E6.
W are regularly submitting the Environmental statement report in Form-V annwally

e shall abide by ol The orders given by Hon'ble Supreme Cowrt, Honte High Court, Hon'ble NGT
and Hon'ble State courts, CPOE or SPCA,
wir shall submit the manthly menitaring program of the stack & ambient air quality reports from

HABLL approved Libioralury.
W shall comply with various provisions af Air (PEC of Pallution) Act, 1981, Water (PEC of

Paollutian Act, 1574 and EP Act, 1986 24 amended from time to time.

wie shall ensure continugws & uninterrupted data supply to the CPCE & 5PCE.

W sl subimif 1w pudited batance sheel 14 the board,

Wi shall not use gt coke & furnace oil in compliance to directions given by Hor'ble Supreme
Lol

Wi agree Lo use 20% bio-briquettes as fuel il Lhe same is available bo industry,

We shall obtain prior permisséon from the beard for any addition of new emission generation
SULAnC:

A well malmiained rovn belt s avallable In the preméses as per the guidelines,



~ 17. We wndurstand (hal if closure order is ssued, this consent order will be suspended ol all the
conditions imposced by Hob'ble Cowrts, CPCE or SPCE will not be complied.

18. W shall abide by all ithe conditions given by respective courts, CPCB ar SPCE.
Wee shall file the renewal application atieast 2 months before expiry of current consent order.

bpecific Conditiens -

L W are operating thye industry In @ manner that nearby area do not get poliuted by industry
operations, The fly ash from bodler in its sister concern (s alse dspased off in eco-friendly manaer

& Wedonot have any other source of emission except those mentioned above,

i, Dur ssi0f CORCRTR i5 ﬂ-p::ratipg tha boilers with [ opar APCS [EEP[ The prmissiocn standards are as

pue EP Ak, 1986,

. W arc regularly submitting the Environmental statement repart in Form-V annuadly,

5. We undorstand thal the cangent s for Krafl papr protuction & 100 TPD using 30 TRD agre pulp &
70 TPD waste paper pulp. Any changes in above shall be done enly after taking prior permissian
from the $tate board.

6. DCERS is installed s per directions of the CPCE on the bailer stack

7 W shall submiy e oir gueality regart frar NABL appraved [ab within a manth

B, wo shall abide &y nll tho conditions given by respactive courts, CPCB or SPCE.

G W shall subimid U quarierly regosts al treited afflsent fram NABL EPIJ'TD'-";' Faboratary.

10. We shall comply with various provisions of Al (PRC of Pallution] Act, 1981, Water (P&C of
Pallution Act, 1974 nnd EP Act, 1986 a5 amoended from time ba time.

11. We shall nat wse pet coke & Furnace ail i complizace to directions given By Hon'Dle Supreme
Ly

12 W b already ingbernented all the coritions of the “Charter far water recyding & pollutian
Presventiod in Pulp & Paper Incustries by CICE. 104 sampliance report wad alio submitted to state &
Cuniral Boaed, respetively,

13, We understapd that il clesure ofder i issued, this conient oroer wall be swspended il ol Lhe
condilions impescd by Hob e Courts, CRCB o 5PCE will not be complied.

14 W shall submil the sudited balaace sheet to the biosrd.

15, W agree o wse A% big-briguettes as fued if the some is available to industry,

16, Wi shall abtam prior permission from the board for any additien of new emission generatian
sy,

17. A well maintained green belt is available in the premises as per the guidelines,

-

5ir, wie hope that the abov comgliance conditians sry sufficlent far the consent order, Wae assure you that
in futura also, if there s any mors dicections issued 1o Industry, we shall abide by that also.

Thankiny pau with refards

Ior Shei Bhagoshwari Papors Pyt. L. Uit |

\é flleD L a it
Dirgctor]
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Thi Regional officer

uetar Pradesh Fedlution Control Board,

susaffarmapar 241007

Sube Poinl wise compliance to the Authorization issued under the provisions of Hazardous & Other Wastes
(Management & Transboundary Movement) Rufos, 2016.

Lhzar Sir,

Kindly refur to the above subject and our autharization no. 346/C3/Haz-226 dated 06/10/2017, we wish to
submit i poent-wise complinnee of the consent conditions as under -

1

11.

1!

13,

14

Wi shall corply with (e provisions of the Envireament SPratection) Act, 1986 and the Aules,
mae Lixre under

W shall produce 11se records and autharization during inspection by an officer of the board.

W shall ned rent, lond, sell, trancher of atherwise transport hazardeus or other wastes permitted

in Thig authareation.
W ghall take price germission before maoking any changes n personnel, equipment or working

congditlons.
W shall implemeil the ERP lor the hagardous & other wastes as per the guidelines and submit a

capy ol the répard 1o the beard

The person aulhonised shadl comply with the prosisions outlingd in the Central Pollution Control
Brard guidefings on “implamenting Liabilities for Envirgnmental Damages due to Handing and
Dispeaal ol Hazardous Waste and Fu:null:'("

W shill taki the fogil polution contral board effice in confidence before closing dawn the facilley,
wie shall enswre the insurance during transit of harardous waste to recyding/ disposal facility,

The hasardous was i for which authorlzalied is token is domestic and not imparted,

W arg practicing e sorting of each bacerdous waste and colfect them at diffarent places for each
al Lhein

Wi are nel imgoeling esparting the hazardous waste, hence, it is not applicable te us.

W shall file the renewal opplication at least 2 months before expiry of current autharlzation,

W shall abide by any conditiansy order/ rules laid by Mo EF & CC and CPCB Infuture,

W shall submil thy reports s per spécified time period In autharizatan

spetific Conditians =

1

The wastes are cullecled in leak proel containers & Dags, marked duly on them and stared in zn
isrdated arga, covered & fenced,

W eisiste that ncarby water, air a& land do nat Bt contaminated with hazardous wastes,

Wi shadlt apply Tor Lhe aulherication well in advanes as per the ruling of Supreme Court,

Wi shadll Tl thee returns dn Form 4 and recards will be maintained in Form.3 as well.



T

Sir_we hope that the abewe

W shall record accidents in FormeH and will be Feported to SPCH, in case of any eventuality and
ke action as per FRP proceduep

1l I Luibasni R sliig fren Senopsfala Waste Managﬂmem Fr-:lj{'I:t of TSDE rﬂEIlltH to

el the b v wasti ag PET rerparement af the rules.

W shall not take ang kind of wastes from ungutharized parsons/ sgency in-pur designated area.
The hazardows waste we maintsin is transfersod bo suthorized person only,

compliance conditions are sufficient for the consent order. We asture you that

i Tuture alse, il Uhore is any mere diredtions issucd 149 industry, we shall abide by that also.

Thanking you with regards

For Shri Bhageshwarl Papers Pee Led. finicd

QJM"}’W C

| Direetor)
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ANNEXURE 3£
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L

HCE Applcaun Fomm.

jd, GROUND WATER DEPARTMENT

{Hamami Gange & Sural Water Sunply Department)
A F)  sdiistry of JalShakt
Govermment of Litar Pradesh

Farm 8 (E]
[Bee nules 15021

IRENEWAL OF AUTHORIZATION NO-DSJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL COMMERCIAL! INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

WALID UP TG :

Regletration Mo, 202107000241

Mg o thy Dwner DR SH BANIEL

Addrrin ol the Agalicant #hKm Bloes  Bropa Boas, | Applgalisn Peem Swrial Ho,  WEFNETIRHOIS
(THTTLTL AT AT

Brats o Balmiunian VoA Spatireen 5ipralue
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HOE fupawd By

T e e g
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NOG Apacaten Fem

GRO UND WATER DEPARTMENT

[lhmm dange & Mol Water Supply Uepartment)

 winskry of Jal Shati .
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IBHM#‘I ‘ﬁﬂﬂ oy
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ANNEXVRE -3
e
LLE. Pollution Control Board R
CONSENT ORDER
wurl M Disted @ 30012/200%
SRS PO N Dot Ve Nugaoef BT PCBROGC TOr
winke IUEAFN A RNAGA 2RI
Tis
Shei IHVESH BANSAL
Mfs 51HREE BHAGESHWARI PAPERS PVT LTD UNIT 2
Jih o Stone . Bhopa Rosd . Muzaffarnagar MUZAFFAR NAGAR. 251001
MULEAFFARMAGA
LT I i

Swnsent wmiler Section 2526 of 'The Waier {Prevention and control of Pollution) Act. (974
tas wmended) lor diseharee of efMuent 1o Vs, SHREE BHAGESHWARI PAPERS PVT
LT N 2

R lerewce Application Mo 6162720 Dhvted 301272019

Fur dispusil ol effluent o water body or drain or land under The Watar
Pollution) Ac1_ 1974 4w amended (here in after referred as

FAPERS VT LT UNIT 2 is hereby autharized by th
<lfluent generated through TP fos irrigation/river thro
thrueigh seplic tantsoak pit subject to general and gpeci
velience to their foresuid application .

Ihis ecasent is valid [or ihe period from 01AF1/2020 t 31122024 i

In spite of the conditions ind provisiens mentioned
reservies its right and powess (o reconsiderfsmend
Witler [ Previntion and Contror of Pollution) Act, |

{Prevention and control of
the act } M/s. SHREE BHAGESHWARI
e board for discharge of their industrial
u.FI: drain and disposal of demestic effsent
l conditions mentianed in the annexure 4in

i this consent order UP Pollution Contral Board
any or all conditions under section 2N of the
974 s amended . .

ITiis consent is being issucd will the permission el competent authority .
Mishi it
KipTiss e

et L LT

Chauban i snr
Vor and on behalf of U.P, Pollution Controel Beard

CLE
C-3.
Euchised 1 As above
(eipdlitisng ol eonsenl );

Copy bt Regional Officer, LLP. Poliutien Control Board, M izaffarnagar. HEM vy
Kuimar Do
Chavhan G535
CEC

-3



LIS POLLATTION CONTROT, BOARD, LUCKNOW

o ure Do wsend dssuaed de M.l {4 [ 1] PAGISTIW A BT |'A|'Eﬂ.5 [T LTI UNET 2 vidia

Comisent Uhvder Mo 6062720/ Water Duded : 30/12:2010

Agu)

AL}

{s,

CONDITIONS OF CONSENT

This consend i valid lor 1l approved production capacity of Writing and Printing Paper-1 04
MUYy wsing Wasle Paper as maim raw malerial,

s eonsenl is valid only lor products and quantity mentioned above, Industry shall obtain prios
wpprovil belore making any modification in produst! process ffuel/ plant machinery failing which
vonzenl would be deened void,

e quantity wl msaximun daily -.:I'riucu_l_r._iisuhurg,u should not be more than the following -

KMuent Discharge Details

bl T ' Kimd of EMelam Maximum daily Treatment facility and
3 discharge KL/day |  discharge point
o Domestic 1 8 KLD | Septic Tank |
| 2 Industrial | 1800 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
scparalely in closed waler supply system. The treated domestic industrial effluent if discharged
wnlside the premises, it meets at the end of final dischar point, arrangement should be made for
measwrenient of elluen) and For collecting its sample. Except the efffuent informed in the
upplication for consent i wther cffleent should enter in the said arrangements for collection of

clluent. 1 should alse be ensured that domestic effluent should not be discharged in storm water
rin '

The domestic ePfluent should be treated in erimeut-hiu.nt 50 that the should be in conformity with
e !‘?ﬂuwing_uu:m& ditled Ireated effluent

Domestic Effulant

=M . Farameter [ = Standard i
1 Quantity of Discharge 8 KLD

e industrial eMuent should be treated in treatment plant so that the treated effluent should be in
vk lformily wilh the |'u||-;+win_g noTms. .

Industrial Effulant _
5.Mo Parmeter | Standard |
1 __Tolal Suspended Solids | As par Board Morms |
2 BOD | AsperBoard Norms |
4 COD As per Board Norms
- s _ Dl & Greass As per Board Norms
5 __Quantity of Discharge 1800 KLD

I Muent generated in all the processes, bleed water, cooling effleent and the =ffluent generated from
winshing of fuer and eyuipmuns ete should be treated before its disposal with treated industrial
cilluent so thal it showbl be necording to the norms preseribed under The Environment (Protection)
At PDRG o alherwise enmlalory |

e imethod for collecting industrial and domestic effluent and its analysis should be as per legal
Piwlian staidards and its subscquent amendments/standards presceibed under The Environment
Lrotection) Act, 1986,

e indduistry willl have fo eosure compliance of the permission from the OG WA before ground water
endrivclion and it will b the respoasibilily of the industry to comply with the various conditions of
the permission lnken.

e industey shall submil Environmental Statement in prescribed farm V rule no.14 of E.B Rules
| YR,



e oiduistry shall conply with varivus provesions of Adr (Prevention and Cntral of 1

5 ollutian) Al
e s wended, Water (Prevention and Conteol of Pollution) Act 1974 as amended and |t||I é:h:r
applicable vles notilied under P Act 1986

Bbinmmanme 335 ol e Ll o slvich sl is estabbished will be covered and properly maintained by
b plistat i oo il frees of suitable species as per the guidelines set up by the Board vide s Office
Civcher a1 L ORISR0 IR i, TOUZR201R. The copy of ilis guidelineg is available at URL
Fint e A e uprpeb oo VG reen-Beli-Guidie DGO TR el

The mdustry will ensure Hhe continuous nnd uninterrupied data supply from the OCEEMS 10 the
IR il SPCH.

Fhowe weter fe be istalled i all waler abstruction points amd usape of fresh waler o be minimized
Fhe unit will ensure Bicility to trensmit data (o CPCB server and submit a regular calibration
corlilicate ol Plecteo Moavnetic Flow meter o lhe Board .

I losere order s assiod by CPOB or UPPCE seainst the wnit, thes CTO isswed earlier will reisain
suspenmled durmg the closure period and after engu rill_ﬁ the complinnce and after revocation ol

closure order, the CTO will astomatically be effective with additional conditions mentioned in the
closere revocalion arder,

lndustry shall abide by e directions given by Hon'ble Court, Central Pollution Control Board and
HPPCR Tor protection and <ofe guard of environment from fime to time.

Speiilie O wndilioas:

F-The wnil shall maintain siiicl superyision on fleciuations in operating parameters with respect 10
cach treabmient wnil of the FiMuent ireatment plast,

2-In complinnce af the Ceatenl Pollution Control Board letter no. F. Mo, B-190193 W 0M-
IVCPCEP& P 14212 dited DB/ 22017, the industry will follow the EMuent discharge standards ax
ki Feed under the Envirgianent {Protection) Rules, 1986 and only the treated offluent meeting the
clTluent dischangs nonns sotifed ynder the Environment (Protection) Rules, 1986 is allowed 1o
Heschargs

S- Tl unil will nod use agre besed raw matznals o the produstion process,

A-The inclustey will sisorg e confimaoug svd uninterrupted dota supply from the (ZCEEMS 1o the
sPCE and CPCB server.

S-Ulovw incler to be installed in all water abstraction points and usage of fresh water to be minimized.
G-The unil shall ensure deployment of qualified manpower to step up self monitoring mechanism on
21 =7 basis.

1<The industry will have 10 ensure permission from the CGWA for ground water extraction and it
will bie the responsibility of ihe fndustry 1o comply with the varicus conditions of the permission
lukin,

KAl the C1'CH or LIPPC I issoes the Closure order against the Industry this consent order stands
avitomlicilly suspsided Tor g periad.

|.|"-|IIIELLI'.‘IE1I:;:§' shall submit Lovirgnmental Statement in prescribed form V as per rule no.14 of EP
Iinilizs i

[ Limit miwst enstre sirict (e bound compliance of suggestion / recommendation of "Charter for
Water Recyeling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCE.

| 1-liedusiry shall install sl sufficient eight from the ground level Open to Network HD PTZ
rolition Camern ot the nlel, seration tank, Secondary Clarifier and outlel of Efluznt treatment
plants For Oun Lane Monfonng and 185 URL and password shall be provided to the UPPCB control
FEMING,

1 2- This consent is valid unly for products and quantity mentioned above, Industry  shall

lstain prioe approval belore muking any medification in product/process /fuel! Plamt

aachimery Fuiling which consent would be desmed void.

I3 -iddustry shalb abide by vl S divections isseed by Hon'ble Supreme Court Hoa' hie

[igh Courd, Hon®ble National Green Tribunal, Central Pollution Control Board and ULP Pallution
Coatrol Board Tor protcetion wsd safe guard of envirorment from time o time.

s sty shall subsil guartesly seonilerimg reporis of treafed efflent from a certified”
dprravisl lhoratory woker 105 At 1986,

I5-Industry shall comply willi various provisions of Air {Prevention and Control of Pollution) Act
1 ns amended, Wider (Prevesition ond Coniral of Pollution) Acl 1974 as amended and all aiber
apprlicabde rules nofificd oader B P, Act 1986,

[ - Thee- vt shall subimil the medited balange sheet for the current year.

FI-Minimwm 23% of e Bl on which indusiey is established will be covered by the plantation of
fall irees ol suitable species ns per the guidelines set up by the Board vide its Office Order no H-
[l 5220301 E0T di, INAU2201E. The copy ol this gaideline is available st URL
g b il Green- Qe l-Cadle 1607 B.pdf



ANNEXUWWE-38

LLP. Pollation Conirol Bogrg

CONSENT ORDER

e d M. - 7 Doaded - 3W12:3014
PRI UPPCE Muea MarMapga (P ICBROVC IOV i/ M ULXAFFARNA
LoARIMNY

I.Il M

Sley AN 251D BARNSAL

Ml SHREE BHAGHSTW AR PAPERS PYT LT UNIT?

Hih Kin Stone | Bhopa Beoad | Muzaffarnagar MUZAFFAR NAGAR 25100)

MULAFFARNAGAR
Sols Consent wncler section 21722 of the Air {Prevention and control of Polkbution) Act, 1981 {=s amended)

b Wiz, SHREE BUHAG ESIIW AR PAPERS PYV'T LTI UNIT 2
Belerisee Applicition Mo, 8162715 Dated : 30/1272019

With reference to the application for consent for emission of air pollutants from the plant of M/s
SHREE BHAGESHWARI PAPERS PYT LTD LINIT 2. under Air Act 1981, [t is being suthorised
for said enissions, as per the standards. in environment, by the Board as per enclosed conditions

Fhis conseat & valid for the period from 010012020 g0 31/12/2024 |

Bspite of the conditions wl provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsiderfamend uny of all conditions under section 21 (6] of the
A {Previntion and Coatrot of Pollution) Act, 1981 as amended,

s consent is being issucd with the permission of competent authority .

Vorand on behall of U.F. Polletion Control Hoard

CED
C-3,
Fnchosed = As abowe
f-l':ull.”rilllt il cunxulllj:
Copy e Reguonal O eer, LEP. Polluteon Control Beard, Muzaffarnagar.
CEO

C-3.
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U Pkl om Conivol Board

Dated : 3122019
CONDITIONS OF CONSENT

i eonsenl is valid wily Tu the approved production capacily of Writing and Printing Faper-10U
MTDay using Wasle Paper as main raw material,

Iiis consend is valid only [or preducts and quantity mentioned above. Industry shall obtain prior
appoval belore making any modification in product/ process /fuelf plant machinery failing which

consenl would be deemed void.
e mascimum rale of envission of Mue gas should not be more than the emission norms for the

stieks,
Air Pollution Hul.l_n..-:: Deatianils,

) __Air Pollution Source Details

5. Mo Air Polution | Type of Fuel Stack Mo, Parameters Height

| Source S -

1 Common | Pasticulate
Captive Matter

Fower Flanl

for Both Units
{Shree

Bhageshwari

aper
o Furnace unit) . |
e enrissivng by various stecks into the environment should be as per the norms of the Board .

Lmission Quality Details Dednil |
i [T} Siach No | Parameter [ _ Standard

Ul indusivy should be operaded in such a manner that it does not adversely affect the environment
and the solid waste peneraled such as ash ete. is disposed in eco friendly manner

Any source of emission olher than that mentioned in the Air consent secking epplication will not be
permitted hy the Boand |

The industry should ensure the operation of the air pollution control system {APCS) in such a
penmer thal the air emission confirms with the standands prescribed under the EP Act 1986 as
amended.

i industry shall submit Fnvironmental Statement in prescribed format as per rule no. 14 as per E.P

Hules 198G .
I'ie industry shall abide by orders / directions issued by Hon’ble Supreme court Hon'ble High
Cpurd, Mon' e Nationsl Green tribunal, Central Pollution Contral Board and U.P Pollution Control

Ihoardd for protection and sile puard of environment from time to time .

ladustry shall submit nwwilily monitoring reparts of all stacks and ambient air gquality from a
certilied / approved lnboriery under E.P. Act 1986 .

I e industey shall comply will various provisions of Air (Prevention and Control of Pollution) Act
(9% as smended, Wailer (Prevention and Contral of Pollution) Act 1974 as amended and all other

applicable rules notified ander E.P. Act 1986.

he industey will ensuee (he continuows and wninterrupted data supply from the QCEEMS to the
CPCB and SPCH

Flie winid shall subaonit modited balance sheet for the current year and the details of fees deposited
during st three yeurs within o month failing which consent would be deemed void.

I s of Pel coke and Furnace oil as a fuel in the factory is restricted in compliznce of the Hon ble
Supreme geurl erder




Uhe Industry will use minimum 20% Bio Briquetie as fuel in the Boiler depending upon its
awailabalily

I'he industey shall obtain prior consents in the eveat,of any addition of new emijssion gEneration
sonrces such as- Boiler! Fomace/ Heaters! D.G. Sets or alteration of existing emission sources in
aceardance with section- 2122 of air Act 1981 {as amended respectively),

P imianim 33% of e Tuwd on which industry is 2stablished will be covered and properly maintained
by the plantation of fall lrecs of suitable specics as per the guidelines set up by the Board vide its
OTiee Oisler po H-16405 22002018502 de. [6/02/2018. The copy of this guideline is available ot
VRL hipfwesw, uppeb. com fpd PGreen-Beli-Guidle_ 1602 18.pdF .

1 chosure vrder 15 issued by CPCB or UPPCB agamst the unit, then CTO issued earlier will remain
suspended during the closene period and after ensuring the compliance and after revocation of
clogure order. the CTO will nutomatically be effective with additional conditions mentioned in the
chusure revocalion order

Icustey shinll abide by il divections given by Hon'ble Courd, Central Pollution Control Board and
LIPPCHE for prodeclism gl sale poard of environment from time 1o time .

Sppecifie Comditioms;

I The industry should be opersied in such a manner that it does not adversely affect the environment
anl the solid waste pencrated such as ash ete. be disposed in eco fiemdly manner,

2Any source of emission oller than tat mentioned in the Airconsent secking apglication will noi
b parmitied] by e Bl

b he incostey should ensure e operation of the A Pollution Control Svstem (APCS) in soch a
nianier that the air emission confimns witl the standards prescribed under the E.P Act 1986 as
antenced,

4. The indusiry shall submil Environmental Stateoment in presenibed formal in Form % of role-14 of
IL0® Tules | 986,

5. The dying, bleaching and deinking process are not allowed in the production process of the unit.
lse unit will ot uge spro based raw materials in the production

i This consend & valisd only Tor produects and quantity mentioned above. Industry shall obiain prior
approval buloee making noy modification in product/process ffuel / plant machinery failing which
consend wiould b deeneesl void,

1. hwlustry shidl insgall OCTME on slack as per the direction of CPCE.

HoIndustry shall suboit the stack menitoring repord from approved laboratory (o the Board quarterly
ulils Sisler uiits where U biiler lis been installed -
9. The industry shall abide by orders [ directions issued by Hon'ble Supreme Court Hon'ble High
Lot Hon"ble Matioaal Green Tribunal, Central Pollution Contrel Board and ULP Pollution Control
Hasird tor prodection and salie guard of environment from thineg o line.

Tl adustry shall sulnait guartery monitering reports of all stacks and ambient air guality from a
cerilied fapproved libneony under EJP, St 1984,

11 The madustry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 s amended, Waler (Preventicn and Contrel of Pollution) Act 1974 as amended and all
vilher agplicable rles notified uinder EP. Ael 1986 and the various orders issued by the MOEF&CC.
CPCE and SPCB in fime Lo time . '
2 The weaz of et coke and FPomace oil 3 a fuel in the factory is restricted in compliance of (he

Hon hle Sopreme oo erder Al further direction,

I3 Uit avisisd cnsune sivicl B pend complunie of suggestion /! recommiendation of "Charier i
Water Recyeling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCR,

P Hae CFCH or KPECTS issaes the Closure order against the indusiry this consent order stands
suivmaticolly suspended o thal pericd,

15 The vnit shall submit the audited balance sheet for the current year,

Il&_-_rllmh_llqd wstry will use minimun 20% Bio Briquette as fuel in the Boiler depending wpon fis
avalabulily,

| 7. The industry shall obtain prior consents in the event of any addition of new emission generation
sairees stich as- Boiler! Furaace) Heaters' DUG, Sets or alteration of existing emission sources in
aceordance with section- 2122 of air Act 1981 (as amended respectively).

Th. Mindium 3% ol the lid on which indusiry is established will be covered by the plantation of
Ll trews ol suitble spevess as per the guidelines set up by the Board vide its Office Order
M T GA0S 220201802 1. 16802:201 8. The copy of this guideling is available at 1/RL.
it w, nppebcony pdi Green-Belt-Guidle  160218.pdf,
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S UTTAR PRADESH POLLUTION CONTROL BOARD
e TC-12V, Vibhuti

Khand,Gomti Nagar, Lucknow-226010
Phone:0522-I7TI0828 ITI0831 Fax:0522-2720764 Email: infu@@uppeb.com Website: www.appch.com

Rel. No ;- 18244/UPPCB/MuzaftarNagar(UPPCBRO) HWM/MUZAFFARNAGAR/ 2023
Dated :19/09/2022

iz SHREE BHAGESHWARI PAPERS PVYT LTD UNIT 2

9th Km Stone , Bhopa Road |, Muzaffarmagar MUZAFEAR MNAGAR, 251001
Tehsil :MuzaffarNagar

District :MUZAFFARNAGAR

~ul - Authorisation issued under the provisions of Hazardous and Other Wastes

(Management and
torshoundary Movement) Rules, 2016

MNumber of anthorization and date of issye 18744 and 1909/2022
Retference of application (No. and date) 17583143 and 26/08/2022

Mr DIVESH BANSAL of M/s SHREE BHAGESHWARI PAPERS PV LTD UNIT 2 is
herchy granted an suthorization based on the enclosed signed inspection report for generation,

collection, utilization, storage and disposal or any other use of hazardous or other wastes or
both on the premises situated at 9th Km Stone | Bhopa Road , Muzaffarnagar

Details of Authorisation

ad rd it

B . Category of Hazardous

Waste as per the Schedules
LI and 11 of these rules

Authorised made of dispasal |
or recyeling or utilization or
co-processing, etc.

Quantity{ton/annnm)

CATEGORY 5.1 AS PER
SCHEDULE I (Used Oy Spent
Ol

THROUGH TSDE

(0,150 MT/ANNUM

CATEGORY 33.1 AS PER
SUHEDULE T (Empiy
Bamels/Conlainers Liners
Contaminated With Hazardous
Chamicals MWastes)

THROUGH TSDF

080 MT/Annum

b

CATEGORY 332 AS PER
SCHEDULE [ (Contominabed

Cotton Rays Or Other Cleaning
| Materials)

THROUGH TSDF

10 T ANNUM

The suthorzation shall be valid for a period of 13/09/2027 from the date of issue of this letler

The authorization is subject to the following
any conditions that need to be imposed over

Cieneral Conditions of Authorization -

-

general and specific conditions (please specify
and above general conditions, it any)

The authorised person shall comply with the pravisions of the Enviconment (Protection Act
| 9846, and the reles made there upder

The autherisation or 115 renewal shall be
autherised by the State Pollution Board |

produced for inspection at the request of an officer

Digiatly vigred oy FARLIH s s

RAKESH KUMAR TYAGI min

Satw JREc0 Jd PiclEd e sih



The person suthorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4 Anyuneuthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

|

L The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorisation is being granted considening all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mocle drill in this regard at
tegular interval of e .

i The person authorised shall comply with the provisions outhined in the Central Pallution
Control Boerd guidelines on Implementing Liabilities for Environmental Damages due to
Hundling and [vsposal of Hazardous Waste and penalty .

T It is the duty of the authorised person to take prior permission of the State Follution Control
Board to close down the facility .
3. The imported hazardous and other wastes shall be fully insured for transit as well as for any

accidental occurrence and its clean-up operation .
q The record of consumption and fate of the imported hazardous and other wastes chaill be

rraittained |

i The hazardous and other waste which gets generated dunng recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall Be treated aml
disposed of as per specific conditions of authorisation

1. Theimporter or exporter shall bear the cost of Impont of export and mitigation of damages it
any

12, Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules .

13, Any other conditions for complianee a5 per the Guidelines isseed by the Ministry of

Environment, Forest and Climate Changes or Central Pollution Control Board from time ta
Time |

14, Annual return shall be filed by June 30th for the period ensuring 315t March of the year
15, The Unit will file the renewal application at least 2 months prior to the expiry of this Order

1 Specific Conditions of Authorization

I- The unit will submut the proof of depositing the requisite processing fees of application in a month
niherwise this authornization will stands automatically cancelled.

Fhe wastes must be safely collected 1n leak proof containers and shall be duly marked in & manne
<iiible for handling, storage and transport and the packaging shall be easily visible and be able 1o
wilhstand physical conditions and climatic factors. All hazardous waste containers /bags shall be
pravided with a general label as given in Form 8. The storage area should be at an isolated apot 1

the premises and must be fenced, covered and duly marked,

= The authorized person/agency shall ensure that no adverse impact on the air, soil and water
meluding groundwater takes place due to activities for which authorization has been requested,

4= nmprehensive safety measures must be followed in handling of wastes and the staff
LRI RIY |_'~' friined,

st I"_

5 105 brought to your notice that as p¢r_th3 order dated 14.11,2003 passed by the Hon'ble Supreme

Cowrt in W.P. (¢) 637 of 1995, no industry covered under Hazardous Waste (Management and

BAKECH K1 IR AR T Ars] Dotersered e AAALEHEUSE Tk g



odling) Rules, 1989 (as amended) shall be allowed to operate without valid aythorisation. It 5
i provided in the same order that industries which are not complying with the conditions shall
nurt e allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails
i comply with conditions of the earlier authorisation issued to you, closure order shall be issued
sgainst your industry without any further notice,

lie applicant must file returng on preseribed Form 4 along with a compliance report of s i
You should also maintain recerds on Form-3 and present it 1o Board's inspecting officials.

7« lin case of occurrence of an accident, complete details on Form-11 must be sent to ULP, Pollution
€ ontrol Board at the carlicst along with details of mitigative and remedial measures taken.

s 0115 also the mandatory duty of the occupier of industry as well as operator of a facility to develop
sintible waste treatment and disposal facility and the design of the facility must be approved by the
Board, Details along with the project report must be sent in this regard within fificen days of receipt
of this letter, otherwise the industry shall become member of a common TSDF and the indusiny

shull start sending the Hazardous waste already stored along with the Hazardous waste generated at
|resenl al this TSDF. The proof of valid membership of TSDF along with proof of disposal of
lvrardous waste to TSDF shall be sent to ULP. Pollution Control Beard within three months.

4. The authorised person shall not receive, collect, or store any hazardous waste from any
unsuthensed occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
vther reprocessing unil it must be ensured that such unit iz fully complying with environmental
reinivements and has a valid authorization of the Board.

I} I no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spiliuges of hazardous chemicals, used containers of hazardous chemicals such as flammable,
romosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes

must e suitably and safely handled.

| |- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any
recovery) reuse system must be sent within two months.

12- 1t 15 within the powers and functions of the U.P, Pollution Control Board to suspend/ cance! the
puthrization issued under the Rule- 6(2) of The Hazardous and Other Wastes {Management and
| isboundary Movement) Rules, 2016.

13- The stored waste shall not be taken out of the storage arca except with the written permission of
the State Pellution Control Board in this regard.

|1 vou e directed to display online data outside the main factory gate with regards to quantity and
e of hazardous chemicals hﬁjhg handled in the plant iucluding waste water and air emissions
and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within fifteen days of receipt of this leiter,

o Thip D e ndat-;_:n:}r e ﬂl.'l'ﬂmﬁs'ad person to comply with the guideline for transportation

ol hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management

vl Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central
e S [igialy saaerl bu MR G-l i



Cellution Control Board from time to time,

e Ve are directed to provide the complete details regarding the quantity of hazardous waste
stoired in the factory premises within a month.

17 Youare direcled to provide all hazardous waste generated in the factory to any TSDF operating
it the state for the treatment and disposal and send the complianee report 1o the U1 P Pollutiog
ral Board at the earliest

|- Status report of hazardous waste stored in

premises available storage capacity and future action
plan lor permanent safe disposal

of hazardous wasie shall be submitted within one menth,
H1- Ciround water monitoring report of premises shall be sebmitted within one month.

b Industry will follow the various provisions of the Hazard

ous and Other Wastes (Management
warl Transboundary Movement) Rules, 2016

1 The authorised actual user of hazardous and other wastes shall maintain records of hazardous

At other wastes purchased in a passhook issued by the State Pollution Control Board along with
the authorisation,

22- Unit must submit waste generation and dis

posal balance for last 2 years along with copies of log
howk and manifest (form 10) within 7 days of

1s5uing this certificate.

- LIt must submit point wise complisnce report of CTO and point wise complianee of list wssuey
HINCA certificate within 7 days of issuing this certificate.

{ Authorized Signatory )
RAKESH KUMAR TYAG] Siwitall shaned by RaxesH wumies v

Chabe: 2027 09 78 183591 +O5 30

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy oo To the Regional Officer, UP Pollution Control Board, Muzaffaria e Vo A A
compliance of the conditions imposed in the cerificate. for information and necessary actior
RAKESH KUMAR TYAG Sttty spmd by Rasgsssumsn ryag

Dl 1027 04 38 1635 0 w0 i

CEQVEE, I/C Circle



Copiy 1 (White)

FORM 10
[See rule 19 (1)]
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___==E -,

5No. —_

0539

MANIFEST FOR HAZARDOUS AND OTHER WASTE

after signing a

To be forwarded by the Sender to the State Pollution Control Board

" thE sfﬁ?lEnEmj-E.ﬂﬁi'bF AR BERE g% F Julit '1T L T‘-” TEL

1

Sender's name and mailing address
(including Phone MNo. and e-mail):

—

BTH KM SIUHE, BV L
U_"-!lFF.'-HNﬂ-.I:l-'-'uFI 2ER0 (U]

| =g e

E-MATL SR g

2. | Sender's Authorisation No: : [
| 3. | Manifest Document No. < @@;;M
4. | Transporter's name and. address: 3 i
(including Phone Mo, and e-mail) "f?
5. | Type of Vehicle {Tmclu"[,ankerj&p‘aﬂhiule‘-ﬂ'ncle]
6. | Transporter's Regisiration No.
| 7. | Vehicle Registration No. D
8. | Receiver's name and mailing address - SHEETALA WASTE MANAGEMENT PROJECT |
| (including  Phone No. and e UPS -FF nausirial Area, Tehsil- Sikandrabad,
5 ct Bulandshishr, Uttar Pradesh - 203205

<9643 4441, Email : swmp@sheetalaiwaste.com |

9. | Receiver's Authorisation No., : JUFPCE Bulandshahar|UPPCBROYH M
; AND SHAHAR ___EFiu-d :0BH120E-Valld up 1o £4-2028
[_ 10.. Waste Description : ; ﬂ{':"’;ﬁﬁ' ..,’- Ly’ it .E;Jr
| 11, Total Guantity : TR T3 AT Theher:
No. of Containers : @. """""" J“Tns? L)
12| Physical Form : i tﬁﬁj{ﬁﬁﬁ?ﬁl@ﬁu@mwﬁawﬁsmmuq-um]
| Lok mReate o g ageispillage, use washing soa
13, apecial handing Insirictions-antE0RKEREE e it nF Eitﬁﬂ “prevent it All materid

infarmation

should be pro ed in spillage proof
containers; Dr.'rn #ny- material from venicle.

H.: Sender's Certificate

| hereby declare that the contents of
the consignment are fully and
- accurataly {t&aﬂnbed above by

SHEEE BHAGESHWARI BAPERS PRfA] proper - -shif name and are
= tegorised, %?ﬁwd marked, and
i'@ labelled, -an in all respects in
1\ proper condillans fer transport by
= AUTH. SIGNATORY Okl I1'-r--*'.;,-|:~ national
el il i
| Name and stamp Signature: :
15. knowledgement of receipt of
I
T :-_. r 'Il'.':‘ Ll na =
GSTIN D8AG ey Gy - 203208 M
16] Racalver's certification foF receipt of hazarda)
Name and stamp: Signature: .
= = -"'5 'F‘
'u‘l.-'mk;ﬁE.Hagd Office . D‘FI E&E.BEBEJ 5;",.9@ ‘?' 51:. Imzﬁ@g"‘“ Loom
5\’I Ot i Sfpne: Ehﬂﬂﬂ.ﬂﬂad @ 21 T'.ﬁ: = a3



JANNEXUARE- ML

= ' GSTIN: O9AAACBITTERTZR
SHREE é CIN: uzmrz UPISSERTCO20380
BHAEESHWARI b @? @Il# .‘_... =
PAPERS PRIVATE LIMITED : : 2] |

o Date:- 18-05-2022
The Regional Officer

U.P Pollution Confrol Board

Muzaffamagar 251001
Subject- Reply against inspection of Joint Committee dated 13.09.2022
Dear Sir

With above mention reference to the inspection of Joint Committes, regarding the
matter of O.A. No 27712022 Liyakat Ali & others, NGT. in our Premises at 9" KM,
Bhopa Read, Muzaffaragar, it is most respectfully submitted as under-

1. Disposal of Fly Ash-

Boiler has not installed in this unit, we are receiving steam from unit — 1 Boiler
2. Dizposal of hazardous Waste-

In thiz reference, we would like to inform you that the company is disposing of the
hazardous waste malerial as per TSDF site though Sheetala Waste Management
Project Bulandshahr,U.P. (Approved by UFPCE) copy of agreement and Form
10 is enclosed herewith (Ann-1)

3. Disposal of Plastic Waste-

All Plastic Waste Geneiated is sand o Aditya Cement Works Chittaurgarh (RJ),
Lopy of cerlificate issued by Aditya Cement Works last six month {Ann-2)

4. Mill is Complying with all the Conditions of Bath Consents (Water and Air) and
Deetail are Given to Regional Officer, UPPCB, Muzaffarnagar Vide Letter {Ann-3)

THE PAPER PEOPLE

Works & Regd. Office ; O131-2468380, 2468340 BX sbppimzn@gmailcom
9th Kim Stone. Bhopa Road. g

Muzaffamagar - 251001 UP. [INDIA)

B ———]
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PAPERS PRIVATE LIMITED L. t@ﬂ!: l@—E” ,.,.,_

s 5. Further, we jointly with other Paper Mills Situated in the Vicinity have identified

some lecations where fly ash was dumped for land filing. All these locations
were cleaned and land fill by soil was done. Photographs enclosed herewith
{Ann-4)

We: further assure you that we are committed to keep not only our premises near
& clean but also ensure that surrounding is also not polluted because of any of
our activity.
Thanking You
For Shree Bhageshwarl Papers Pvi. Lid {Unit-2)
P
L&/ Inl?'f"\:lrf i :: {'%

ﬁ” L “':;u .-I'-T-.nl

(D Bansal) %' ‘“fj

'3.3.-“-.»-—1'&"‘
a o (R
Director SSULh

THE PAPER PEOPLE

Works & Regd. Office 0131-2468589, 2468390 shppimzniggmail com
Sth Kim Stone. Bhopa Road, 2468301 B4 soepl
LN Muzaffamagar - 251001 UP. (INDIA)
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SHEETALA WASTE MANAGEMENT PROJECT
(SWMP)

An ISO 9001:2015 & 14001:2015 Certified Company
www.sheetalawaste.com

MEMBERSHIP CERTIFICATE

This is to certify that
SHREE BHACESHWARI PAPERS PVT. LTD.

g.0" KM, Bhopa Recad,

Muzaffarnagar, U.P. - 251001

is a registered member of our CHW-TSDF at
D-26. UPSIDC Industrial Area, Sikandrabad, Bulandshahr, Uttar Pradesh
For Safe, Leqal & Scientific Disposal of Hazardous Waste

Membership No.: SWMP/SKED/0170/22
Validity: 29 June, 2022 To 28 June, 2027

| v venly validity of membership, call
Sheelala Waste Management Project at
Phone: 0120-2867001/002, +31-9643764441
Email — sales@sheetalawaste com

Moy

For Sheetala Waste Management Project
Managing Direclor

Mala- Mambar-tin (& suhinciad to Ihe Terms & Condilions of agresment and may be lanminated
Ly SWMP. wran non-payment of dues | Gedvics changes,

b
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i govemment regulations. I

Name and stamp: Signature: Month Day  Year

OFOBRIORN |

15 ement of receipt an ,

ﬁgna : Monlh Day  vear
GSTIN-08ADSEg 73000 200 ;;M‘

16, Receiver's certification for recel t of harardous and other waste !
Mame and stamp: Signature: Month Day  Vear

(I LIITT[]

Works & Regd Office ' o132 9, 2468390 ileem
Sth Km Stone. Bhopa Road. @ 24 EEEE{W . E shpplmzndgmai
Muzaffarnagar - 251001 LR INDLA)



CETIM: D98

M‘f—B‘EWEHIZ

TR
sHRE E c1N. UZ101ZUPIGIEFTCOZ03E
pAPERS pRIVATE LIMITED q. g e = s
b
2
Ta Dgted 27 08-2012
ol
nifs Sheetala Waste pAanagement .
Project D-285, UsIng mdustrial Ared
District Bulandshahar U.P. 203206 i
2
eubiject: - HOT FOR SALE DMLY DESFOSAL PURPOSE
Dear 5Ir
Thiis is waste pAatedial Waste |Plaskic Waste, ehadge, and Rubber) Grease s
gt for Sale and no commmercial Valug anfy far dispasal [weight -150 &8} 9
wahicle Mo UPLIT-B135 ot
#
. )
T haniing You
pyt. Ltd Unit -2 _
ol

Far Shree @hageshwari Fapers

Aath. Signatory

THE PAPER PEOPLE

Works & Regd. Office o-2epazen 2666590 [ cpppimzn@ama!
g Ko StoreE, Bphopa Rood. 2452391
pauzaffamagar - 251001 U R (INDIA

}®



7= [See rule 19 (1)]

FOEM 10 5. Mo. 067 5
MANIFEST FOR HAZARDOUS AHD DIHER WASTE
To be forwarded by SHESE RS e B R S okl Board

Copy i [m\ﬂf]

after signing all the

GTH K14 STOME, BHOPA RCAD

o

5 [ Sender's name and mailing address

BATZAF R AL AR

(including Phone No. and e-mail): "-.JH_"'L- E-MAIL: t;:a;rrrrnmwd o
~2 | Sender's Authorisation No. : ] e
3. [ Manifest Document N  No. Cb15. R0l

4. Tmnsnurt-arsnameand address:
|| (including Phone No. and e-mail) 5 ‘\.Nr
5. | Typeof vehicle : [TmchﬂankﬂristléL_i
6. | Transporter's Registration No. = . —
7. | Vehicle Registration No. =R T=82433
8. | Receiver s name and mailing address W/5 SHEETALA WASTE ENT PROJECT
fincluding  Phone Mo. and armam: D- 26, UPSIDC PSIDC Industrial Ares, Tehsil- Sikandrabad,
Eine., | District jatrict Bulandshahs, \Jitar Pradesh - 203206
: 2 Mob. : 3643764441, E Email - “Mmmm
— . : T ‘Bulandshahar|UPPCEROKHIM
g | Receiver's Authorisation No.: =4 iuﬂﬂgrﬂHEu 5 i ':L i -
"~ 10. Waste Description : _ EE s
11, Total Quantity : [Go HE ... o or MT Svnel
Mo of Containars: | e Nos.

32 Physical Form :

{Mﬁﬁm—ﬂﬂﬂdﬂuﬂga‘ﬂllm arry'."EIurqu'quuﬁ]

13
| information :

Special hélndling instructions and additional

spillage, use wathlng sue.p
5 Epggrau-?aﬂ rn-ﬂi!
n

shauld be pmperl-,r
containeds, Do not thiow any mumm

14| Sender's Certificate

| hereby declare that the contents nf
tha consignment are fully and "
accurately described above by
proper shipping name and are
categorised, packed, marked, and
labelled, and are in all respects in
propar conditions for transport DY
road according to applicable national
govemment rEgulahuns a

Month Da al
b e

16.
\\ “Name and stamp:

WMonth Da Year

Hgmm"s mﬂfﬁ:ﬂﬂuﬂ far ru::al of hazardous and other wasta =
Signature: 2y ear

[T >

Stk Krm Stone. EMpa. Road,
pAuzaffarnagar - 251001 UP. (MNDIA)

ol1-2468389, 2468390 [ coppimzn@g™a!
2468391




UTCL aC/AFR O FSHnPLS (e

Certificate af Material received for Co-grocessing

Thisis b certify that we have received the Plastic wastie matesials sef out Below, coilec:
fram "SHREE SHAGESHWARI PAPERS PRIVATE LTD. "2t our Aditya Cement Works, Chintaurg
fgring the month Sep-22

2437

i =1 SISE SECEET ST are B SR

Y

i

7

.

L r Be | SeraiadDmte | Challan Mo Net Qty. [MT) Wukizie
= E e L - = — - . z L em——— — =
-— i oD 2 10 24.370 SIIBEG s
|_.|:._' S el - —— —— . - J— r . -
2 ] | - mma 1
= Tobsi H e “M:l

|
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ADITYA BIRLA

oy

UTCL/AC/AFR/ DC/SBPPL/ALG-22 /01

Certificate of Material received for Co-processing

This is to certify that we have received the Plastic wasta misterials set owt below, collected
from “SHREE BHAGESHWARI PAPERS PRIVATE LB "at aur Aditya Cement Works, Chittaurgarh

duwring the manth ALG-22
P P— s o o e
I Month PERIVCE :']IPt_L'l_r_\I'II'il‘tl]'MBl.l!ri:ll' Oy, Received (MT) |
_AUG-22 1 Plastic Waste 47.750
Thie vehicles wize recelpt dotalls are as below:
[Sr.No | Recetved Date Challan No Net Qry. (W) Vehicle No.
1 71082022 ] R T R e
]
2 25-08-2022 4 26,360 RIS GA1038
Total 47.750 R
‘Q% s
-
- Signatory
o
ULTRATECH CEHENT LIMITED e +51 1473 JMMIATIHIS Redl e
iLindy : Aditya Cement Works) Fa, =91 1477 200 B Wing, Ao Center Ind Floor
Pr o eremBodnabiie mm Wiahatiali Cavers Road Andief i,

Aty - 317 F27 Chinoigach 13 ) India

L |



ADITYA BIRLA

T

Certi,

UTCL/ACSAFR/DC/SBPPL JULY-22/01

r Co-

Thiz i5 to certify that we have received the Plastic waste materials set out below, collected
Trom "SHREE BHAGESHWAR! PAPCRS PRIVATE LIMITED “at our Aditya Cement Waorks,

Chittaurgarh during the manth JULY-22

|_ horth Tipe of Wiste Material | Qty. Received (MT)
JuLY-22 Plastic Waste | 22810 =
The wehicles wizn m:.elpt dietails are a5 hoigw,
5r.No | Recelved Date Challan Ne | NetGry. (M) Vehica No, '
1 22072022 7 22.810 RJS1GA1938
Total 22810
Signatary
ULTRATECH CEMEMT LBETED Ta fL BATE AIMEALR LR Bagid O
Vit Asieys Cemdnt Worksy I ra + %0 LE7F 271020 ] F Wy A Conivs, foo Foar
ey ALY Dot Sas Engy b ey g v o Y e il e | FAmhalosh £ ogver Moed Seethen Eavl
= pm——— —— _—— - — - -




T i piatl B L4 -] Wi |

Thin in io cemby that we have recebed the Plastic meste matersals yet gul ko, elos ol
freem “SHASE BHASESHVARE FARERS FRIVATE LINMITED 38 0o Bdityg Cemans Works
DMrtdurpar® dunng *hic ®onfh [LIK-27

p
T Monh | Tyseod Wasta Manoral O Apteked T
l K12 Flapic Waile - Hama

The vekides whe secrips detsdi o m el o

[5iwa | Aceived cute Chalanme | WelGty, (WMT) | Wosioe Mo |

|' : [ B T A8 [ RECamTE |
I3 for B . wm T Emoanie
| Totw _| dam | '
3 “lly 4
L
e Hgraoey
LAFEAIECH DUMEN Y i TR [ AL W LR e e 207

— o p——— T L ] e

fifee mnd nenals Snmimaih ol e R R mwERinn e e Yiide s 1 TR & mieme i et TIRSSA SR B 1 g 7 AR s 1



UTCL/AC/AFR/DC/SEPPL/MAY-22/01

Certificate of Material received for Co-processing

This s to certify that we have received the Plastic waste materials set out below, collected
from "SHREE BHAGESHWAR| PAPERS PRIVATE LTD. "at our Aditya Cement Warks, Chittaurgarh

during the month kay-22

Sonth

May-22

Type of Waste Matersial | Oty. Received (MT)
Flasth Waste 51.880

The vemicles wise receipt detaily are 25 Delow:

Sr.No | Received Date Challan No et Gty (MT) | Vehicle No.
1 DE-D5-2022 3 28810 RJOBGC 108
7 11082022 4 23.080 RIOIGATIES
TMII 51.3’5':
d Signatary
L TRATECH CEHENT LIMITED n VBl LTI IR0 B LG g
T Bglagan oo Wionks, ) AT TTE o

o lgamanaor - s 1F B Chustooga (R il
P HLIVERE RO JO0DPLC LA

B werg. Amia Cenien dnd Flose
Flalish il Canel o8 Eewthen [Eag)
| A=l e DRI BOPLETTENE [0 Wl - SO0 E* Bl O3B e

S P s 0 b



UTWAEJﬂuumBPFuAPHmi
certificate of Material r racessin

[his is Lo certify that we have raceived the Plastic waste materials set out below, collected
from “SHREE BHAGESHWARI PAPERS PRIVATE LTD a3t gur Aditya Cement Works, Chittaurgarh

during the manth APR-22
[ Moah | TypeoiWsteMuisrial B Gy, Recowed (1)
NPR2Z | Plastic Wasie - 4200 -]
The vehices wise rECeipt delails are &5 bl
Sr.No | RecalvedDate |  Challan o Net Quy. [MT) vehicde No. |
1 14-0a-2012 1 R ROOEGC 1091
[ 3 15042022 2 & 0840 | RI30GAITIT
Tousl 44, 700
nd Sigratary
!-'lT RATECH CEMLEWT LIMITED
clinif - Aciya Cement Warks) s B e e e R e e R
Ao 110 B2 Ehaisongarh (23] | bagi ey +41 1473 211030 P A
RAIRAER | (3o 3000P LT 12520 Emad adeparemenidadiyats i doe B Wing. Ahus Cenibs Inef Floca

Wikl Cavwes Mt

Aoty el @b HOET=21) Coa Fdait
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Thie Regional offlcer

Uitar Pradiesh Pollution Control Board,

mouzaftarnagar-2 510401

Lul: Paint wise complisnce 10 the Consent under Section 25/26 of The Water (Pravantion and contreld &
Pallatian| Act, 1974 [as amended) for discharge of effluent

I Sir,
wirdly refir 1o the above subject and our cansent appication no. 6162720 dated 3171 (2015, we wish 1o
subimit thit point wise compliance of the consent conditions 25 under -

1. We understand that the consent is granted for production eapacity of 100 MT/day of writing &

printing paper {100 TPD on waste paper based raw materials]-

W shall take prior spproval before making any modifications in product, raw materials, fuels,
plant machdnéry ol

Qg OF masimiam dischange shall remai less than 1800 KLD for indwstriol vroated effluent arel wes

than B K10 for damestic efflugnt treated throwgh septic Lanks.

The indistrial & domestic offfuents are kept separately and mat in the finad discharge grain after

trontment. We have installed online flow meter for industrial effluent quantification at discharge

poent. There i3 nu other kind of discharge being dene thraugh any means from the Industry,

Domostic affluent is also kept separste from storm water drains,

{a] Dornestic eflluent is Lreated in sepic tank and it quantity per day will not exceed 8 KL/day.

i) I indwstrial effluent is treated indull flodged ETP with tertiary treatment lzvel and conforming

the discharge standords a5 per EPA rules 1986,

We haee made arcampements i the mill in such a way that all kind of floor washing, equipment

wishing, eocding Lwwer bleed oic Are collegted in comameon colfection tank and treated furher os

pur scheme of treatment in ETP as per thu norms prescribed in EPA 1986,

The analysis of the wasiowater samples are loliesed a5 per 15 standards of BIS.

Wi have obtained the pround water abstraction permission from UPGWA, Lucknow. All its

conditions are belny complied as per various provisions of autharities,

8. we are regularly submilting the Environméntal stalement report in Form-Y annually,

9. We pre complying various provisians of the EP Adt, 1586 induding their amendments time ta time,

10 A wiell maintained proen beft is avadlabde in the prémises as per the guidelings.

11, OCHEME s Instalied ar Bnol treated offluent descharge point since 2015 and its degs & being
Priiisesitbed Lo PG gl UPPCE servers regularly.

12, Digial alectramagrisis flow meters are installed on oulket line of boreweli. The dats is submitied
o the booed aed its colibrntan certifieate alsa submitied fo the board.

13, W shall camaly (e comiitlons sa that the closure directlons will not be issued Iﬂ.‘-l-ll'ﬂl the mill,

14. We shall adide by o8 the conditions ghen by respective courts, CPCB or SPCB,

Specific Conditions -




LS =

3
4
g
&
!
&

|_;_
10. W have alroady implemented all the conditions of the “Charter for water recycling & pollutian

'Wic shidl maintain strict fupendzion on the fluctuations in Operating paramaters i ETP units.

W shall maintain the effluent discharge standards as notified by CPCA and as notified under EPd
Ak, 19860,

W shall not use apro-based raw materials in production process.

Wi shall pnsure cantinuows & uninterrupted transmission of OCEEMS data va CPCE & SPCE servers.
Flows mater i already installed and its dato is baing monitored regularly.

Qunfified stall is appeinted to run the ETP and maintaining the onling monitaring sysdem,

W have oirtained the permission from SGWAS and informed the ooard abaout iL.

wie understand and sill comply the samic

W shall submil tke Livvironmental stalemen| report 85 per prasisions.

Provention in Pulp & Paper industries by CFCE. Its compllance repart was also submitted to state &
coentral Board, respectivcly,

11. We have installed HD PTZ camera at siitable place and shared its user name B password with stare

bawrd For onling munitaring

T2 W understand g (e consent & foe writing & grinting paper production @& 100 TPD wing waste

Paper 3 raw material anly. Ary changes in abowe shall be done only after taking prigy permission
Frusrm L state board.

13. Wiz shall abide by all the conditions given by respective courts, CPCE or SPCR
14, We shall submit the quarterfy reports of treated efffuent from NABL approvd laboratony,
15. Wi shall camply all the conditions af the Aif (Prevention & Control of Poltution) Act, 1974 and all

ther ppplicable rufes under EPA, 1986

16 Wi shall subrnal |- sudited balance sheet 1o the board.
17 A weoll maintadned grecn belt is available in the premises a5 per the guidelines,

Sir, we hope that the above compliande conditions are sufficient For the consent ardor We asoere vou that
in [ufure adso, @ here is ony mare dsieclions ssued to industrng, we shall abide by that alio

Thanking you with regards

For $hrl Bhageshwari Papers Petf Lid. Unit 1

éuw:@ﬂ,u“i ]

[Diroctar]
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The Regional officer

ot Lir Pendesi Ballutlon Condred Haasd

pa catfaraigar-251001

qub: Paint-wise complionce to the Consent under Section 21f22 of The Alr [Pre

ventlon and control of

poliution] Act, 1981 {as amended) for dischange of effluent

Laear Air,

girdly refur bo the abave sdbject and our consenrt apalication no. &

162715 dated 30/12/2013, we wish to

subimit the poinl-wise complionce of the consent canditions as under -

L

: ay ol writl
W undirstand ihal the eonsent is gronted for produetion capacity of 100 MT/day ng

printing paper using waste paper s fow material
We shall take priur approval befare making any medifications In prod
plant machinery CIL

(3] The beder is installcd at its sister concern wnit. The

Procpitator (ESP) 1o control the emission paramegesns, _
(b} The saurce of cmizsion & bailer installed 81 its stster eoncern M/ Shri Bhageshwari Papers Pt

wot, raw materlals, Fugls,

baller is equipped with an Electro-Static

Leel, [Furnace Unit).
e} 1here is ne stack 1Tial cmanantes the poilutants in aif in this uni

We are operating the infustry in 3 manner that neamy area da not get polluted by industry
aptratians, The fiy ash from boder in its sister cancarm & also cdsposed off in eco-friendly mannes.
Wi dlo 1ot have aay olher source of emission eacept those mertioned above.

{lur sister caneern i gperating the bailers with proger APCS [ESP). The emission stamdards are as

per EP Act, 1985,

7. W are repularly submitling the Environmental statément report in FormeY annually.

10
11.
12.
15,

14.
15,

14,

wic shall abide by all the orders given by Hon'bée Supreme Court, Hon'ble High Court, Hon'ble NGT
and Hon"ble State courts, OPCH or 5PCE,

whe sholl submit the monthly monitoring program of the stack & ambéent air quality reports from
WAL approved isboralory

wo shall comply with various previsions of Alr (PEC of Pallution] Act, 1981, Water [PRC of
Pedution Act, 1979 and EP Act, 1586 a5 amended from tme to time.

Wi shall ensure continuous & uninterrupted data supply to the CPCB & SPCH,

W hall sumit the audited balance sheet (o the board,

W shall ot use pel coke & furnace oil in compliance to directions given by Hon'ble Supreme
Lourl,

W ey D st 20% a-beigueeies as fucl if the same i avallable to industry,

W shall abtain prigr permission from (he board for any addition of new emission generatian
AT

Aol maintolied green bell s aveilsble n Ui premises as per the guidelines.
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#

J Iil"l . [} | '
g ¥ [ -..|r|l.'h..r51 Wl Lt ol clossre arder o ssued, this consent order wild be suipended till all the
conditions imposed by Hob'bie Courts, CPCE or SECE will nat be compdied

LH. Wz shiall plide by il 1y conditions gven by rospictive courts, CRCE ar SPCE,

specific Conditions -

1. Wo ame pperaling the industry in 2 manaer that neartiy arga do not get pollisted by industey
operatived. Tha liy dsh Trom bosler in its sisier concern Is alse disposed off in eco-friendly manner,

- W o not have any ather source of emission except those mentioned abave, '

3. DQur stster concern & oporating the boilers with proper APCS [ESP). The emission standards are as
pir EF AcE, 1986,

4 Woonre regularly subirmitting the Frivironmental statement repart in Farm-\ anndally

& Wu understand that the consent is for Kruft papr production @ 100 TPD using 30 TPD agro pulp &
b 1Y waste paper pulp. Any changes in above shall be done ondy after taking prier permission
Freuei (e state board

6. DCEMS s installed as per directions of the CPCE an the boder stadc

1. We shall submit the alr quality report from NABL approved lab within a month.

8. We shall ablde by ol 1he conditions glven by respective courts, CPCE or SPCE.

9. W shall sismit the gisarterly reports of troated effleent from MABL approvd labaratary,

100 We shall comply wilt variows provisions of g [P&C of Pollution) act, 1981, 'Water [PEC il
Pollutian Act, 14974 and EP Acr, 1986 a3 amended from time to time,

11 We shidl nof wse pol coke & lurnsce ol in compliance 1o dérectons given by Hon'lble Saprema
Court,

12. ‘W howe alfeady implemented all the conditians of the "Charter for water recycling & |;||;||||.|I;.|;;|n
Prevention in Pulp & Paper Induskries by CPCE, #s compliance report was a0 submitted to state &
Cientral Hoard, respectivedy,

13, W understand thal i closure order is isweed, this consent crder will be suspended ol all the
conditions imposed by Hob'ble Cowrts, CPCE or 3PCE will net be camplied.

14, ‘Wha shall submdt the owdéoed Balance sheet 1o the boacd,

15, We aproe to use 20% bio-brigueettes as fuel if the same is avaflable to industry,
16. Wi shall abrain peine pormission from the board for any addition of new emission generation

ST
17, &well maintaincd grogn belt s oveilabde in the premises as per the puldelines.

Sir, wer hope that the abeve compliance conditions ore sufficient For the consent order. We assure you that
in Iuture also, if there i any more directions issued (o indwstry, we shall abide by that also,

I aaking wou with regords

L Shel Bhiogeshwarl Papers flbt, Led, Unit i

éwm@guui 70

[Cireetor]

W
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Mhe Regionil officer

Uttar Pradesh Foliution Contral Bogrd

Mutatfarnagar-251001

Sul Poi i i i
u oint wise compliance ta the Authorization lssued under the provisions of Hazardous & Other Wastes
IManagemien & Tra nsboundary Movement) Rules, 2016,

Biar Sir,

Kindly refor to the above subject and our authorization no. 347/C3/Haz-227 dated 06/10/2017, we wish to
subrmit the point-wise carnpliance of the consent conditions a5 under =

We shall comply with the provisions of the Environment SProtection] Act, 1986 and the Rules,

1
mgde there under.

£ we shall produce the recerds and autharization during inspection by an officer of the beard.

3. W shall net rent, lend, sell, transfer or eiherwise transport hazardous or other wastes permitted
in this authorization.

4. Weo shall take prior permission before making any changes n personnel, equipment ar working
candilions,

5. We shall Implement the EAP fer the hazordous & ather wastes a5 per the guidelines and submit &
copy al the repart Lo the board,

6. The porson authorised shall comply with tho provisions owtlined in the Central PoBlution Contrad
Board puidelines on “implementing Labilities for Environmental Damages due to Handing and
Bisposal of Hazardous Waste and penalty”.

W shafl take the focal pofiution contral board effice In confidence befare closing down the facllizy,
wio shall ensure the induronce guring transt of hazardows waste ta recyclings dispasal facility,
. The hazardous wasle for which authesization is taken 1§ darmestic and not mported

10, We are practicing the sorting of each hazardous waste and colfect them at different places for each
of tham,

11, W are not imparting caparting the hamrdaus waste, hence, it is not applicable to us,

12. We shall fite the renewal application at least 2 manths before expiry of current authorization,

13, Wi shall abide by any conditions Eﬂ'ﬂ." rles |aid by MG EF & CC and CPCB in luture,

14, We shall submif the repests as per specified time period in suthorization,

Spedific Conditions =
1. The wastes ore colloctod in leok proof containers & bags, marked guly on them and stored inan
isated area, covered & fenced.
. We oasure that neardy water, air o& fand do not get contaminated with hazardous wastes,
3. W shall apply for Lhe authorization well in advance as per the ruling of Supreme Court,
4. We shall file the returnd in Form-4 and records will be maintained in Form-3 as well,



we shall record accidents in Forme-H and will be reported to SPCH, in case of any aventuality and
Laks: aclion as poer LRP procedure.
i pakest 110 wemlaeisiip from Sheotala waste Management Project of TSDF facility 10
i o+ sl LR i o WRELE -5 ET TERY s negit of Uhe rules.
in our dasighated anga.

from upauthorized persons/ agenty
an anly.

e shall mot take any kind ol wastes

The hazardous waste we maintain is translerred (o autharized pers
{ficient for the consent greler. WE ssure yau that

sir, we hope that the abawe compliancs conditians are su
SIry, Wi ghall abide by that akso.

iry Euuro also, iF thorois any morc direetions issucd vo indu

| hanking you with regards

Foe Shrl Bhageshwari Papers Put. LiR- Wit 0l

ns
:LLlL;‘:D o™ e

[Director]
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